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NOte aL- - ' 17.1.ct3PreSeflt The HOn'ble Sri K.V.SaCh.tdaflans 

Jswçk ptWk$& 	
dan. Vice_Chairman. 

TheappLiCant was initiallY appoi" 

IiA- r-r- ned as Auditor in 1996 and posted at 

7 Kohima j, Nagaland under the respondents 

for continUous 15 yearS. He was trans-

4 	7 4'G"t tCtAL4/ 1°.a$ 	ferred to shillong on promotion as 

jic. t/crtt*h 1s*' SO in 1992# and was further promoted as 
pwwe~ tMO in 1995MKdpmatmdflxOt and 

c&. cA 2'i2 /575, / / . 
transferred to cuwahati in 1998. 

The averment made in the O.A. is 

LcJok JwAv4 ¶& 	• 	
that Shiliong, cnwahaU 	 ra . agartala. i- 

Lt 
/ 	-- 	

hal and Kohima have canmOn cadre for 

• 	 v  /
q 	 AAO and so and general policy and pra- 

Qi 
/ 	

• 	 bttce is to transfer on rotton all 

Incumbents after 15 monthS. The appLi- 

/ 

	

	
kant worked at icohitna for about 15 

years and then transferred to Shillong 

• 	 ouwahati. There are AAOs and SOS 

•

ii ouwahati and other stations who havu 

npt worked at Kohima violatiiflg all 
and policy and practices Accord-

ing to the apli9ant and the statement 

filed in theO.A. his juniors and se-

niors are spared from transferring 
to hard stations. He has also narrateC 

contc3- 

	

• 	 • 	 . 	 . 	 K 



o.A.14/2006  

(4 COntdo ______ 

- 

	

- 	17.1.2006 his present difficultiesT sirh 
. 	 78 years old rather who is under - 

-. .•. 	care is reckiving treatnt at Guwahati 
• 	

and such tranfer to Kka KOh.tnia will 
- 	

JS 	
put him in misery. 

I,. 

118.U.Da8, learned Addl.C.c.3.c. 
"submits.that she would to get instruc. 
• tion and fi l! Statement • Respondents 
are' specifically directed to get inst.. 
ruction as to ètether NSa the juniors.. 

- ,and 9!9_.P?ant 'has been 
 
the  

transferred again to hard StatIons or 
not. However, the case is posted after 

-• 	
four weeks. 

in tjmeantjme in the inteest, 
of justice the impugned ordez -sti so faD - 	

- 	 as the applicant is concerned, is sus- I 	pended till the next date. 
post on 30.2006. 

_f. 	-------.--. 
'p 

,Ak) 
ttk 	 bb 

LJ 

- 	1. 	• 

Vice-tha,jrman 

Whif the rttr cane up for 
heating. Ms. Uflts, leArn&j icanxxtk 

I 	
t 	

Addi. C.G.SaC fnr the respondents 
I 	 suMuits thiit she wetld like to have 

f.ur weeks tithe to file reply staternnt. 
Dr. J.I. Sarkar, learned counuttl for the 
applicant submits that' identical matter 

	

- 	
/ 	O.k. Na. 13/2*05 has already cen admit- 

p.. 	. 	 . ted. C.nsidring tho said subnissiin 
this Court is of the view that the O.A. 

- has to ie ad:iltted. AAñit. 
Post on 22.3.20I. Interim •rder 

t' 	 shall coTinue tin 

or4cx-j cfr act 0 2-/6 C 

1b#i tL-.ri4-' e - 

Vice-Chairman 

4% 
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ORDERft1ET 

Urcjinal Application  

Misc. Petition No. 
Contempt titiOfl No. 

Review ApplicTtiOfl 

Applicant (s) Hrp.,bkrIfl.tty--

Respondent(S) _!ni!_sL.IntiI_&_4v - 

Advocate for the ApplicantS fljjjtsk1t_.flSW1 5 

CGSC 
Advocate tc:: the Reopondent(S) 	fly st.counsel 

Date 

P.' 
T r i bun 

Present: The Hon'ble Shri K.V. 
Sachidanaridan, Vice-Chairman 

y 

This 	is ih form IS filed/c; F. ,' .r L'.:s. 
dcpo:: 	 50/- 

 :3  
No ............................. 

... .......................................... 

DY.Rcgisg : 
..

. 

A 	
H 	t 

) 

F - 
I 	 .  

The 	applicantas 	initially 

appointed as Auditor in' 1976 and posted 

at Kohima, .;Nagalanci under the 

respondents for contiñuøus 15 years. He 

was transferred to Shiltong on promotion 

as SO in 1992 and was further promoted 

as AAO in 1995 and transferred to 

Guwahati in 1998. 

The averment made in the (LA. is 

that ShiUong, Guwahati, Agartala, 

Imphal and Kohima have coninon cadre for 

AAO and SO and general policy and 

practice is to transfer on rotation all 

incuntents after 15 months. The 

pplicant worked at Kohima for about 15 

't'ears and then transferred to ShiUong 

nd Guwahati. There are AAOs and SOs in 

$uwahati and other stations who have not 

rked at Kohima violating all norms and 

policy and practice.. According to the 

applicant and the statement tiled in the 

L_G__.
0ntd, - - -. 



C.A.14/200S 	 .. - 
4 , 

Contd. 

	

17.1.2006 	O.A.. his juniors and seniors are 4.spared.. 
from transferring to hard stations. He 

has 	also •< 'ntreted 	his 	present 
- difficulties such as his 78 years old 

• mother who is under his care is 

receiving treatment at Guwahati and such 

transfer t Kohima will put him in 
misery.. 

$s.tLDas , 	learned 	Addl.C.G.S.C. 

submits tlat she would like to get 
• .... . instruction and , fi L e statement. 

Respondents are specifically dir&ted to 

get instruction as to whether 'the 
juniors..4nd seniors to te.  applicant has' 

been transferred again to hard stations 
• or not. However' the 'case is, posted 

I 	 . 

after four..wee}çs. ••. 	 . 

• .. 	- 	In the meantime in the intthest of 

Justice the impugned order ip so, far as 

the applicant is concerned, is stpended 

till the next date. . .' 

Post on 33.2006. 

Vice-CF airman 
bb 

• U2.4.2I06 	C When the mattet 'came up for 

hearing, M's, U. Das #  LarnedflwIBfl. 
Addi.. C.c.s.c. for the resp.ndents 

, subinits.that she wsuldlJjce t.have 
f.uz weeks time to file reply atatementc. 

	

. 	Dr. J.L. Sarkar, learned, ceünsel f.r the 
•2: :2 ii<:

........ . . 	. applicant sLmits that identical matter 
'oCü 13/2 115 has a1ready..been admit- 

- 	. 	ted. Conaidering the said subsnlssi.n 
this c.urt is .f the view that the O.A. 

haste be admitted. Athit. 

Pest on 22.3.20669 interim •rrier 

shall continue till 	next date. 

	

ot4c. cU ?. 0 / 02/O . 
	Vice-Chairman 

	

.@dc 	 . 	.-. 	. 

vi1ht 	
4 - 
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T4Yc& ..z/3JO  ç 

vV>M&ntro J 
C-eJvoaakcj, 4cJCPpt-Yt1 

im 

I. 
/ 

O.k. 14 of 2$06 	 c 
/ 

When the matter came up for hearing 
the cunsel for the espendents wauld like 

• 	e more timC to 
t have file written statenent. Let it he 

dsne. 
Pest the matter on 27t.406. The interim 

•rder shall c.ntinue till 1e next date. 

1/ic 	rman 

1i2¼. 	7rN1*k&ç 

04 

All' fZey,virne49i1 npj  

tc.-n Iced, 

21 .4.2006 	Neply statement has been file4.: Dr.. 
L .Sarkar. learned counsel tor ,tha app ii 

dazt requests for time to tu. rejoinde. 
Let it be done* post an 294.2006* 

tnt$'erim order shall cont tie till 

the neSt date. 	

I 

vice-chainan 

bb 

29.05.2006 	Dr. J.L. Sarkar, learned counseji 

for the applicant wanted to time to 
file rejoinder. 

Post on 13.06.2006. InterIm 

order shall continue till the next 
daate. ... 

Vice-Chairman 
nib 

13.06.2006 	When the matter caine up for 

hearing, learned counsel for the appi ic 
ant subnitted that he has already filed 
rejoinder. He further suixtitted that $jfl 

pleadings are over, the matter may be 
listed 1xxxknxkmuc1W for hearing. Let 
the case be posted for hearing on 20.07.. 
Interim order shall continutill the 
next date. 

• 	L 
Vice-Chairman 

'ujç  f 	4ai 2,ri 

t?j 

&tEL4 2rvLt.ãt. 

- 

oay0 	4ay' 19-o1% 

nib _at ci7 

-It, iLk+&a p4,A-?ej. 
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O.k, 14/ 

23.07.2006 	Learned counsel for the 
• respondents submitted that the 

matter may be listea after t'co 
weeks. Post on 16,48.20060 

Vice-Chajan 

• b* ., 7ç. 

to 
0 

JIJJ 2  
tc 

l: -b 
e'w) \LQ kpao&tt 

.4 

&o JQojflJ 

OJcoea> -A -èS1 J9W7  

: . 

lb 	\9aJtiftbe- 

- 

.4 

When the matter came up for,  

hearing DrJ.LSarkar learned counsel 

ioi- the applicant has submitted that 

as per notification dated 82.06 the 

Deputy Accountant Genera)(A&W) 

had passed an order by which the 

names of the Sr.AOs/AOs/AAOs/Sos as 

mentioned in Anne.xures 1,11,111 & IV 

has been placed permahently in the 

office of the Principal Accountant 

General(Audi) Assam, .Guwahati and 

the names of the Assistant Audit 

• 	Oflers as 

sAeoffice  

in Annexure V are 

• 	rjained in 	of th Princial 

4Accountan eneral(Audit) Assam till 

Idisposal 	
the Tribunals order. 

• (S).No.3-2 ) as shown in Mnexure III 

the applicants are therein. 

Ms.0 .Das learned Add LC.GS.C. 

for the respondents has submitted 



• 	 . 

• - 	 I.Ao1IVeE96' 	 • 

I 	2 	 - 

	

4.. 	 - 

that she has accepted the order and 

she wants to take instri.ictjons. 

	

• 	
Post the inatter on 14.9.06. 

• 	
Copy of the order-dated 8.8.06. shall. 

• ' bekeptin records. 

In  

&CYWCc4teJ1 •t- 

SSU:CJL4L' 1 BltQ4 

l'br hLAn 

• . •-tp-8- 	Vt 

1__pstj 	,b 
K/fka. 6IMt 

- 

\P icChairman 

14.09.2006 Present: Hon'ble Sri KM. Sicbjdanandan 
Vice-Chairman. 

• 	- 	Heard learned Caunsel for the' 

parties. Hearing concluded. Judgment 

delivered in open CtUfl, kept in separate 

• sheets. The Applicatioii is disposed of and 

- closed in terms of the order passed' in 

separate sheets. 
: • 

-. Vice-Chairman 
/nib/ 	• 	- 	 - 

	

• 	. 	• 	it 

H 	
••.• 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

14of2006 
O.ANo. .............................................................................. 

14.09.2006 
DATE OF DECISION 

—r 

Sri Debasish Chakraborty 
Applicant/s  

Dr. J.L. Sarkar, Mr K.K. Biswas and MrS. Nath 
.............................................................. ............ Advocate for the 

Applicthntis; 

a 

- Versu- - 

Union of India & Others 
.............................................................Respondent/s 

- 	 e 

Ms. U: Das, Addi. c..Gs.c 
..........................................................Advocate for the - 	 Respondents 

• 	. 	CORAM 
- 	

HON 9BLE SRI K.V. SACHIDANAANDAN, VICE-CHAIRMAN.' 
HON'BLE 

Whether reporters of 1oca1 newspapers 	- 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 

Whetherto be forwarded for including in the Digest 
Being complied atJodhpur Bench? 

Whether their Lordships wish to see the fair copy, 
of the Judgment 7 	 - 

ice-thairman 

/4/No 

$s/No 

a 
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a.  
V.  

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 14 of 2006. 

Date of Order: This the 14th day of September 2006. 

The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman. 

Sri Debasish Chakraborty 
Assistant Audit Officer, 
Office of the Principal Accountant General (Audit), 
Assam, Beltola, .Guwahati - 29. 

Applicant. 

ByMvocate: 	Dr.J.L. Sarkar, Mr K.K. Biswas and MrS. Nath. 

- Versus- 

1. 	Union of India, 
Represented by the Principal Accountant General (Audit). 
(Cadre Controlling Authority), 
Meghalaya, Shillong 793 001. 

The Accountant General (Audit) 1  
Nagaland. Kohima. 

The Principal Accountant General (Audit), 
Assam, Beltola, Guwahati - 29. 

By Advocate: 	Ms. U. Das, Addl. C.G.S.C. 

p fEE 

K.V. SACHIDANANDAN (V.C.1 

Respondents. 

The Applicant was initially appointed as Auditor in the 

year 1976 and posted at Kohima under the Respondents for 

continuous 15 years. He was transferred to Shillong office on 

promotion as Section Officer in 1992. Thereafter, he was promoted as 

Assistant Accounts Officer in 1995 and transferred to Guwahati in 

1998. The averments made in the O.A. is that Guwahati, Shillong, 

Agartala, Imphal and Kohima have common cadre for Assistant 

Accounts Officer/Section Officer and general policy and practice is to 



2 
/ 

transfer, on rotation all incumbents after 15 months. The Applicant 

worked for about 15 years at Kohima and then transferred to Shillong 

and Guwahati., There are Assistant Accounts Officers/Section Officeis 

in Guwahatiand other Stations whYhaveworked at Kohima. Even 

-  violating all norms and policy and practice of the Respondents, the 

Applicant has again been ordered for transfer to Kohitha as Assistant 

Accounts Officer, accommodating others who have never worked in 

Kohima by an office order dated 29.11.2005. Neither seniors nor 

juniors of the Apjalicant have been transferred. Aggrieved by the said 

inaction of the Respondents, the Applicant has filed this Application 

seeking thefollowing reliefs: -  

'1). 	The transfer of the applicant by, order 
dated 29.11.2005 (SI. No. 1. page - 2.) be set 
aside and the letter dated 2 3.12.05 be also set 
aside. 

To issue necesséry directions to the 
Respondents for maintaining . the uniform 
poIiy . of Transfer formulated by . the 
Respondents liability for service of a minimum 
period of 18 months at hard station. 

Any other relief(s) this Hon'ble Tribunal 
may deem fit and prOper." 

2. 	Heard Dr J.L. Sarkar, learned Counsel for the Applicant 

and Ms U. Das, learned Addl. C.G.S.C, for the Respondents. Ms. Das, 

learned AddI. C.G.S.C. for the Respondents also filed a detailed reply 

statement. However, during the pendency of this Application, thereis 

certain development in the matter. Ms Das, learned MdI. C.G.S.C. 

submitted that she has got instructions that "consequent upon the 

separation of Group 'B' cadres of the Audit stream of N.E. Region 

offices, Shri Deba sb/s Chakrabarty, AA4O has been 'permanently 
4 

allocated to the office of the Th Accountant Geheral (Audit), Assam, 

GuwahatL 



3 

:3 	
Dr. J.L. Sarkar, learned Counsel for the Applicant also 

showed me the order dated 08.08.2006, which is reproduced below 

for better illustration:- 	 - 

• "In pursuanôe of Estt.-1/Order.. No. 58 dtd. The 8 1b  
• August, 2006 of Principal Accountsnt - General 

• - -(Audit), Meghalaya, etc., Shillong, the names of 
• Senior Audit Officers/Audit Officers/Assistant Audit 

officers/Section Officers are mentioned in the 
Annexure -I, II, III and IV respectively are placed 
permanently in the Office of the Principal 

• Accountant General (Audit) Assam, Guwahati - 29 
and the names of Assistant Audit Officers as shown 

• 

	

	in Annexure - V are retained in the office of the 
• Principal - Accountant General (audit) Assam, 

• 

	

	Guwahati 29 till-disposal of the case in Honburable 
CAT, Guwahati Bench. 

• Authority: Pr. A,G.'sdrders dtd. 08.08.2006 at P/2 
N of file No. Estt.1/Au/1-51/VoljJ/2006-07." 

Learned Counsel for the Applicant also submitted that by virtue of this 

• order, the Applicant has got the relief as prayed for in this Application 

and therefore, the Oat has become infructuous. 

4. 	Considering the submissions made by the-learned Counsel 

for theparties and onpeiusalof the order produced before me, I am 

of the view that since the Applicant has been accommodated 

permanently at Guwahati, the grounds of the O.A. have become 

insignificance and O.K has become infructuous Accordingly, the O.A. 

is disposed of as infructuous and clo _• 

(K. V; SACHIDANANDAN-) 
-• 	 VICE-CHAIRMAN 

2 

/mb! 



'' Y1FAMLIEH 
uty Accouuant Ccii ral (Admit.) 

D. 0. N0.DAC(A)IC-c/OA-14  c 2006/703 

BY SPEED POST 

nwi WOMi (w qti) 
et 

OFFICE OF THE 
PRINCIPAL ACCOUNTANT GENERAL (Audft) 

MEGHALAYA. ARUNACHAL PRADESH 
& MIZORAM, SHILLONG - 793 001. 

•eptem.......6 

Dear 1 

Kindly re' all your telecon regarding allocation/ptisting of Shri Debaish 

Chakraborty, AAO who aas filed a case in the Hon'ble Central Administrative Tribunal, 

Guwahati vide OA No. 14 of 2006. 

In this con ection, I am directed to state that consequent upon the separation of 

Group 'B' cadres of the A udit stream of N.E regiOn of1ke, Shir Debasish Chakraborty, AAO 

has been permanently all cated to the office of the Pr. Accountant General (Audit), Assam, 

Guwahati. However, thi i does not preclude the Pr. Accountant General (Audit), Assarn, 

Guwahati to post him to my Audit offices of the N.E region on deputation/tour basis in the 

interest of public service. 

You are th refine requested to submit the same to the Court at the time of next 

hearing of the case. 

Yours sincerely, 

Smti UsIa flas, 
Ad6L Central Goveram nt Standing Counsel, 
Central Administrative flibunal, 
Guwahati —5. 
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4NZflBATt .?iL 
WWAHATI BNGi1 

Qriginai. AppJ.icatioñ No._  

1.. a) Name oi the Applicant a- D 
Respondasts:-tinion of India tOrs. 
No. of Applisant(S)- 

2. Is the applicatiion is the proper form:- Yes' 

3 Whether name & desäription-and address of the at'j the papers been 
furnished in cause titl2 - yes/-?jC -.. 

4: Has thQap1icatiOn been  duiVsig4daflderi1ied :- Yes 

5. Have the •opies duly siáned .. Yes 

6; i-iavé suthcient number 61 'coios oItbe ipl àatipn. been filed 

7. Whether all the annoxure %*tSbe tte Sapleaded :- Yes1C 

8 Whether daltbh-tDanSiatSofl bf ducbments In the Lanagôi Y-/4 

9i Hstho application it in time 

10. gasthe VokatlatnamilfvbfllO of appearhce /Authorisatiofl is filed 

li e ! Is the applicatIon by IPcVBD/for 
12 Has the application is maitanable -S Yesj$d 
13.- Has the Impzgned order originaF duly attestedbeen filed:- 

14 Has the legible copiOS of the. ànnèxurea duly attested filed:Y35JW.. 

Has the- Index of the ducoments eeti fi1edaflmaVailal0 :_YesiS. 

Has the required number of envdioped bearing full ad4ess of the 

rospondants been filed:- 
- Has the declatatiOn as roqi4r4 by it?rn 17 of the form;Ye>tN6 

whether the reli3f sough for arises out of the Single: YAC 

	

- 19.[ Whether intc-rim relief is prayed for .:- Yes/fl-el' 	- 
20. - Is case of condpflation of delay is filed jut' Suppotted _Y091NC.' 

215' -hether this Case can be heard by Single BencWt94 efl-_Be 4  

zz; Any other.  pointd - - 	 - 	- 
23; Result of the sc±utiny with ihitial of t)t Scrutiny aerk; 

• 

sEaIcn OFFIR(J) 	 ;4tDEFJTY REGISTRAR 
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IN THE cENTRAL 
	 ZWI BENCH: 

GU W AR AT I. 

O.A. NO. ' q 
	of 2006. 

Sri i' 

-. 	

....... ppplicant. 

t 

union of India & others. 
Pspcndetts. 

- - srriDPsiS.. 	 - 

.plicait was i niti ally appointed as aditor in the 

yar 1976 and poted at ihima, NagalaflL urSr the nespondents. 

• for continuis 15 years. He was.transferted to &iillon 
rAlb 

• 6ff iS on pr motion and sectiowoffiçerin 1992. Thereafter 

he was promoted as no in 1995 and transferred to Giwahati 

in 1998r 	- -- 

cuwahati, shillong, - -peartala, Dtçbal and Kohima have 

cornuon cadre for AjC)/SD, and General Policy and practice is 

to transfer on totation all incwfibents after 15 months. The 

• jp1ic ant 	about fl years at Kohima and then 
transferred toAsiwahati. There are nos/s in aiwahati 
and other Stations who have not worked at Kohima. .Even violating 

all norms and policy and practice of the respondents he has 

again been ordered for transfer to Kohima as AND. ,accommodating 

others who have xver worked in Kohirna, by office order dated 

- 29.11.2005. x'ither Senior nor juniors of the applicants have 

been transferred. 	- 	- 	-- 	- 

His 78 years old mother is living with him andirceiving 

treatfiEnt at iwahati. 
He is cofltinuin9 officeat Qiwahati and has not yet 

been spared. His aecond reprentation is pending consideration. 

S 

1 

N 

IRI 

a 

It 
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IN THE CWFRAL J4Dt4INISrRATIVE TRIBUNAL : GUWWXFI BENCH, 

GUWAHATI. 	 - 

(An Application under section 19 of the 

)dministrative TrihlnaJ. ict, 1985). 

0.W NO. 	of 2006. 

sri oebasish chakr&artY. 	- 
ipplicant. 

-w •rws - 
Union of India & others. 

Ispordent S. 

1 . 

NO. 
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40 - 41. 
42 
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L1j1  

piled by - 
Date - 1.20069 	 Mvocate. 
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IN WE cENrRAJ .PDIVIINISrRAT lYE TRIBUNN4. GUWPHZCfl .3ENCI16 

GUWflI. 

i1a,.)ppl1t$0fl under .Section.19 of the 

	

jninistrative Tribunal ij. 1905). 	. 

	

O.i No. 	of 2006.  

sriDe!Saistha1ct&)PtYs . 	. 

Msata9t.4dit; Q9!1 	:•. 	 . 	 - . 	 - 

off $çe of the Print*p4caintant.Gene±àl (lua.tt), 

MS n, Belt ala. OUW&iati 	2,9. 	... 	. . 	. 

......... 	,pliáazt. 	. 	.. 

-Veris 

.1. union.:of ±nd.a * . 

represented by the 	. 

Principal jcauitant General (aid.tt), 

(czt:controlling AzIority), 

Meghaiiaya. 

	

i1long-. 79.3001. 	. 	. . 

The 	. -zccountantcereral tnxajth 

Nagalalid. 	 .. 

Kohimia 

The Principal .Jccaint ant General ijudit), 

.. Maam,,BeltO1a, Qiwahatl -29. 

.......... fespondents. 	. 

1. petaifs of Zpplicat.ion against. which the Jpp]Jcáiiion 
. 3 	 is. made., 	: 	 . 	'... 	,.. 

-OFFICE OIER No, Estt t— l)iudit/flS dated 29.11.2005, .. 

issued by the Principal zcc1ntant -General tAaait), Ighalay, 

i1 lonç- inçtygned and annexed as nJNEi(U RE 

.7- 
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Jurisdiction. 

The applicant declares that the uab4ect -cnatter of the 

pppliction is within the JUrIsdiction of this Hon'ble 

Tribznal. 

LimitatiOn. 

The applicant submits that the 4plication has been 

filed within the limitation period prescribed under section 21 

of the Mministrative TribSnal ct, 1985- 

Pacts. 

4.1. 	That the plicait is a citizen of India and is 

entitled to all legal, Fundamental and xkxk4hm statutory 

rights and Riles. 

4.2. That the flplicent begs to state that he joined in 

the iccounts & Aidit service in the year 1976 as uditor, and 

served under the Ispondent No. 3 at Kohirna for contiruis 

15 years. 

43. 	That after a long period at Kohlma as mentioned 

in the foregoing para the ipplicant was promoted to the post 

of Section Officer (aiclit) with effect from 15. 6.92 in the 

scale of pay of Rs. 1640 - 2 00/- and posted under the A.G. 

txdit), sbillong, vide pccoantant General (Aidit),.Assam, 

MeghalaYet etc. ii1long's Office order N0. Estt.1/kt&it/80 

dated 01. 6.92. 

copy of the Office Order dated I. 6.92 is enclosed as 

NNEWRE • 9 I. 

p 
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4.4. 	That the zpplicazt got further promotion as Iwstt. 	Lro 
wait Off ièer and was posted ubder the :count  ant General 

(Aidit), A3sam. Meia1aYà, etc. Stillong w.e.f. .056.95 and 	I 
transferred to oiwahati'by order dated 6.3698. 

copies of the office orders dated 	-IM 6.3.98' 

aaw enclosed as, wnexure - 	and v- recipcctivcrIy. 

H 
4.5. . --Thatit Is humbly abtnitted that it snsld be seen 

from the iaforementioned contents of the pffice orders isied- by 

the lbspondents: that the )pplicant has - al-ready.sevd  the. terare 

of -." !ard station" dutY at :Kohl.ma ltd also at thiflong for a 

long .wan of tiiie-and as per prevailing sydtem of the sewice 

conditions under the Ispondents the .ipplicant shall not be 

disturbed inthe event of his being transferred to any"hard 

station" now till such time the tole list of Mstt.- Aldit 

otficrs/S.O.S. in the Gradation llstsare Schau,stedby 

rotational transfer* 

photo copies of Gradation lists are .anned as.a 

 W .  - a 

4.6. 	That it is gibmittéd that a policy his been fornalated 

by.the Respondents, as is evinced from the A.C's Order dated 

22.3.2Q99 in File No. 3Ad(A/Con/c/ci1y./PolicY/TtanSfer/96, 

for transferring /posting of cannon cadre officers in the 

agreement held on 10.4.1974 between the Msociatlon and the 

tccauntant . céneral. The ipplicant had alrea7 srVed for 

more than one and a half decade,'. sevicé ut-I(Dhima,Nagalafld. 

A ,-  -" 	- 	;__•__ 
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• Copy of above policy of transfer/posting dated 22.3.2000 is 
rr 

enclosed as aimexure- 	 ••• 	 IL 

4± That it is humbly submitted that the Comptroller and Auditor General of 

India during his visited the office of Accountant General (Audit), Nagaland, 

Kohima in 1999 expressed his view that a roster could be maintained for 	 6 
rotation of staff to offices outside Nagaland It is, therefore, clear that intention of 

department is to transfer AAOs/SOs, out of Kohima and rotate from amongst 

other units viz. Shillong, Guwahati,,Tripura,Imphal.When option was called for, 

the applicant opted for GuwahatL 

t. 	Copy of the D.O latter dated 2.12.2002 is annexed as 
C 

annexure - 

4., g-+6. 	That most unfortunately the applicant has again been ordered for transfer 

to Kohima by order dated 29.11.2005 without completing rotation of other 

AAO/SOs who never worked at Kohima, including juniors and seniors of the 

applicant. 

A Copy of the order dated 29.11.2005 is enclosed as 
Aimexure- 

4gA 44.A. That the applicant submitted a representation dated 9 12.2005 to the 

respondent notto  review his case as per the nonns and policies the department 

and not to transfer him.the applicant has not yet been spared from Guwahati 

office. 
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I 
A photo copy of the thove representation is annexed 

as N1NEXUTe - 

4.9. 	Thatit is stated that in reonse to the aforementioned 

representation of the ipplicant the: Respondent NO.1 coriTnunicated 

by the Establishment Officer, Off ice of the Princ ipa]. .caint ant 

ceneral (14st). &illóng 793001 vide his letter No. EStt. 1/ 

wdit/12 -3200506/3l82 dated23. 12.2005, and fl Seated the prayer 

by a cryptic and non-speaking order without considering the 

contents of the representation. 

copy of the thove order is annexed as Pzmexure - XI. Ix 

4.10. 	That it is humblystated that Sri .IC.G.Mthalingaxn; 

Director cneral (iEc)', Office of the Comptroller & ?alditor 

ceneral of Indi€, New Delhi, vide his letter o. 530-Ar1z/' - 

340-2005, nl.I dated 30.9.2005 recommended for an actiOñplan 

to be drawn up and implemented for setting right the deficiencies 

in regatti to Entitlement minctions in the North Est. It was 

nentioned therdin - "North Eastern Offices have wcx a canpined 

cadre of Sr. A.Os., A.Os. MDs. and sos.. since 1971 when these 

offiàes caine into existence. Deficit offices like Nagalard and 

Maflipur perebbtafly depend on the offices of pasam • Tripura 

and tgha1aya for their reqiirement of Satf. Since the tenure 

of these officers is eighteen months, the turnover of 	is 

very fast. ALso, as a matter of policy, only Juniormost 

4 	 officers on pronotion are posted to these offices". 

A photo copy...... 

- 	 . 	 - 
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A photo copy of the, above Report is .ahrixed as 

410 [mt it is the policy of the reordentsto transfer 

back of ficials fran Kohima after a pe±iod of about 18/2 4 months.C,  

mere are 'officers who have newt been posted aM .servS at 

Kchima/IlTphal etc. The statements èhowing the position of 
depict 

szth off icers/pfficials would' : 4tofl the true pt' of 

transfer and posting orders arranged by the officers. List 

of officers never posted at lcohixna is also enclosed. 'These 

Lists are not exhaustive, WE 'illustrative only. 

- - 	Photo copies of above are .e'nclosed as AnnexuresjtT!ts 

and ___ 
 

4.12. 	That in this connection it is humbly submitted that 
/ 	 p 

in the case of Sri Tridi Ranjari Day in O, No 86 of 1996 
-' 	- 

this HOri!b1e Tribunal on 21.8.96 decided after. analysing the 

whole structure of the AJO/S3 c ares in the thcatnts side 

h3 passed orders to maintain a uñiforim tranthfer policy' so as 

not to invite any discriminatior and "it will be fair and 

reasonable for the reondents to re-cànsideroh nerit the 

case of transfer". 

A 'photo copy 'of the above order is submitted as 

_U.- .g 	' 

4.13. 	That the .içplicant huthbly sxbmits that his.octo- 

generian mother stays with him and owing to her senility and 

other. • 
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other ailments it WCIld not at all be feasible on her part 

to leave culahati - and now any other cooler place on the, 

• 

	

	ground of treatment. The ipplicant has further. submitted an 

appeal to the 1ondent No.1 on 05. 01. 2006 to review and 

• 	reconsider his-x case of transfer with :sympathy  and hurnanita- 

•rian;apprvacht in addition to the prevailing system and Riles 

- of transfer. 	- 	 -. 	 - 

- 	A photo copy of above is annexed as Annexure -?3. )(TV 

4.14. 	Th at the impugned Transfer order if. placed.on 
peA 	- 

juxt*ion along side the,Principles, policies azfl action plans 

forTtlated and. issued by 'the Respondents as mentidned •  in the. 

foregoing paras with their supportive n1NExUIs it would 

postü)ite that the said traisfer order was issued dthout 

• 

	

	lawful recourse and hence, were against all canons of justice, 

- eqiity and fair play.  

415. 	That the impugned Transfer Order was mae which 

defeats the legitirPate.çight of the Ipplicant when he had  -. 	• 	-. 

alreaiy served the .harri -zd& of Icohirna for 15 years at a time-

only 18 months teru:re. The reasons for repeated victimizarion 

of the tjplicant are best blown to the zdministratiue/. 

RespOl4ents, leaving aside so many A.POs' above and below the 

pplicant untouched. 

The inpigned transfer order, it is -hurthly submittea, is 

therefore, not tenable in the eye of law. 

4.15. . 

-• 	 - - 
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4.16. 	that the izrpugned transfer order, for the reason 

mentjond above, has caused the infringement of and ultra 

vires tothe ; ArtiCles 14, 16(1) 21 and 2ftt 309 of the 

constitut1ona1lY guaranteed frights. 

4.176 	'That the old widow.motheroftheapplicatt is aged 

abot1t'78Yea1s and is receiving treatment at Ouwahati. The 

transfer shafl very adversely affect the old mother's cause. 

4.18. 1  Th 	of the pdministrat•ive JUstice was not I 
observed and •Pespondents •' own set of Riles flouted. 

40190 	that lrderthe I acts and circumstances mentioned 

thove, the ;zpplicant most humbly and fervently prays that Your 

LordshipS may be pleased to look intà the matter sympathetically 

and be also pleased to help this plicant by your Lox ship's 

judicious decision and order for his grievances redxe sed by.  

setting Side and cf-lashing thi impugned order and  for this act 

of your kindness this hunible jpplicant shall remain ever grateful 

and be highly obliged. 

4020. 	That the ipplicant with suave subnission craves leave 

of this Hon'ble Tribinal to file• additional trStten statenent, 

iejoirider, if necessary. 

4.21. 	That this petition has been filed bona I ide and to 
C. 

secure ends of justice. 

:GItUI'1D5 
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5. 	GROUNDS FOR rELIEF* 

ing aggrieved by and dissatisfied With the impugned 

order or'5çcis4.on. and/or irition on the part of the Respondents# 

the applicant begs to move this application, inter alias 

on the following - 

5.le 	For that the said decision has been taken in violation 

of the principles of Natural juice.. 

5.2. 

 

For that the Respondents have acted 8rbitrarily,  and 

without thg examining the case 'of the plicant. on its true 

erspectiv'e and considering, his earlier services culminated 

t Kohinia for long 15 years. c 
5.3. 	porth-t Respondents have violated their own prevailing 

system and faate& the existing Riles and guidelines for 

rotational transfer of the common cadS in Mo/3D gradese 

forliulated by the Ispondents themselves. 

5.4. 	por'that the ,1nipsgrd order was perverèe on the fe 

of it. 

's 5. 	pot that the hnpigned order was unreasonable and 

lithout application of proper muz*5. 

5.6. 	For that the impugned order was not the outcone of 

considering all aspects in regard to maistáining the indtscri-

mination gnong the serving employees for transferring to hard 

station like )Cohima and thereby keeping ahà1thy spirit 

congenial envirofliTent within the ambience of policy of Transfer. 

5i7... . 
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5 .7., For that your jVplicart submits that he has no other 

alternative and spedy rendy and relieves prayed for, if granted, 

tald afford -complete relief to your iplScant. 

	

5.8. 	For that the JspOndents have caused the infringement- 

of n-tiblea 14; 16(1), 21 and 309 of the constitution of India 

and thereby made discrimination with the Vplicatl for the 

reasons best known to the Pesrtrdents. 

H .H 	• 1 

	

5.9. 	For that the brazen decision and the policy of blatant 

discrimination bf. the Respondents Mm -inistration have infringed 

the const&tMtiofl of India in regard to Right to Equity and 

night to r -employnent. 
4. 

5010* For that the action of Faspondents stated in the 

impugned order has invited "miscarriage of justice" aix! 

"unfair play"  of action. 

	

5.110 	For that Principles Of Natural justice, have been 

totally evaded. 

	

6. 	Details of renedy exhausted. 

- The p1icant humbly declar€s that failing to get his 

grievances redressed k he has caine to this jjon'ble Tribunal 

-for having justice ubich seem to him efficacious as per 

tic].e 21 of the constitution of India and then remains no 

other alternative to get justice. 

7....... 

.1 
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7. 	Matters not previously filed or pend.tncz with 
any other cant. 

The jpplicant most humbly submits that he has not 

any other applic.0tion, Writ petition or suit regarding the, 

matter in respect of tthich this ppplication has been rne by 

him before any court or any othecr Bench of the Tribunal. 

S. 	Relief sought for. 

i) 	The transfer of the applicanf. by ,  order dated 

29.11. 2005 '(Si. 	page -2) be set aside and the 

letter dated 23. 12.05 be also set aside. 

To issue, necessary directions to the Respondents 

for mainta.thlng the uniform policy of Transfer formilated 

by the Respondents for the common cadres of no/so who 

are under transfer liability for service of a minimum 

period of 1$ months at hard station. 

iii) 	Any other relief(s) this Hon'ble Tribxnal may 

deem fit and pzvper. 

94 	Interim Relief : 

Perviing disposal of the 4>plicat ion Your Lordahips may 

be pleased to Issue order to the Respondents to stay the 

transfer of the p1icatt and elspend the said order dated 

29.11.05 '(si. No. 1 Page 2)o for the grainds stated above. 

10. 	Particulars of 2p1ication fee :- 

	

Indian Postal Order NO. 244Jf9 2 	dated 

naznting to Ps. 50/- '(Thapees fifty only) to be drawn in 

the Head Post Office, Guwahati, is enclosed. 

11... .. 

I,"  
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110 Details of Index. 

1 MIndex in duplicate containing the -details of • the 

documents to be relied upon ia annexede 

12. 	List of Mnexures ; 

I; U, UI, IV, V, VI, Vfl VIII, DC, XI, 

.xn,xnx, XIV, XV and XVI. 

VERIFICATION. 	 a- 
) 	 --- 	 -- 	 ---- 

I, -Sri Debaslsh thakraborty, son of Late flinabanjim 	- 

chakraborty, aged about 54 years, residing at Anandalagar, 
- 	 sflemnly 	- 	- 

Giwahati - 12, do hereby/affirm and verify that the-contnta of 

paragraphs 4.1 to 4.13 are the facts of the case and true -to - - 

my knowledge, infomnat ion and beliefs and I have not suppressed 

any material fts and the patagraphs 4.14 to 4.21 	my 

humble- and respectful submission before this Hon'ble Tribtfnal. 

- - 	Md I sign this ipplication on this Ø C day of 

JaltiaZy, 2006- at bhiwth-ati. 	 - 

Place: Giwahati 	 .- Signature of the - - tpplicant. 

Date 	tO •01.2006. 

(2 
To 	- 	- 	- 
The Deputy legistrar,- 
Central zdxninistrative Tritnnal, - - 
Qiwahati Bench, - Oi,wthati. 	 - 	C- 

- 	 - 
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OFFICE OF TUE ACCOUNTANT CENEItA!. 	(AUDIT), F 	 ASJAII, MLGHALAYA ETC., 	SIIILL0NG. 

Office Order P10 •  Estt_I/fiudjt/30 de. 01-6-92. 

• 	The fdllowing Senior. 
• 	L 	as Sectj&j Officer 	(Audit) in 

Au !itors are promit- ed to bfficiate 
. 
t 

• 	1 	I 	Eth_75_2900/.. P . M. until further 
their 

the scale of pay of Rs, 
orders with effect from 

1640-60-2600-
the date(s) of 	taking over charge in. names: 	 :' the office (a )shoWn against their 

- 	•r.?. 	
- 	

: 

I 
- 	•• 	:. 	.:;...! 

- i 

.....i..,j; , L,) . 

lJclr 
Name,  

. 

.. 	
.......... 

Officein whdh 

. 

.4 	).r1 
jr 

1 .0ffice-to 
i-' 

- - 	worki 	-as' 	. 	

-' 

..... ,- 
which posted - 	.-.. .. r., &Qttqr.. ......  All 	 O(i I 11 	. 	1. 	5ri Chandrangshu 

houd.hury 	. 
0/0 the A.G(Audjt) 0/0 the A.G(Au), Jq 1 - 	.• 	

. 
Assam,Neghalaya Assam,Neghalaya 

Shillong etc., etc.,bhiflong. 
2.L,.Sri Sudhir Ranjan 	A --U- 

Purkaysatha 	.. - 	Lb 	- 
. 

- - 
5ri Xalyan Kuar Das I 

I  
0/0 the A.G(Audit), .O/o the A.G,(Au) 

;Tr 

 
Tripura, Agartaia. Tripure,Agertai a  . 

-Sri.Nabendu 	Lbb 	• 	......... 

) 	 . 

O/o the &G(Audit), 0/0 the A.G(Au), 

- 	 I  

Assan 2 	Meghalays 	. etc.,Shjllon Assai,Meghalaya  
5hiliong.  etc., 

1j 	SrjJtareshQ.lafldral 

 Borgohain . 

: 	Lb 	- 	 .. _.. 	031 
 Sri 5uryya Kumar 

Bhagwati Branch Office of 
the O/o 

Brancll OIficebf 
 the:A.G 	

. 

(Abdit),Assani, 
the-0/o the AG 
(AUdit),Azsarn, 

1 etc.,Guwahatj. . 

5ri JisJ,nu 'atjm 1  '11 j O,o the A.G(I3udj) O/o the A.G(Zu), . 	. 
• 	 . 	 Deb 	- Nagalarid, 	Koijima. Assam,fleghalayo 

etc., Stuhlong. 
5ri 	bajish ChakraboA , . friJ$ ; 	 I  - 	

. 	3j. 
4 	4 	

• . 
Sri AtKwnar 	bY,f ~ h1 the 

Ofrlrn 	n4'iA 	fl/b..\ I 	 . 

I 	• 	j' 

-•••---'..a. 	"'''.flU/, 
Assam,t4eg1ialaya 	L ..... . 

.: 
Sri Goçen Chandra 

Etd., 	Shillong 
0/0 the A.G(Adit), 

- 	•• 

. 	t....-t 	 5arkaj-, • 	

. 	 Nagaland,Kohjmo\ Li 	 • - - 

C'. 	Sri Klj Das
, .i 	. 	0/0 the 	A.G(Audjt) •:' 

. - 	 . ... 	Asso:n,MeghoThya 

12. 	Sri Lankeawar Pegu 	. J . 
etc., 	Shillong. - 	-S 	 - 

O/o:the A.O(Audjt), O/ot!e A.C(AU), 
Manipur,Imphal' 
Vjce.Sri A.K, 

I.  
Acharjee AA.O .. 	- 	

. transferrpd to 	- 

the Br. Office of 
• the 0/o the &G -. 	....... :" 

....-. 

. 	
. (i4udit),Assom 
etc., 	Gahat

,
i.J 	rF.4L 

4 

'4c(udit), 
They are 
Assnrn, 

liable to be- 
Meghaioya; transferred to the offices of the 

•;.'; 

1 	1lmjthal end lHpura, Agartala and 
Shillong; - 

. Naj.,nL.na, 	l(ohima,t-ianipw 	
. als'o to the Broiich/Zona j 	Cffjccs of ,  

Contd .....P/2 
	Ti - .......... 	

I " 

	
—1 i 

Ca 

1 - 

S." 



	

/ . . 

	
these offices already in existence or to be formed in future and 

	

H
:1 

	

	
anhere within the states of Assam,: Meghalaya. Nagalqnd,r4j 
Tripura/Irunachal Pradesh & Nizoram .. 	

..• • 	. \. 

Pntbeir.pro010 as 8.0 (Audit) they are pieced on probation for a period of 02 (two) years with effect from the 
- 	

I 	date (a) of their taking over charge in the respective offices. 
They are also required to exercise option, if any, within one monhinterms orF,R 22 - I (a).(j) 	

. 
.1 	 - 	.. 	. 	

... 

Deputy AccountantGenerai (/)• 

Memo No.Estt_I/,4udit/lp_43/9192/1708 	
Ut 

,Copy forwardd for information and necessary actiob to ;- M 	

The Princja1 Director of Audit, N.R.Rwjiway, 	 a 

	

• 	. 	
Maijg, (uwahatj. -ii-. .s 2. 	 . P 	

4 The A,C 4  (Audit), Trjp8, Agartala. Enclosed 
personal copy of promotion order may please be 

;,...... handed. over to 3ri K.K 4  1a..I, 	 . 	. 

	

I 	 One. 	 4. 	 iiuifl ctu;,}. 

	

• 	 . .3. The.A.G(Audit)..Nagal,fld. Kohjma. Enclosed 
	1t;t...1t persona' COpies.otprothotjonordcr may please . •. . ..... Api  

be handed overtoS/Si J.PDeb, D.Qakraborty, . • 	 'YG.C.Sarkar and L,. Pegu and all'of them may please 
be released immediately with the direction to report E' 

J for dtiesat'Shilio/ph 1 .(ih respect of §hri ?egu) accorcunply. 	• 	42 . ., 	
.:b.Enclo :Pdur. 	 •.-• 

. The A.G(Audit) Manipur, Imphal. With the joining4 of, ._k j ;• • . i 	 hri L. Pegu as 3,0 (Au) in his off ice, Sri A.I(• Achariec; 
A.A1o• may please be.e1eased Ofl transfer to. the, Branh . 	. .0 Office of the .O/o,.,the A.GAudit),A5581 etd.,Bhaflagarh 
Guwahatj_s. Enclosed Prsonai cOpy of transfer oer may 
please be handed Over, to Sri.Acharjee, AuiO • 	• • 	Lnclo 	One 	.. 	 • 	:. 	r. , ,,..., 	•'', 	• 5. The DAG(1.c).o/b the. 'A . G (Audjf),Assam etc, Ehangagalib Gahati_5.closedperl. 	of promotion order may Please'be hande over to Shrjs}( Ehagowati andthe'ddtes 

	•t. -S • 
d  

of taking over' charge as. S.O(A AA 	 u ) by on Bhogawqtj and as 
O by Shni A.K.Achanjee (on transfor from Iniphal) may please 1' 	

be Intimated to this office in due course. 
E The Secretary to .the A.G.(Audjt). j 'ii •• '.4 	

7. The A.O./ciaini 	8) The A.O/Rcord 9 'The A.O/3A 	10 The A.0/Ot_I (ii)  12: 'The.,A.Q/CASS_I 	13 	 The A.0/cAs 
The P & A.Q(thcal) 1.4. The f'.O/CASS_7 	15) The AO/OA_I,Shnj Sudhir Rja.purk jyjtha,  Sr.Auditor, Presently on inspection duty may please be 

called back to Headquarter to take over charge on promotjon\ 1 	
.3s S.O.(AIAdjt) - 

4 

 . 	1. The It.O/SWA.Sri 
H.C.Borgohoin Sr, Ar. Presently on iflspection duty may please be called back to Fleodguarter to takeover ' charge 	

s on promotion as S.0(Audjt). ('IV) AAO/stt_2. °/tt 	(2) tThe :i.o(Reco 	(2 v) Persons concerned, 21.'8.B/pc(12 copies) •2 	Pay Fixation 0r.. 	(12 ópies), ' 23 .. Posting Group (24') G.L.Group (2i 2'. 0.0 Book. 	 ') J\.A.O/conf.ce j,1 

I
., .. - . 

Sstoblisthnent °ffer. 

	

......... .r'rtzu:r 

	,;,• - 
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6. 

C.  8. 

Office Orrer o.Estt.I/Audit/4. 	Dated-06.03.98,. 

) IVi pursUance f. this rffice order ;No.Estt.tft1ud.t 
392 dated 24.02 .9'., t'}ie fa11oving officers yid,officials are 
relieved cf their dutits fr'trn this office on 19.03.98(A.N). 
They are requtr9 to •rcprt V the Office of the Accountant 
Ceneral(Audi -t), Assam eeitoia,:.ou&ahati_28 on 30.03.98(F.N) 
after availinj of tr d;ys :cning time a due and admissible. 

S/S hr i /c n)t t 

10. 
1l. 

 
 

1 14. 
 
 

Pt - 

-. 
-do-
- d - 

hsstt. Audit Offjcer(n 
campletion jpf hi .E present 

- 	 assignment). 
17. Anukul Chandra Jhax , 	Sr. Audjtnr. 

-. 18. Jahidur Rahman, 	 Clerk. 
19 	Dinesh Chandra Dihingja,, 	Grup'D' (Duftry). 

In addition to above Shri Saurjic'din,çrbhuiya, 
Sr..Audit,r is aise relitved f h&s duties fram this off Lce 
on 19.03.99(k.N) so his t±absfêr tp the'flffice ,.f the Aetauntant 
GenQral(/udit), Jmssam, Cuwahati. He is t ,  repnrt in that nffice 

Samaresn Ranan Las, 
Kalyan Kr. Das, 
Sankar Narayari .4att:charjee, 
Sukarna Choudhury, 
Bipul Chancra Jith, 
Debasish Chakraborty, 
Shyarnal anti Kar, 
Pradip VurrrLutt&, 
Dehabrata aha, 
Nausad Alt AhmFd, 
Pradip Cost,<mj , 
Subbash Deb, 
J.1andt, 

C.S.Roy; 
Bijon Kanti Sikidar, 
Prahab Kr. Dey, 

Sr. Audit Officer. 
udit Officer. 

Asstt. Audit Officer. 	0• 

-do-- 	c 
- do - 	- 

4 
-do- 

Section Officer. 	. 
F' 

- dc' - 

'S 

Contd.. . ,P/2...... 

yvy i  Mp,  



.. 	 --- 

on 30.03.98 aft€'r availinj of ten days normal joining time as 
due and admissjb1c 

4 

is 1) 

Authority 	Pr, ;i.u(/..udi.t)s orders dated 19.02.98 at 

of the file and /.ccountänt Gefleral(hudit)' s orders 
dat;o 05.03.98  at p711gN of the file. 

Sd/- 
- - 	Duty.Accounta. Cenerài) 

Memo No.Estt.T/; 'JOit/2-2/97_98/7289._7314 	Dated- 	.03.98. 
Copy forwarded fcr inforrnatir.n and necessary actjon'to :- 

The Pr. Dircct':r cf /.ud.t, N.F.Lly., Ma1iaon, Guwahati-ji. 
The A.6.(;-.i4i.t), Assarn, Maidamc.ao,p, Beltola, Guwàhati-28, 
The i-.C'.(,E), Me.gha laya etc., Shillong. 
The Sr. D.;..c(t)/'shillon9.. 

The Sr. C .41.0 (C:), ,1cillong. 
The Sr. D.i..G(7dork&), Shillong. 	' 
The Secretary t. thb Pifl. A.G.(Audit), Shilleng. 
The P./.0(Lncal). 	9 The J../..O/Estt.Tjt. 

10.The A J. .01t5t .11 	- 	1l.The A'ac.Q/flecord_r'. 
12The A.Ii.Q/i(eccrd(nospa+eh) 13.1- ho A.A.o/clL, I. 
13.,The  
16JheAJ.o. .P.Ceil . 	17. he A.4..o/pv(c .E)- 

r 
18.The /ia..0,ftw'tW(I.T3 	19.The A.A.0/G -2. 
20.The A ./, .0/C..s-t El. 	- 	21.Persons concerned. 
22.S.B/P.0. trcp 	- 	23Office Order Bock. 
24.NoticeBhard. 	-- 	-25.1'he 	C-p. 

Mutual Benefit Fund Ltd. 
26.The Welfare iisstL. 

1' 
$ 	. 

I 

z 	Establ!shmeyt Officer! 

- 	
•' 	:.., 

I. 	 I 
t 



- I 
i•.; 	 dl 	1 	 • 	 II ,  

I 	
. 

. 1

00 

1 

$ 

A11-'m7H -!t 
' 4 

AssistantAit Officor 

Lirtkml 8 trth = 212 fbi 
:,ciftFtkl 	 Ma'iiRoG = I72Noi 

Thi/TrrS3i grybj 	7Nci 
Sc* or Pay = 

radauon 
iDab of Birth Year of Date of I 	Dale or lOad: Pay, I 

èrlal No I Name 
Educational qualirication 	and 

Passing 
SaGE and 

JPromotiod 
to IUà I Confirmatlori. 

à'ost In wttlth 
and Data 

oI 
REMA<3 Dale cl 

'4 I 	Caste CSCJSTINR) . 	° 
GovtScMco Rov.Aud. Cadrij 

I 
J 	Conhirined tncrcmenl 

- 

NAJYAN 
I3HATrACHARJEE, OkLLB, Nfl. 

111/1951 1989 2313/1993 	111/1934 	" AG(AUDfl'). 
203/1971 IONE STENO GUWAHATI 

suKARNA CHOUDF4U'fly 6/211954 1989 29/3/103 	
I 	1/3/1984 AGAUOIT), BA(HONS), Nfl. 8/0/1976 NONE SIt.AUUITOR GUWAJtAFI , 

OIPLJL CU NATII, 3Com. Nfl. 

L 29/10/1950 1089 31/3/1903 	11311984 AC(AUDIT), 
25110/1976 NONE SR.AUOrTOI( GUWA/-IATI 

GAIl RN PAUL FTh Nfl 	rn4nc - _, 	 uu'j 	''jj 	113/1984 	 AG(AUPIT)? 

	

2/2)1977 	NONE 	 SR.AUDITOR 	AGARTA1 
- '1'; 
5' JAGADINDU WANDY, Nfl. 	23/1211954 	1939 	16/311993 	15112/1987 0700 	AG(A 

• :,t:' ¶ 	 7/6/1972 	NONE 	 SILAUDITOII 11612004 	
UDIT), SHILLONG 

 

SUDHANSHU SINFIA, O&, Nfl. 	14/3/1954 	1989 	29/4(1993 	1/311984 9925 	AG(AUDIT). SHILLONG ) 	 1110/1975 	NONE 	 SIt,AUDlTOft 1/3/2005 

:7 rJAYANTAKRSAR4AH BA, NR. l/17J1955 	1989 	31/3/ 	 m 1993 	24/12/1936 	" 	ONOEPINWITHE 
S.. 	

22/1111082 NONE 	 Sit.AUDITOR 	° 	010. THE DIRETOR 
LOG, R.I.M,H,, TEZPUR 

8iTAPASH DAS GUPTA, BSc, Nfl. 	11611953 	1989 	17/1993 	1/3/1984' 	AG(AUOIT). 

	

27/1111092 NONE 	 SILAUDITOR • 	GUWAHATI 

'93;:.SMfl OIPTI ROY, BA.LLB, Nfl. 	13/12/1045 	1909 	1412/1994 	1/3/1984 10150 	AG(AUDIT), SHILIONO 

	

21/11/1964 NONE 	 SR.AUDITOR 113/2005 - 

.1041RAMA}4tjJ BHATTACHARJEE 	2/611940 	1989 	21/2/1994 B5 	 11)11934 0700 	AG(AIJDIT), SI1lU.ONQ ?fl 	c, Nfl. 	 13/8/1971 	NONE 	 SR.AUDITOR 1/412004 

uu.suKHENoU CHOUDHURY 	118/1949 	1989 	14C/1994 	, 113/1984 9925 	AG(AIJDITJ, SFIILLONG Com $8 	, fIR. 	 25/4/1972 	NONE 	 SR.AUL)fl'OR 1/4/2004 9it',itl. 

2BIMAI.ANANDA 0EV GUPTA, 	1/12/1945 	1939 	14/2/1994 	10/1984 0925 	AG(AUOIT), SHILLONG tBA, NR. 	 . 	1011/1972 	NONE 	 SR.AUDrTOR 11712004 HE' 
13'1AMAR KRISHNA OUTTA, BA, Nfl. 13/6/1949 	1989 	2212)1994 	1/3/1984 	" 	AG(AUDII'), 

	

3/11/1972 	NONE 	 SR.AUDITOR 	 AGARTALA q 

i4 J I RATHINDRA KR 	 1/511947 	1989 	1412/1094 	1/311984 10150 	AG(AUOIT), SIIILLONG I 4 	.*I1-BHATrACHARJEE 3Com, Nfl, 	3/1/1973 	NONE 	 Slt.AuDI'rog 11212005 It 
rib?ination not rocoived till printing. 	tPJAflON 	 (A.A.O.) Page 10 it 
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\ 

Year of Dab 	ol Date of Ba,Ic Pay, - 

sing I'rcniollon Confl,,noUon, and Dole RCMARKS 
E and Lnpz~̀' . 

to thu Post In which of 
.Ajd. Cadra confirmod Increment 

1989 16/211004 11311984 
NONE SItAUDITOR 

1989 161211954 11311984 
NONE sitAuDrroR 

1089 27/3/b9!0 1/3119114 
NONE SIt AUDITOR 

1089 251211994 11311984 
NONE SR AUDITOR 

1980 1C12/1994 11111984 
NONE SRAUDITCR 

1989 251211094 1011984 
NONE Slt.AtJDITOJt 

1989 1801094 113/1984 
NONE sIl.AUDrrOR 

1989 111,2)1994 113/1984 
NONE SItAUDITOR 

1989 23/2)1994 11311994 
NONE SR AUDI1OR 

1089 161211094 11311984 
NONE SIt 4111)1101i 

1989 71311994 1/3/1984 
NONE SRAUDITOR 

1989 241211094 2713/1937 
NONE SRAUDITOR 

1000 17/211904 11311984 
NONE SRAUDITOR 

1990 2414/1994 1/3/1984 
NONE SKAUDITOR 

1993 181211994 1/11/1984 
NONE SRAUDITOR 

1990 5/511994 113/1984 
NONE &AUDITOR 

AG(AUOIT). 
AGARTALA 

AO(AU Dii), 
AGARTALA 

AG(AUOIT), 
GUWAHATI 

014 OEPTN. WITH 
CMOS OFFICE 

AG (AUDIT), 
GUWAHATI 

AG(AUDIT),KOIIIMA 

C 
AG(AUDIT). KOH1MA • 

AG(AUDIT), 
GUWAHATI 

AG (AUD IT), 
GUWAHATI 

AGIAUEThJ, 
GUWAHATI 

AG(OIJDIT), 
GUWAHATI 

AG (AUDIT), 
GUWAHATI 

AG (AU DIT). 
AGARTALA 

AG(AUO1T), 
GUWAHATI 

AG (AU fliT), 
GUWAHATI 

AG(AUDIT), 
GUWAHATI 

190 	515/1994 	1/311984 0925 	AG(AUOhT),$HILIONG 
NONE 	 SLAUDITOR 1/512001 

IAT1OII IJTI2004-2005 
	

(A.A.O.) Page 11 

a.-- 



I 772t  
'7 c.. 

101949 1091 5/611995 
231411073 NONE 

112/1949 1991 516/1995 
271411973 NONE 

1/0/1951 1091 6/6/1995 
2111011076 NONE 

114/1951 1991 5/6/1995 
22/2J\071 NONE 

DUBATtON UST120M-2005 

4 
F 

•H 

-t 

ft 

Date of Quit Year of Dale ol Date ol Basic Pay 
" 

Name Passing Ptomo!lon Confirmation, and Onto REMARKS 
Dote of Educotlofl& quniiflcatIc.1 COGE and to tim Post In which ci 

Cute (SSTThU) Rov.Aud. Codro conilimod Inc,ement 
I I 

IDE CRAXRABORTY. BA , 1/11/1950 1990 101511994 11311984 
2314(1913 NONE Sr.AIJDITOR 

PAJYOTI PAUL 11511950 1090 51511994 11311984 

UDHURY, BA, NR. 25/411973 NONE Sr.AUDItOR 

)CHOUBASINGH. BSc. NR. 1/911951 1990 10/511904 11311984 

51111976 NONE Sr.AUOITOIt 

ENDU KUMAR DAS. BA , 13/11/1955 1990 51511994 113/I%4 	0925 
6/511916 NONE Sr.AUOITOR 	11312005 

IDE RANJAN UISWAS. 115/1952 1990 20/711994 11311984 

n, .NR. 219/1076 NONE SrAUI)ITOR 

lASH CH. PAUL. BA, NR. 20/111950 1990 2917/1994 113/1984 
I/I 1/1976 NONE Sr.AUDITOR 

JALAL MAZUMOAR. BA, NIt 1/4/1952 1990 29/711994 11311984 
15/1111976 NONE Sr,AtJDITOR 

)UL KANTI HORE. USc, NR. 20111/1959 1990 11/0/1994 113/1984 
1511/1971 NONE Sr.AUDITOR 

ENOUCHAXRA(3ORTY. 1415/1954 1900 301111994 11311984 
Ron), NR. 28/11/1977 NONE Sr.AUDrIOR 

BEN CR. KALITA. BA, tJR. 113/1958 1090 20(7/1994 I8/I2/1986 
12/1 1/1982 NONE Sr.AUUITOi( 

PRAKASH KUtA.AR, USc, Nfl. 501956 1090 201711994 161411987 
3011111902 NONE SR.AUL)ITOI( 

(AN KUMAR DAS (I), Nfl. 9112)1949 1991 81611995 1/311984 
141611971 NONE SR.AUDITOR 

DEI3, USC, HR. 	 112/1950 	1991 	51611995 	11311984 .9300 
10/1111972 	NONE 	 SItAUDITOIt 1/612004 

4 CHANDRA 
RAIN, OSc, HR, 

KUMAR UHAGAWATI, 
NR. 

ASHISH CHAKRABORTY, 
HR. 

DEB, BA, Nfl. 

imation not received till printing. 

32- 

'33 

/ 37 

• 	40' 

LI' 

H 
42- 

Lie 

47 

1311984 0700 
SR.AUDITOI( 1/612004 

113/1984 
SR A UDITOR 

AG(AUDIT). 
AGARTALA 

AG(AUDIT), 
GUWAJIATI 

AG(AUDIT), IMPHAL 

AG(AUDIT), Si1ILLONG 

ON DEPUTATION 
WITH C&AGS OFFICE 

AG (AU BIT), 
GU W AR AT I 

ON DEPUTATION 	a 
WITH C&AG'S OFFICE - 

AG (AU D IT), 
GUWAHATI 

AG(AUDIT), KOHIMA 

AG(AUDIT), 
CU WAI WTI 

AG (AUDIT). 
GUWAHATI * 

AG(AIJOIT), 
AGARTALA 

AG(AUOIT), SHILLONG 

AG(AUDIT), SHILLONG 

AG(AUDIT), 
GUWAHATI 

I/1I11981 	" 	AG(AUDIT), 
AUDITOR 	 GUWAHATI 

1/311984 0700 	AG(AUDIT), Si-IILLONG 
SR.AUOITOR 111212004 

(A.A.O,) PagQ 12 



	

I Onto of I3kt?i 	Year of I Date
io  I 
	Date of 	ItlaIc Pay.

FREMARKI!l
I Name 

	

	 Passing 	Promot
of 

 n Conflrrnofon, I and Date Dale of lb
the

Joining Ia 

I
flev.Aud. 	Cadre

j GovL M 

	

Scce 	 - 

FIAGEN 0000! 	BSc, Nfl. 11911957 1991 	01011995 1/1/1992 AG(AUDIT), 
211811981 NONE SR.AUDITOR GUWAHATI 

RITRUMAR OIJ1TA, gs a, Nfl. 15/9/1050 8902 	9011996 113/1974 AG(AUDIT), 
71511971 NONE AUDItOR AGARTALA 

NODE 1<1/MAR HAZARIKA, Nfl. 11211948 
977174 fl •7fl 

1992 	Sf711990 
.,n.,r 

113/1984 	' 

l,,flrrn,, 

AG(AUOIT), 
Oil 	I!l1f t'4L)IMC flUL7ll7J7 '.nJvv,,r,nhu 

NTOSH DEB NATF4, BA, Nfl. 2717/1049 1992 1017/1990 1/3/1984 AG(AUOII), 
5111/1972 NONE AtJI)lfOIt AGARTALA 

4IMEH MAZUMOAR; BSc, NR. 61311952 1992 161711096 113/1984 	' AG(AUDIT). 
2812/1973 NONE AUDITOR AGARTALA 

)VINDA DEKA. CA, Nfl. 117/1949 1992 817/1996 11311984 	' AG(AUOIT), 
- 713/1073 NONE AUDItOR GUWAHATI 

IILIJARANDATTA, 3Com, Nfl, 2211211049 092 9/7/1996 11311984 AG(AUOIT), 
• 215/1974 NONE AUDITOR AGARTALA 

BOTOSH CHOUDHURY, BA, 118/1949 1992 516)1996 113/1934 	9475 AG(AIJDIT), SHILLCC 
615/1974 NONE AUDITOR 	8/312004 

ZRUL ISLAM LASKAR, BA, 1/211957 1992 8/7/1990 1/1111984 	" AG(AUDIT), 
27/12/1960 NONE AUDITOR GUWAHATI 

YANTA SANKAR PAUL, MA, 41211956 1992 151711996 1/3/1984 	' AC3(AUDITQ 
t. 31/1211980 NONE AUDITOR GUWAHATI 

LADIP DEY, SCorn, Nfl. 10/1/1959 1992 191711996 2812/1934 AG(AUOIT), 
1511/1981 NONE STENO 	 . AGARIALA 

IRUL ISLAM PRAMANIK, BA, 11711955 1092 6/718996 1/4/1988 	' AG(AUOIT). 
411211082 NONE AUDITOR GUWAHATI 

FBOCHAINGH, 3Com, Nfl. 11111957 1992 2217/1996 1/4/1988 	' AG(AUDIT), IMPI1AL 
1511211982 NONE -AUI)ITOIt 

HIM JYOTI DUTTA, E3Sc, Nfl. 301111953 1992 19(7/1996 1/411988 	" AG(AUOIT). 
116/1983 NONE AUDITOR GUWAHATI 

PAN KUMAR SARKAR, 201963 1992 191811996 1/111992 	" AO(AUDIT), 
c(l-ION$, NR. 111311988 NONE AUDIFOR GUWAHATI 

DAN CR NATH, BSc(HON/), 1/4/1948 1993 31711987 1/3/1984 	" AG(AUOIT), 
2611211970 NONE SR.AUDIIOR GUWAHATI 

RIMAL DUTTACHOUDHURY, 11611949 1993 4(711997 1/311976 	" AG(AUDIT), 
c, NR. 15/511971 NONE AUDITOR AGARTALA 

j
thaIIon not received till printing. 	 t1.ABA1mHuT/7og4.2gn5 
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1111 
IA 

LDJ~',~)o  of Birth 	Year at 	Data ci 	DaleorBasic Pay, 
Ninie 	 - 	 Passing 	Promotion Conflmrnallon, 	and Date 	REMARKS 

	

Educational qualification and a of 	5066 and 	to tIm 	P031in Which 	of 
Caste (SC/STel'4R) 	 nIJ 	Rov.Aud. 	Cadrr' 	confirniod 	Increment 

YINDU DEB, BCcm, Nfl. 	2801949 	1993 	31711997 	11311976 	 AG(AUOIT), 

	

211111972 	NONE 	 AUDI7OR 	 / AGARTALA 

tSH KR. 0EV, BSc, Nfl. 	11311950 	1993 	3/7/1997 	1/311934 	 AG(AUOIT), 
¶13/1973 	NONE 	 SR.AUDITOR 	 GUWAHATI 

¼L BHATTACHARJEE. BA, 	30112/1046 	1993 	31711997 	113/1984 9700 	AGAUDIT), SHILIONG 
151511973 	NONE 	 SR.AUI)ITOR 11312005 

NENDU I3IKASH ROY, MA, 	15/1211947 	1993 	31711907 	113/1979 	' 	 AG(AUDIT). 
1616/1973 	NONE 	 AUDITOR 	 AGARTAL4 

RM CHAKRABORTY, USc. 	27/211952 	1993 	11711997 	1/3/1984 0700 	AG(AUDIT), SHILLONG 
261611976 	NONE 	 SIt.AUI)FIDI( 11312005 

II..AL DAS. SCorn, Nfl. 	181111953 	1993 	10/7/1997 	1/311934 	 AG(AUDIT). 
11711976 	NONE 	 SR,AUDITOR 	 GUWAFIATI 

T GOGOI, BA(HON), Nfl. 	111211957 	1993 	251711097 	2212/1986 	" 	 AG(AUDIT), 
22/12/1982 NONE 	 SR.AUDITOI( 	 GUWAHATI 

IAN MD. SALEHUDDIN 	18/1011059 	1993 	401997 	26/1111986 	 AG(AUDIT), 
ED, BSc(HONS, Nfl. 	 24/12)1903 NONE 	 SR.AUDITOR 	 GUWAHATI 

ASISH UHATrAcHAPJEE, 	1611/1963 	1993 	11911097 	1/1/1992 	' 	 AG(AUDIT), 
81411908 	NONE 	 SR.AUDITOR 	 GUWAHATI 

)D SHUJEL, BCom(H), Nfl. 	12/6/1968 	1994 	311711995 	11811995 6800 	A(eUDIT), SHILLONG 
1718/1992 	NONE 	 S.O.(AU) 11712004 	

. 	 ft 

NI 8RUSAN MITRA, BA, Nfl. 	111/1049 	. 1994 	518/1998 	11311974 	 . AG(AUDIT). 
18/9/1971 	NONE 	. 	 AUDITOR 	 ?GAFITALA 

1ABINDRA CR CHOUDHURY, 1/1 2)1945 1094 301998 11311984 9475 AG(AUDIT), SHILLONG 
IA, SC. 22)1111971 NONE AUDITOR 111112004 

IIDHAN ROY, BSc, Nfl. 301611951 1994 3/011908 113/1984 9475 AO(AUDIT). SHILLONG 
915/1973 NONE AUDrIOR 102005 

4LJKUL BARUAR, BCorn. NP. 115/1952 1994 11811900 25/311986 AG(AIJOIT). 	
... I 11/711974 NONE CLERK GUWAHATI 

AMALAKANTA KHATIWADA. 2817/1955 1994 311711998 1/3/1984 9250 AG(AUDIT), SHILLONG 
LA, Nfl. 191I 2/1980 NONE AUDITOR 117/2004 

4IBAKAN CR COGOI, BSC, Nfl. 61611956 1994 26/811998 114/1988 AG(AIJDIT), 
1.  1813/1983 NONE AUDITOR GUWAHATI 

3HAMPA NAHA, BSc, Nfl. 141111960 1994 2418/1998 111/1992 8800 AG(AUDIT), SHILLONG 
211711988 NONE AUDFr0R 1/812004 . 	 . 

ronination not rocoivod tifl printing. 	 CHAPAIMN[iZT/2O94•7QQ5 	. 	 (A.A.O,) Page 14 
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r 	i-ii' 	 I 
Datool OIzth 	Ycarel j ODICOI j 	Daloof 	Bask Pnv I 	 I . 	-. Name 	. Gala of PassIng Promotion Confirmollon, and DaI flEMRI(9 -. 	- - a 	Educalional gualit.cauon SOGE and IC (ho J Post In which or Casio (SC/ST/Na) j,OThIfl9Io 

scrAca  
Rov.Aud. fdra J_ confirmed Incromoni 

ksuain I1ATH MAZUMOAR, 1/31*964 4994 l6/911998 1/113992 AG(AUO!T), #BCom. Nfl. 91611989 NONE AUDITOR GUWAIIATI 

(rd. KABUl, BSc, ST. 1/311955 1995 517/1999 Not yct 	' AG(AUDIT), ROHIMA 
26/5/1969 NONE Contirmcd 

MA?4I LAL GAS. BA, SC. 	. 1/911948 1995 217II99 12)311984 	0500 AG(AIJDIT), SHILLONG 
23/411973 NONE SR.AUDIIOR 	11712004 

:R.K. SHATTACHARYVA M.A. Nfl. 30/611946 1995 21711999 113/1979 AG(AUDIT), 
26/511973 NONE AUDITOR AGARTALA 

tHARIOASACHARA BA(HON), 2l955 1995 2/7/1999 1/11/1932 	" ONOEPTATION NR. 
1411/1977 NONE AUDITOR WITI-ICtA,G'SOFflcE 

PRA0IP GOSWAMI, BOom, Nfl. 1/211955 1995 21711999 1/4/1938 	" AC(AUDIr). 	
. i/I 1/1902 NONE SRAUO(TOR GUWAHATI 	 '1 

H 

;RAMESH CHANDRA PEGU, 2115/1957 1995 5/7/1999 1915/1989 AG(ALJDIT), KOHIMA BCom. ST. 12111/1982 NONE SIt.AlJI)flOR 

NAUSADALIAHMED, BA. Nfl. 1/0/1956 1995 21711999 1/4/1988 	" AG(AUOIT). 
2011111982 NONE SIt.AUDITOIt 	 . GUWAHATI 

UBHASH DEn, USc, Nfl. 181611957 1995 2/711999 114/1983 	" AG(AUOIT), 
15/1211983 NONE SIt.AIJIJITQR GIJWAHATI 

.NAKUL DAS, BA, SC. 3/9/1957 1995 2t711999 28/2/1984 AG(AUD9'), 
26/311979 NONE CLERK ACARTALA 

SAMSON JOJOWAR. BA. ST. 18/4/1955 1995 9/7/1999 1/111991 	0575 AGAUDIT), SHILLONc3 
23/3/1988 NONE AUDITOR 	1/712004 	. o 

OWIJEN KUMAR SUTRADHAR, 
- 

43/I 211962 1995 2/7/1999 lf4/I98, 	" ' 
BA, NP. 9/9/1983 NONE CLERK 

AG(At,JDIT), 
AGARTALA 

PRATIVA RANI GAS, BA. SC. 3/1/1957 1995 7/711099 20/10/199; 	" AG(AUDIT) 	 . 	'1 • 20/10/1989 NONE AUDITOR GUWAHATI 

$UBIKASI-( DIJTTA, USc, Nfl. 1617/1959 1995 2/7/1999 111811993 	' AG(AUOIT), 7/17J1989 NONE - AUDrroR GUWAHATI 

'JTABOLIN MYRTHONG, BA, 87, 
52 

1/1/1967 1995 2/711999 9111/1990 	8575 AG(AtJDIT), SHILLONG 11/11/1908 NONE STENO 	117/7004 

\LOKACHARyYA BA( ON), Nfl. 3013/1969 1995 1310/1999 23/1/1994 	" 9/10/1990 NONE AUDITOR 
AG(AUDIT), 
GUWAHATI 

JIHAR KANTI BHATTACHARJEE 1/811946 lOUD 11112001 1/3/1984 	9250 R. 2/5/1966 NONE AUDITOR 	1111/2004 
AG(AUDIT), SHILLONG 

n not received till printing. 	
1ADA LION LUT/2004.2005 

	
(AAO.) Page iS 

r 



19 r  

I 
'1k 	 I Oo of USth I Yca of 	Dale ofF17-h 	Basic Pay. 	 - 
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RovAud. 	Cadre d 	Incremont 

dPHUFc&N CHANDRACARMAN, 	1/1211948 	1996 	l/t(2001 	11311084 	" 	AG(AUorr). 

BSc, MR, 	 27/1011972 NONE 	 AUDITOR 	 GUWAHATI 

)l' ARUN CR MATH. BA, MR. 	22/1011948 	1996 	11112001 	I13/193.t 	 AG(AIJDIT). 

	

71311973 	NONE 	 AUDITOR 	 , AGARTALA 

BROJA KISIlOR SINGHA. BA, 	1/1/1949 	j995 	1/1/2001 	1/3/1978 	" 	AG(AUDIT). IMPHAL 

1: MR. 	 23/411073 	NONE 	 AUDITOR 

'i KARUNAMOY MATH, BA. Nfl. 	1/311947 	1996 	1/112001 	I1311978 	' 	 AG(AUDIT), 

	

271411073 	NONE 	 AUDEIOR 	 AGARTALA 

I 
4 MANINDRA CHARRABORTY. 	1/9/1949 	1996 	11112001 	11311984 0680 	AG(AUDIT), SI4ILLONG 

BA, MR. 	 1517/1971 	NONE 	 SR.AUDITOI( 11312004 

CIDHU CHUSAN DAS, I.35c, MR. 	31112/1952 	1996 	1/1/2001 	11311984 	" 	AG(AUDIT), IMPHA4. 

	

61111976 	NONE 	 SR.AUDITOR 

A. IQOTON SINGI1, USc, Nfl. 	3010/1953 	1906 	11112001 	/311924 	" 	AG(AUDIT). IMPHAe 

	

1/11/1976 	NONE 	 SR.AUDITOR 	 0 

I H. TOLEN SINGH, MA, MR. 	1/3/1953 	1996 	1/112001 	1/311987 	" 	AG(AUOIT)t IMPHAL '. 

	

151711977 	NONE 	 SR.AUDITOR  

SUNIL MATH CHOUDHURY, 	29/511951 	1996 	11112001 	11311978 	' 	 AG(AUOIT). 

BOom, MR. 	 2516/1974 	NONE 	 AUDITOR 	 AGARTAI.A 

	

PRADIP KUMAR KURI, BA(HQN), 2501957 	1996 	111/2001 	11311984 	' 	A6(UDIT),IMP11AL 	 1 

• MR. 	 2311211980 NONE 	 AUDITOR 	 . 

	

P SHYMAL <ANTI MR. SCorn, Ntt 7/1011953 	1996 	11112001 	13/12/1927 	" 	AG(AtJDIT);CMPHAL 

	

117/1976 	NONE 	 AUDITOR  

UBEDUR RAHA1AAI'1. BOom, HR. 14112/1959 	'1996 	1217)2001 	27112/1986 	" 	AC(AUbIT). 

23/511083 	NONE 	 AUDITOR 	 GUWAHATI 

'2 L. MAWIA, ST. 	 1/711961 	1906 	1/112001 	Il/I/lOSS 	" 	AG(AUDIT). IMPHAL 

	

1111/1983 	NONE 	 AUDITOR  

RATUL CH. COR.AH. BSc(HON), 	1/111969 	1906 	41112001 	19/5/1994 	" 	AG(AUOIT), 

1 1  ST. 	 2915/1992 	NONE 	 AUDITOR 	 GUWAHATI 

 

SARADINDU PAUL. BSc(HON), 	22/12/1956 	1996 	12/112001 	20/4/1987 	" . 	AG(AUDIT), 

Nfl. 	 , 	 616/1983 	NONE 	 AUDITOR 	 GUWAHATI 

ARUP KUMAR PAUL, BA, MR. 	51211957 	1995 	1211/200 	30/311987 	" 	AG(AUDIY). 
2501983 	NONE 	 AUDITOR 	 GUWAHATI 

, PRADIP KUMAR DUTTA. SCorn, 	3/111961 	1996 	1211/2001 	111/1992 	" 	AG(ALIDIT). 

MR. - 	 231311988 	NONE , 	 AUDITOR 	 GUWAHATI 

I. 	 . 	 ... 	 -. 

1 Wocmation not ,cccivod till printing. 	 thAOATION IIST/2004.2005 	 (A.A.O.) Page 10' 
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- 	 031001 thcth 	YOM of 	Onto of 	Onto of 	Oaslc Pay. 	- - 

Namo 	- 	 PaIng 	P,o,nouon Gonflmiallon. 	and Dab 	REMARKS No Educaflonol quaWicoli, and 	Date of 	SOGE and 	ID (no 	Po,t In which 	oF 
Costo (SC/ST/Nfl) 	Jamb9 to 	Rov.Aud. 	Cnd:o 	conflr,nod 	Incroment Govt. SoMce 	 -. 	 — 

RtTA OEVI, BCorn(H). HR, 	1/9/1963 	1996 	1211/2001 	30/3/1990 	 AG(AUDI ),IMP}IAL 

	

30/311988 	NONE 	 - 	AUDITOR 

I, 

)EBABRATA SARA, I3Sc. Nfl. 	6110/1964 	1996 	121112001 	I/I/IOn 	 AG(AUDIT), 

	

5/411988 	NONE 	 AUDITOR 	 GUWAIIATI 	 - - 

'RADIP CI4AXRABORTY. HR. 	2917/1651 	1996 	121112001 	23/12/1983 	 AG(AIJOIT). 

	

5/1211983 	NONE 	 AUDITOR 	 GUWAHATI 

J4IMA SENAPATI t3A.flEd. Nfl. 	17112/1966 	1906 	12/1t2001 	4/11/1989 8350 	AG(AUOIT), SHILLONG 

	

3/11/1987 	NONE 	- 	 CI.ERK 11112005 

AYDIP CHOSH, USc. Nfl. 	27/6/1967 	1996 	l6hl/7001 	30/3/1994 	 AG(AUOIT), 
- - 	 30/311992 	NONE 	 AUorroR 	 AGARTALJ 

ANCHALI ROY. BSC(HON), Nfl. 	16/1211966 	1906 	781212001 	911/1994 	 AG(AUDIT), 

	

914/1992 	NONE 	 AUDITOR 	 AGARTALA 

IPU BORAH. USc. HR. 	 23/8/1956 	1996 	28/2/2001 	20/2/1994 	 AG(AUDIT). 	 - - 
• 	 201711902 	NONE 	 AUDITOR 	 GUWAHATI 

RATAPCH BARMAH, USc, Nfl. 	11111943 	1997 . 2111/2002 	113/1984 	" 	AG(AUDIT),I<OHIMA 

	

23/1111971 	NONE 	 SRAUDITOR 

	

ARIT FcUM.AR CHOUDHURY. Nfl, 2814/1947 	1997 	1/112002 	28/2/1984 	 AG(AIJDIT), 

	

1613/1970 	NONE . 	 AUDITOR 	 AGAflTALJ 	 - 

#PAKESH SEAL, USc. HR. 	1/1111950 	1997 	111/2002 	1/11/1982 	' 	 AG(AU@{T). KOHIMA 	- 

	

19/0/1976 	NONE 	 AUDITOR 	- 	 - 

JOY BHASUN DEn. 0k HR. 	28/811954 	1997 	11112002 	1/11/1982 	 AGUOITJ, KOHIMA  

	

10/911976 	NONE 	 AUDITOR 	 . 	 :.. ....... 

LA) KR CHANDA. Nfl. 	 26/111957 	1997 	21/1/2002 	1/3/1984 	" 	AG(AUDIT), KOHIMA  
8/1/1981 	NONE 	 SR.AUDITOR 

JPEN KR KAXATI. BA, Nfl. 	1/1 211959 	1997 	11412002 	1/10/1985 	 AG(AUDIT), IMPHAL '"': 

	

7/1211982 	NONE 	 SR.AUDITOR  

' 	"• ''1- 
&YANT3HATTACHARJEE 	4110/1953 	1997 	1/1/2002 	11111992 8350 	AG(AUOIT),S)-IILLONG ........ c, HR. 	 1811211987 	NONE 	 SR.AUDFrOR 11112005 	 -. 

A. AUGUSTINE, - 8A BEd, Nfl. 	1512/1957 	1997 	1/112002 	2011/1992 6350 	AG(AUDIT), SHILLONG 

	

2101988 	NONE 	 SR.AUDITOR 111/2005 	 • - 

TESH KAKATI, BA, Nfl. 	 111/1969 	1997 	1711/2002 	214/1994 	 AG(AUDIT), 
214/1092 	NONE 	 AUDITOR 	 GUWAHATI 

30TOSI'l BHATTACHARJEE, 	1/3/1968 	1997 	1/1/2002 	314/1994 	" AG(AUDIT), 0, Nfl. 	 3)411092 	NONE 	 AUL/rIog 	 GUWARATI 

not rocolyco UII printing, 	 ADAT1OH 1131/2004-2095 	 (A.A.O.) Page 17 
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Data of Birth Year of 

PassIng 
Data of 	I 

Promotion 
Data of 

Confirmation, 
Basic Pay. 
and Dab 

- 	- - 
RE-MARKS 

Dow of • 	PNo Educational qualiricalion 	and SOGE and to tlio Post In 'jtiIch of 
Casio (SC/ST/Nfl) flov.Aud. Cadre coriflrmocj incmomont 

I - Go1.SoMco - 

KSHMIL3URAGOHA1N, NR. 1/12/1050 1998 11112003 11311984 -- AG(AUO1T). 
• 

- 16/1211070 NONE SI(.AUDI'IDR GUWAIIATI 

40I8ONCHANDRA SINCH, 11311957 1998 11112003 113/1983 -' AG(AIJDIT). IMPHAL 
8Sc,LL8. Nfl. 7/6/1978 NONE AUDFrOR 

• 1 JRADIP KUM.AR  MOITRA, 20/1/1058 1900 11112003 3016/1999 -. AG(AUDIT). 
1 48Sc(HOF4) 	Nfl. 41211080 NONE SHAUDITOIt GUWAHATI 

ITUL CR. DUTTA, SCorn. Nfl. 2611/1056 1908 11112003 191511939 ' AG(AUOIT). KOHIMA 
23)11/1901 NONE AUDITOR 

SU8HASH CII. 16/1211950 1008 11112003 ' 	1/4/1938 AG(AUOIT). IMPHAL 
{BRAITACHARJEE. Nfl. 29/911981 NONE CLIiItK 

V7 9IPRAJITPURKAYAS11-{A. 8Sc, 1513/1967 1998 1/112003 13/311994 AG(AUDIT, 
1 NR. 13)3/1902 NONE AUDITOR GUWAI-IATI 

EART1 -tA SARATHI GUPT&-, 1/1/1970 1998 11112003 301311994 ON DEPTH. TO RTC, 
1BSc(HON), Nfl. 30/3/1992 NONE AUDITOR GUWAHATI 	, 00 

iPAIZIJR RAHAMAN 11/11/1987 1090 11112003 3/10/1993 -- AG(AUOIT), 	: 
'QFIOUDHURY, BA, Nfl. 5110/1989 NONE STENO - GUWAHATI • 

S.SHALLYNECY 0. SYIEM. 30/1 211967 1999 1/1(200] 16/5/1996 7900 AG(AUDIT), SHILLONG 
\OSC.ILB. ST . 	. 16/5/1004 NONE AUDITOR 117/2004  

•SftJGHAMITR.A DAS GUPTA, 11/12)1971 1998 11112003 616/1996 	0125 AG(AUOIT), SI-IILLONO 
jOSc(HON), Nfl. 6/611904 2000 - AUDITOR 11912004 

41i A 1ARINDAM NATI-1, NR. 511111063 1008 1/112003 11811994 . AG(AUOIT), 
2611111091 NONE . CLIiItK . GIJWAHATI 

0I5WADEEP CI -IAKRAUARTY, 21511972 1998 2311/2003 . 12/511996 AG(AUDIT), 	- 
BSc, Nfl. 1215/1994 NONE CLERK GI/WAHATI 

4ARAT CHANJDRA DAS, BSc, Nfl. 118/1950 1999 11112004 1/311984 " AC(AUDIT), 
3/0/1970 NONE SI(.AUDITOR GUWAHATI 

, •--: \_..-L 
GUNA RAM KALITA. •BSc. Nfl. 915/1955 

. 
1999 1/1/2004 

•. 
1/3/1984 ' AG(AUOIT) . 

8/111981 NONE SIt.AUDITOR GUWAHATI 
fl. 

& IUIRENDRA SINCH. Nfl. 11211959 1099 11112004 9/12/1983 AG(AUDIT). IMPHAL v 19112/1981 NONE AUDITOR + 

j 	3JRlNCHl KUMAR SARMAR, 28/12/1956 1990 1/1/2004 1/10/1986 -. 
,- 	• 

AG(AUDIT)J 	- '. 
.j 	c(HON). NR. 	 ,. 12/11/1982 NONE SR.AUDrFOR GUWAHATN(. 

g1RENI3ORAGOHAIN 	BSc. Nfl. 20(2/1057 1099 111/2004 3016/1989 AG(AUOIT). 
+ 31/12)1083 NONE SIt.AUI)11OR GU\yAHATI. 

4 	 VP,caIhn not roccived till printing. 	 1ADAT1OH LJSTI2OU4-2005 
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Date of Girth Year ot Dab 	of Data of Basic Pay, 
Name Passing Promotion Confirmation, and Dato REMARKS 

Data of 4 L° Educationol qualificaflon 	and SOGE and a the Post in which of 
• 	Costa (SC/ST/Nfl) Joining tO flov.Aud. Cucka coofliorod tocroinonl 

Govt S orMcO 

,OPAL'DEB, SCorn, Nfl. 101969 1099 tll/2004 11411994 	6350 AG(AUOIT), SH1LL01'.0 

11411992 2000 AUt3ITOit 1/212005 

% 	• 
&AYATRI CHETRI. BA, Nfl. 113/1968 1999 1/112004 1914/1992 7900 AG(AUDIT), St-4iLIONt3 

201411990 NONE CLERK 11112005 

ns ,  
SNENANGSHU NAIl-I, BSc, Nfl. 19/211969 1909 1/112004 I i15/1996 AG(AUDIT), 

111511904 NONE AUDITOR GUWAHATI 

/ BI-(ATTACHARJEE. tUSHA1 17112/1071 1999 1/1/2004 i2/5/1996 ON OETPN. WITH C.& 

:c 
om(HN) Nfl 12/5 1 1994 NONE AtJDtFOtt A.GSOFFICE. 

• UBHASH KUMAR. BA, NR. 212/1069 1999 51112004 6/10/1996 AG(AUDIT), 
p 6/1011994 NONE AUDITOR GUWAHATI 

! 	 I  ANIMESH PAUL. OSc(ION). t-ifi. 2413/1970 1999 11I/2004 515/1996 7675 AG(AUDIT), SHILLONG 

5/5/1995 NONE AUDITOR 116/2004 

t .  

• 0E6A0R/TA BHATTACFIARJEE, 7110/1972 1999 1/1/2004 Not yct AG(AUDIT). KO1IIMA 	. 

R. 1015/1995 NONE conflruncd 

REEKANTA LAL, MSc. Nfl. 2518/1970 1999 I 1/3)2004 23/O/1997 AG(AUO!T). KOIIIMA 

231011995 NONE AbJOFIOR 

&JGGIRAI.A SHANTISHREE. 6/1/1971 1999 9/3/2004 26/7/1997 7675 AG(AUOiT). SHILLONG 

BSc(HON). Nfl. 261711995 NONE AUDITOR 1/6/2004 

SH 
rtty 

SUDIPIA NARAYAN BISWAS, 30/1111974 1909 1013./2004 2011211997 7675 AG(AUOIT), SH1LLONG 

atom, HR. 20112/1995 NONE CLflRK 1/612004 
I • 	I. 

i & .  
IDIPANKAR DEY (II), CSC. Nfl. 1(3/1949 1Q96 4/112005 113/1976 AG(AUDIT). 

3111211972 NONE A!DF1OF( ' AOARTtLA 	. 
• 

• 	 .t 4ANIGOPAL PAUL, USc. Nfl. 1/411950 2000 41112005 11311984' " AG(AUDIT).KOHIMA 

2114/1973 NONE SR.AuorroR 

BABUL CHANDRA DAS, GSc, Nfl. 24112/1956 2000 51112005 113/1084 AG(AUOIT). IMPHAL 
27112/1960 NONE SiLUDrr0R 

ci 
SWAPAN KUMAR BOSE. 3Com, 14/111954 2000 41112005 1/3/1984 ' AG(AUDIT), 

' R. 311/1961 NONE sR.AUDrI0R GUWAHATI 

ABAKUMAR 11011958 2000 4/t/2005 414/1987 AG(AUDIT), 
3kATTACHARJEE. BCom, Nfl. 41211982 NONE SR.AUI)ITOR GUWAHATI 

I4OYKUMAR DAS. BA, SC. 1/1011955 2000 41112005 1(3/1984 ' AG(AUDiT), 
2110/1962 NONE Sit.AUI)ITOlt GUWAHA1'l 

NAIRN4 CHAKR.ADOF1TY, USc, 16/1111056 2000 411/2005 30/3/1987 AG(AUDIT), 
B. 11911963 NONE SItAUDITOR GUWAIIATI 

?maIion not received till printIng. cRADATION UT/2OM-26O5 (A.A.O.) 	Pago 19 
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Dab 	of BuD, Ycat of Dald of Basic Pay,  1 No 
me  Na~ Confirmation end Dab j 	REMAMKS 	I 

TINRI Post In which  of 
Govt. Sarvlco Increment 

flt%OIJ .'V ~NWA ,  tSR, Si. 3/211965 2000 4/112005 E12/I92 	' AG(AUbIT), 
812/1990 NONE ' AUDITOR 	 / AGARTALA 

DJPTA DAS GUPTA, 19/511970 2000 411/2005 191511994 	
" AG(AUDIT). ;(HON), NR. 19/5/1997 NONE AUDITOR GUWAHA'fl 

ANTA DAflJN ROY 12117J1970 2000 4/112005 215/1 9)7 	" AG(AUDIT). DUDHURY, M,Sc, Nfl. 2/511005 NONE AUDITOR AGAbfl/LA 

N4TA GHOSH. BSc(}-ION). 1211211959 2000 1011/2009 /611997 	" AG(AUDIT), 
30/5/1995 NONE AUDITOR CHUWAIIATI 

OPAL SINGH. DSc, Sc. 1/111972 2000 411/2005 2101997 	7575 AG(AUDIT), SH1LLOP4G 
216/1995 NONE AUDITOR 	41112005 

it 
C 

C 

0 

	

I ..  

H 

(. 	c 
:1 

ii 
4' 

not rocOIvod IlU prinfing, 
1AOAT1DN UTf2004-2O05 
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tion Officer 

acwastrmijth 
21 His 

I on Gvtst 

Y 	r of 	0110 	
' 

ii~-~Sd'C~Paa, ~y  REMARK-5 L 
03  

0.1'a ED310~0 

GI: 
 an 	

ol  j 	

confloned 
q:-' and 

AG(UDIU. 

2000 	24/121209' 20/&1991 GUWAIIATI 
flSc. WSH UPADHt io17J19 AUDITOR 

2O16/'0 	NONE 

AG(AUDII). IMPHAL 

I/I/SOS) 	200% 	27/6/2002 11311983 
AtJ I)FIDR 

JOY SINGH. USC. Nfl. 3/il 076 	NONE 

AG(AUDIT). 

2001 	2715/2002 2214/1981 GUVJNIATI 
USc, ItlI950 	 SR AUDITOR 

U 216,1983 	NONE 

AG(AUDIT), SHILLONG 

SINHA. BA, Nfl. BANESWAR 
3011011953 	2001 	2716/2002 3lfl11994 	1900 

AUDITOR 	1/212005 
35/7fl092 	NONE 

AG(AUOIT). SHILLONG 
200W6/2002 1 	2 73/9/1991 	7700 

AuDrFOIt 	11012004 
0 

.LYOASAW<M. BA. ST. 231011092 	NONE 

AG(AUDIT). 

I1 i/lOGO 	2005 	271612002 
confi 

Hal yct 
rnied 

GUWAHATI 

WMIT CHOUOHU. 1/1111904 	NONE 
c(HON). Nfl. AG(AUDIT). 

7/611969 	2001 	27/6/2002  
' 

Net  yet 
c onfin"' 

GUWAkIATI 
:ABMTA kUMOAR. 

26/211996 	NONE 
ni.HON. SC . AG(1T).  

2001 	2115/2002 24/1211996 GUWAHATI 

BHAUACHA. NOY 
81511960 

NONE 
CLIItK 

24Ii2fl99 
Sc,BEd. 14R. AQ(AUDIT). SHILLONG 

211611076 	2001 	igfl/2002 . 	19'9/I9% 	go0 

	

CLERK 	5/7/2004 
AMALAKHYA OAS. BA . Nfl. 

291411004 	NONE 

A (AUDIT). 

;IIoHAR HALOI. USc. Nfl. 
9/111051 	2003 	212004 1/3/1984 

sR.AuDrrOR 
GUWAHATI  

iB/6/19fl 	NONE 

2003 	2&l/2004 1/1/1992 
AG(A UDIT). 
GUWAHATI 

DEORI. OA(HON). ST. i?Ii/l055 SR.AUDI*IOR 
NIRMAL 21/111081 	NONE 
1. AG(AUDIT).  
1 81211962 	2003 	yV2004 2/4/1988 

CLIIRK 
Gr.JWAHATI 

b iup KUMAR DHAU, BA. Nfl. 12112/1085 	NONE 

2003 	32004 1/4/1988 	
" AG(AUDIT), 

GUWAHATI 

thTESH CHAND 	
DAS, Boom. 20/1211963 

i61811985 	NONE 
CLERK 

NR. 

2003 	&1/200 t€/5/I99 	
' AG(AUDTL 

GUWAHATI  

jBAPRlYA PURYAST. 0E 
201411068 
18/5/1992 	NONE 

SR.AUWTOR 

ncrI140N). Nfl. 

not received till printing. 
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"I I Data or Birth I 	'Ycar Of I 	Qalo o I 	Oaie ci Basic Pay, 
Narno PassIng I I PonioIlon Confirmation, 

o IEducatlonal 	uakflcatbn Dale oh SOGE and ciba Posh In which j:?j____j Casio (Sc/ST/Nfl) Joining 10 Rav.Aud. I 	Cadre conhirrylad 
Govt. Scrvlco 

sI.4. 
¼OMAKUWAR DAS P., MCom, 271511971 2003 161212004 13/17/1996 	'&" AG(ALJDIT) 

13112/1994 NONE AUDITOR GUWAHATI 

4Ut 

ROZI KR. SINGH. NP. 1/211968 2003 91112004 Not yci 	" AG(AUDIT), IMPI'IAL 
30/12J1980 NONE conhinocd 

tANJIT $A1KIA, MSc. ST. 11311969 2003 211/ 1/2004 13/711993 AG(AIJDIT). 
1301906 NONE AiII)iTOIt GUWAIIATI 

I' 
jURATA SUTRADHAR. USc, 1/111973 2003 301112004 315/1997 AC(AUD 1T), 

3/5/1995 NONE ct.rtv. GUWAI-IATI 

PAL CHANOR?' SARKAR, 1/7/l'J60 2005 201112005 I2110/1987 AG(AUDIT), 

om, Nfl. 30/511983 NONE Sit AUDITOR GUWAIIATI 

u4I KANDAN C,DA. Nfl. 1114/1066 2005 20)1/2005 r 	Not yti 	' 

(onrinncd) 
AG(AUDIT), KOHIMA 

28/2)1092 NONE 
H 

1 
NJOY SEN GUPTA. MA, NP. 3018/1964 2005 2011/2005 t4olyci AG(AUDIT), 

914/1002 NONE confinncd AGARTAIA 	a 
-0 

RThA SAJIATHI 
LAKRAUORVY, USe, HR. 

1/111968 
3/611093 

2005 
NONE 

20/1/2005 31611993 AG(AUDIT), 
AGARTALA 

NTANU OHATTACIIARJEE. 114/1965 2005 201112005 1 	Not yri 
' 

AG IIIMAI (AUDIT), KO  
14/I 2J1080 NONE 

/ 

rULCHANGMAI. DSc(AGRI. 14/911971 2005 , 201112005 4/2/1998 	' AG(AUDIT). 
61211906 NONE AUDITOR GUWAHAII 

(ASH RN DAS SC. 2616/1971 2005 201112005 2511/0993 	' 	j AG(AUDIT),  

251111996 NONE' -  AUDITOR 	, . 
0 
GUWAHATI 

• 

IBEMO SI -IITIRIE, BA, ST. 31/8/1070 .2005 20/1/2005 Not yti 	" •AG(AUDfl KOHIMA 
22/3/1906 NONE (jonrurrncd 

- 

Gfl1ESH. USc, Nfl. 16/8)1975 2005 20110005 11312001 	6500 AG(AUDIT) SI'IILLON -' 
1/3/1999 NONE CLERK 	201112005 

• •• 

not rocolvod till printIng. 	 .(5.0.) Pogo 25 - 
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OFfICE OF THE ACCOUNTANT GENERAL (A & E) ASSAM 

MAIDAN GAON, BELTOLA, GUWAHATI-78029 

POLICY FOR TRANSFERIPOSTING OF COMMON CADRE OFFICERS 
IN THE NORTHEASTERN REGION 

As per Headquarters office letter No. 108-N.2/127-88 dt. 28.2.90 as per as 

possible the section officers Grade Examination passed stall of Accounts and 

Entitlement Offices in North Eastern Region on their promotion as Section 

Officers are to be posted in the Offices from which they passed the above 

examination. 

As per Headquarters office letter no. 1334-NGE (APP)/104s95 di. 01.10.96. the 	
0 

SO/AAOs/AOs/Sr.AOs are to be posted to the office of their choice as fhr as 

possible. If however, it is not possible to post them to the office of their choice 

they are posted to other offices on rotation basis for a specific period. 

The tenure of posting in the outstation deficit offices for the first and second th'nc 

for SOs/AAOs is 18 months as per agreement held on 10.4.1974 between the 

Asociation and the Accountant General. 
S 

On review the aforesaid policy, it is further decided that the tenure of posting for 

SO/AAO/AOs in the outstation offieet for the second time and above will be one 

year subject to the condition that the officers can avail of regular leave of 30 

(thirty) days only. Leave availed in access of 30(thirty) da's.wil1 be added to the 

tenure of 12 months. 

The common cadre offieeu who have never served at outstation offices may be 
transferred, subject of course to item (2) above, first from the bottom of the 

seniority list of that office. 

.s. 

VIVO- 
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c. The officers who have already served once at outstation offices in their respective 

cadres and after being posted back to their base oilices have remained in their 

base office for the longest period may he selected first in order of station seniority 

for posting outstation offices in order to facilitate smooth repatriation of their 

colleagues. 

V/hen a batch of officer in a particular cadre rejoins their base office on the same 

day afler completing 151 and 91111 time transfer, the junior most officer from such a 

batch may be picked up for 211d13rd time transfer, if any. 

Officers who are due to retire within two years may be exempted from the 

aforesaid transfer liabilities. 

Posting of a particular common cadre officer to an outstation office may be kept 

in abeyance in case of unforcsecn incidents like sudden accidents, demise of 

family members, serious illness or for urgent administrative reasons. 

Authority: A.G's order dt. 22.3.2000 at IIf and p/34C of file no. DAG(A)/" 

C/GhyIPolieyI i'ransfer/95. 

SD'- 

Deputy Accountant General (Adam). 

p 
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OFFICE OF 111E ACCnliN1\Nr GENNUAL (A&F) ASSAM, 
MAIDAMGAONJJFII -OLJ\ GUWAIIATI - 781 029. 

- 	 LLL 
I 	 £±S2JJ 113 LhASjjj "iS2flkcL, 

11cc I leatlqtia,tei s ollice Idler No. I U8-N.211 27-88 tfl. 28.2.9u as rir as possible iii': 
lion Olflceis (7r:icic i:.x;uIlliil;iliiiii ;i;ussctl slalI _o( Accounts allil Ln(iljcnicti( Offices iii 

tb liasiciii I(cgiuu; on (lick piciinolion is Scelion Ofliecus are to be posted iii (lie 011ices 
n which Ificy passed lie above csariiiuiahioii 

per 	"Cadt ItIalluls ollice 	Idler f\i). 1114.N0U(AI'I')1It;495 	- di. OI.lO.')G_ 	lhie 
)s/Aos/Sr,Aos arc lo lie hosed to Clue olliec of Illcir choice as far as iiossililc . II ver, it is tint possible lo post llwiti to lie ofllec ofthreir choice they al -c posted to ollicu 
es out rolal ion basis for a shicdiflc period - 

of PusI 
; IS nibi 

vietv 	Iluc ifoccaiiI 	policy. U is 	fiujuhier decided 	ili;it tie lentil -c of itisti 'A_Os in (lie oIitsl;uI lour aPices lb (hue seciiuuti time and :uinn'r 

the cinurc of I 

ti. subject olcorirse 10 iteirr(2) ahi1ve, Gust lioiui (lie i'ouoni of (lie seniority list of 

'Ilicers tvito have already served once at olitsiatiwi offices in tlucir respective cadres 
hrcinc jicisteti hack iii Ilicir base ofliec.c have reui.;iiiictj in Ilicir base ollice for (lie 

-. tiuiiy -  lie sulëctccl iii 	Iii or tier of slatiout seniority for, p051w to outstation 
order to fiupili(ntc siiiootli rep:itria(ion oftlicir colleagues. 	 - 

	

ubutc!i of officer in it particular cadre i ejuiris their base ollice oui tire satire day 	-. ;plcting! - 
Al 

2' lime transfer, (lie Junior host oflicr. froni such a batch rilay be fl for-2"/3 '9 liii ic traits fer, if ;uriy 

	

vIio arc due to retire within two years may tic c(cilrptcd Ironu (lie aforesaid 	-I tilihilics. 	 - 
41 
:9' at j;artiçular Coiuujron Cadre, Ojilcer to ;in otuist. lion Office nay be kept iii - 
!h9 5 0f:t11ifOrseen ineitictils like sudden accidents, demise of family tiierii[icrs, .4 ess or for urgcnl ailiiiiiiisirlu- reasours . 	 - 	 - 

rily: A.G's order di. 22.3.201w at I'/l 2 	;u,icl 	P/34 of Fic No. DAG(A)I 9h 1y1I'ulicyTIrnnsfer190 3. 	 - 	- - 

\ 	•c1/7/. ./ 
1 ' 	

Depute Acconticairt Ucrhcriif(Achnn) 

-4 

in (lie otuisifflucin ilolicic cilliecs for (hue fist arid sccoiicj tiiuic for 
jiCr :igi ceirieiii lucid air I ti.I . 974 licCvceui I lie Association anti tile 

S - 
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SP1MD POST 

UojpIJiU1fl (u) 
•7 Z-.. 	3RflIJTEIN VT 	iJiyiIflI 	-06 

IZ1TtT - 793001 

N. ft. Raa1u, 	 1)r...ACCO1JT'4TANT GE$4ERkL(AU1)Ir, 
ME(HALYL ARUNACHAL PRADESH AND 

IcUCl 	 MIZORAM, SHILLONG -793001. 
lc% 	

- 

No. Ectl.1/Auitjf/J 2-3/2002-2003/26*2. 	 Datctl: 2 fr5? L19S \ 
(y % :;4.$. s 

Mylkur 	 . / 

Kindly relr to your D.O. letter No ...\dlucuiAtldit/2-19/Vol-i/9295/853 Dated 

01.10.2002 forwarding a representation of Shri l3ijoy I3htisau 1kb, A.AO. for lransf'er to the 

0111cc uttlie Pc. AceuuicIuit Gecicial (Audit), Assaiii. Guwaijuti with yuui -  iccujinijeridatioji. 

11c Comptroller and Auditor General during his visit to Accountant General 

(.'\tidjt) Nagaland, Kohiciia in 1999 expressed the view that a roster could be maintained for 

j!d 	'wtatiou ulstafl'to offices utitside Nagahuid. Accuiiiigly, this office bciiig the Cadre Curiliulibig 

j Authority is maintaining a panel with reJrcnce to the date ol submission of representatiOn of 

willing &AOJSO and traisfering at least two of them to their office of choice even' year. In the 

afuiesaid panel, the name olSini Bijuy 13litisui Dvb fl.atuied at sci -ini Nw. 4 as lie has subiscitted 

/ Js representation in March 2000. 'ftc Iirst two empanelied ollicen have submitted their 

representation in 2/96 and the third one has represented in 8/99. It is 

Ski Bqoy l3husan Deb, A.A.O. will be transferred in [lie year 2004. 
I 

ON- 
Yours sincerely, 

. U 	 9 
r 

'H 
Slid £ICSIngh,  
Accoutilani Genenil (Audit)' 	 :. 
Nnguliuid, }(oliiiiut_ 	 . 	... •;- 
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OFFICE OF THE PRACCOUNTANT 
M EGI IA! ÀY A ETC., SH 1111 ,ONC - 793 (191. 

OiuceorderNu.Estt-IlAudit/115 	 Dated: 	.11,2005. 

• 	
J

nw following Senior Auditors/Auditors arc promoted to officiate as Section Officer 

t 	(Au4it) in the scale of pay of Ra.6,500-200-10,500I- P.?'A., until further orders with effect from the date 
of theft taking over charge as such In the offices as shown against their names. 

I. 
] 

Name Present place of posting Place of posting on promotion. 
No. S/Shri/Smtl  
.1. Kanak Cli. Das (11) 0/0 the Pr. A.G. (Audit), 0/0 the Pt'. A.G. (Audit), Assani, Guwahati. 

Assam, Guwahati  
 1 Suresh I3abu P.A. 0/a the A.G. (Audit), 0/a the A.G. (Audit), Nagaland, Kohinia vice 

Naaland, Kohirna Sbri Haul Gopal Paul, AAO transfelTed to the 
0/o the Pr. A.G. (Audit), Assarn, Guwahati 

 Dipcndra Kr. Das 010 the A.G. (,udii), 010 the A.Q. (Audit), Nagaland. Kohiina vice 
Njigaland, Kol,ima Shri Subbash Kumar, AAO trantifcncd to the 

0/u the Pr. A.G. (Audit), Assam, Guwahati 
I 
1 4. H. Ajeto Wasta Oto the A.G. (Audit), 0/a the kG. (Audit), Nagaland, Kohima vice 

Nagaland, Kohima Slui Shrcckant L4 AAO transfcrrcd to the 
0/0 the Pr. A . G. (Audic), Assarn, Guwahati 

I 	
. Miinai Kurnar OIo the Pr. A.G. (Audit), 0/0 the Pr. A.G. (Audit), Assam, Guwahati 

Assam,_Guwahati  
 Heni Bahadur Darjce 0/a the Pr. A.G. (Audit), 0/0 the Pr. A.G. (Audit), Assani, Guwahati 

- Assam.Guwahati  
 Bcndangangncn Aicr 0/o the A.G. (Audit), 0/a the A.G. (Audit), Nagaland, Kohimá vice 

Nagaland. Kohima Shri Nimiai Deori. SO (Audit) transferred to 
the O/o the Pr. A . G. (Audit), Assam, Guwahati 

 K. Angami 0/0 the A.G. (Audit), 0/0 the JCö. (Audit), Nagaland, Kohima vice 
Nagaland, lcohima Ski Pranji(Saikia, SO (Audit) trangfelTed to 

I the 0/o the Pr. A . G. (Audit), Assam, Ouwahati 
19. Swapan Nandi 0/0. The A.O (Atidil), Gb. The AG (Audit), Tiipura Agartala. 

,]pura, Agu'LiIa. 

On their promotion as Section Ofihti (Audit), they are liable to be iransfened to the 
office of the Pr. Accountant General (Audit), Meghalaya etc., Shillong office of the Pr. Accountant 
General (Audit), Assam, Guwahati and offices of the Accountants General (Audit), Nagaland, Kohima; 
'Itipura. Agärtala. Mahipur. lmkhal as well as I3ranch/Zonai offices of those offices already In existence 
or that wilFScereated in future and anywhere within (lie States of Assam. Meghalaya, Manipur, Trpura, 
Nagaland, Arunachal Pradesh and Mizoram. 
(ii) 	In tcmtg of FR 224 (a)(fl, read with (301 orders thereunder, they are required to exercise 
option, if any, within one month from di; date of their joining as Scjion Officer (Audit). 
-(iii) 	On their promotion as Seclion Officer (Audit), they're placed on probation for a petiod 
of 2(two) years w.o.f. the date of their taking over charge as sui in their respective new place of 
posting. 	 ... contu... p/h 
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their names. Besides abow. the followthg AAOs/ SOs are transferred to the Offices shown aathst\ 

i 

4. 

Name I Present place of posting 
S/Shri/Siutl 
Debashihsh 0/a the Pr. A.G. (Audit), 
Cliakraborty, AAO Assarn, Guwahati 

Paul, fiM) 	
. 

Assam, Guwahati 

Roy, MO 0/a the Pr. A.G. (Audit), 
Mourn, Guwolwti 

Jlieh Chandra Das, 0/0. the A.O. (Audit), 
SO (Audit) Nagaland, Kohiina. 

Pactma Kilmar Das R. Ole. the A.G. (Audit), 
SO (Audit) 	- Nagaland, Kohinia. 

Place of posting on promotion. 

0/6 the AG, (Audit), Nagaland, Kohima vice 
Slid Subrata Sutradhar, SO (Audit) transferred 

i to 0/0. the Pr. AG (Audit), Assam, Guwahati. 
0/0 the A.G. (Audit), Nagaland, Kohims vice 
Slid Phani. Dhar Haloi. SO (Audit) tranifclTcd 

the Pr. A.O (AudiQ, Assani, Guwahati 
O/o the A.G. (Audit), Nagaland, Kohima vice 
Slid Dilip Kusnar Dh SO (Audit) transferred 
to the 0/0. the Pr. A.G (Audit), Assam, 
Guwahati, 
TransfeiTed to the 0/o. the Pr. Accountant 
General (Audit), Assain, Guwahati. 
A substitute will be posted in his place shortly. 
Transferred to the 0/o. the Pr. Accountant 
General (Audit), Assam, Guwahati. 
A ,,hctn.Ip will he. misted in his place shortly 

On joining of the aforesaid AAOs/SOs to the 0/0. Pr. A.G (Audit), Assani, Guwahati Office, 
S/Slid J3lpraIIt Purkavasthu nnd Snehangshu Nath, Assistant Audit Officers may please be released 
with the instruction to report to the 0/a. thà Pr. A.G. (Audit), Meghalaya etc. Shiliong. 

The tratufer i in the interest of public gervice. 

Authority Pr. Accountahit General (Audlt)'S Ordcr3 dated 29-11-2005 at page 24 of flit 

No.DAG (A)/C.onca)Pc/S.O/2005. I 

Sd/- 
Sr. Deputy Accountant General Admn). 

A 

Contd. P13... 
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• 	,Ienio No. Edt- I/A ml it] I 11-43/2005-1 -I6/288 1-2920 	 Dated: 	/11/201)5. 

Copy forwarded for infonnation and necessary  action:- 
& 	1. The Deputy Director. O/o the Dfrector  General of Audit. P&T, SAV.T.C. Branch Audit Office, 

33 D.B.D. J3agh. South. Kolkata - 700 (nil. 

 The Secretary to the 	Pr. ..G (Audit). .kssam. Beltola, Maidan;gaon, (Juwaitali-29. Enclosed 
P.Cs. may he handed over to the pet suits concerned. The date of their release and date aijoinhig 
of the CflJicers. nndcr orders of promotion and transftr to the (3nwaliati Office may please he 

J intiitmatcd mu mitts oflicc fur iccurd. 

Enclo 	S P.Cs, 

 The A.G (Audit) Nagaland, Kohutna. The enclosed P.Cs. may be handed over to the Persons 
concerned. I lie date of joining and date of release of ofilcers unders of promotion and transfer 
may please he intimated to this office for record.. 

J Euwlo : 15 P.Cs. 
4 The AU (Au) Tilpirn. Agarlala. The eucloced P.C. tnav be handed over to the Pcrqon concerned 

and Ins dale ol juittuig as SO ( Audit) 	univ be iiiliiiialcd to this ouliec for record.. 
Etirlo: 	I 	l'( 

 The A. G (A ticti I) NI ;n ipur, Implial. 

 The Secittaty to the I'r.A.G(Audit), Meithalaya.etc.. Shiliong.. 
 The P.A.O. (Local). 
 The Sr.Audit officer/Record & Claim 
 The Asstt. Audit OfficerL/Conti CeilIEstt-It/Record. 

 Budget O.L Oroup/S.BiP.C.Oroup/Pav fixation group. 
 Officials concerned, 	 I 

 Posting Group. 
 Office Order Book. 

If' 
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To 
The Pr. Aecountath General (Audit) 
(Cadre Controlling Authority) 
	

'I 

Meghalaya etc. Sliillong 	 I 

[Through Pr. A.G. (Audit), Assam, Guwahati 
S 

Sub :- C.C.A's O.O.No. ltstt- l/Auditl 115 cIt. 29-I1-05 - clarihcauon 
regarding Promotion/translèr of SOS/AAOs 

Sir, 
With reference to part-2 of the Pr. A.G (Audit), Mcghalaya etc. order dated 29-li-05, I 

would like to lay before you with humble submission the following facts for confirmatibn and 
consideration of your benign authority. 

That Sir, as per terms and condition of promotion order (s) issued by the Cadre Controlling 
Authority (CCA) in respect of the constituents of the common cadre staff ( from SOs to Sr. AOs), 
each& everyofficer is liable to be transferred to any of the Audit Offices in the N.E.Region. 

Further more, especially two offices of the N.E.Rcgion located at Kohima and Imphal are 
regarded & accepted as hard posting places by CCA and the placement of officials on promotiou/ 
transFer to those two offices has so far been regulated by a lair policy, mutually acceptable to all 
concerned which is still in vogue and nothing has come up contrary to that yet. 

a
.  

Besides, each person (either from junior or senior of the common cadre of every grade( i.e. 
SO/AAO/AO/Sr.AO) who has never served any of the above mciitioncd two offices should render 

a tenure of lB months once in the event of his promotion to higher grade or by posting through 
transfer by the C.C.A. in each grade on rotation basis. The procedure is firmly established and 
have been followed smoothly so far. 

Sir, after serving for lçycars in the O/o the AG, Nagaland, Kohima, I have been 
transferred..pn promotion to Shillong office in 1992 and thereafter posted to the office of the Pr. 
A.G (Audit). Assam, Guwahati in 1998. Further, as asked for vidc CCA/Pr. A.G. (Audit), Assam, 
Guwahati office circular No. Estt-l/Au/1-51/03-04/I0I di. 6-7-04, 1 have exercised option for 
placement in the O/o the Pr. A. G. (Audit). Assam, Guwahati and that also perhaps stands accepted 
by the CCA. 

But Sir, to my utter surprie, I Found myselfpicked and chooscn to be transferred in the 
same capacity (i.e. AAO) again to the O/o the A.G. Audit), Nagaland, Kohima vide CCA's order 
di. 29-11-05 giving no cognigancc to my service renderca earlier, while my seniors/juniors in the 
grade of SOs/AAOs who arc yet to serve their tenure under existint,  norms of transfer policy. 

iriñ the light of the fiactF, stated above, it is lëlt that my tranfcr pasc to Kohinia office 
deserves Itrther review vis-ã-vis established transfer policy. 

p - 	... 	'..... 	
Contd..Pg-2 
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: 	Sir, I would, therefore, request your intervention before giving effect to my.transfcr order 
issued;under CCA's 0.0. No. Estt.-liAudiEII 15 di. .29-11-05, in addition, following points may 
kindly be clarified and communicated to me earls'. 

a) The basis / policy which gwdcs myiransler to the O/o the A.G. (Audit), Nagaland, 
Kohima leaving my seniOrs! juniors in commop cadre untouched whu arô yet to 
serve their tenure at hard posting places viz. Kohinia! Imphal bfliees. 

• 	 b) Please spceify the teiure of my present posting to AG (Audit), Nagaland, Kohirna 
vis-à-vis order di. 29-11-05. 

Sir, with due resppeI I would say that order of my transfer would cause an unwarrantpd 
hardship to my domctie as well as financial front.. 'i'hus my case may kindly be looked into 
sympathetically and the lute of my rSptsentation communicated early, so asto 3  relievene oc my 
mental agony and also to helpiperesture:my .fanhilypeaceAhat.h!s broken down duc:to the .y4den 
& unjusttransfer order issuedlo me:  

. 
With profound rgards, . 

Yours faithfully, 7. 

L . 	
2Zn 	• .. 	 . 

• 	( l)cbasish Chiikraborty ) 
AAO 

O/o the 1r. A. G. (Audit), 
Assam,Cuwahdti 

.2 
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A 	 JL!Peed__Post . 	 ro  A kL1 	 iifj) 	(T flu), .rn-01 	 (jrrjj 	G:) JT. 
3N!i"ffTJ5[ !JkVr U4 0:mi'r.aar ur flu ?rta: Ir..nor 	

irsrZãyRT, ftriTar - FAX 	 793 061. 
PAHY NO 222t 	 OFFICE OF• 1 •Jl1 . 	 Pr. ACCOI INTANT GICNER2\ I. (ALJJ)fl), • 	

lJGll1\a1,nA, ARLFNACI1J%L PRAJ)ESIfI) 
NitZ1&\i SIJIIJA)N(; 793 001. 

No. Estt-1/Au(ljt/1 2-3/2005-06/3182 	 1)ated 	/12/2005. 

To 

The Si. :\titljt Of'ficer(Adii,tj), 
11w F'r. Accountant General (Audit), 

. -½saIIl, Ni aidainga*ni, lidtola, Guwalia 1-29. 
Stibjett;- 	

Forwnidiiig of rcpresentatjo,; in rvj,cct of Sh i)vhn,j# ;}1  
('halaaboijy iUO and SAul Subliash Ch. PaW, 	O. - 

Sir, 
L

I 	 In inviting a reference to your office letter No. Estt-l/Audjt/9_ 
11/2005-06/2753 date.d 13-12-05 on the subject cited above, I am directed to state thut .1 

I 
the Pr. Aecounta,it General has duly considered the represcg1tatjo, ol' Shri Debashjsjj 

I 	Chakraborty and Shri Subbasli Oh. Paul. Assit. Audit Officer's but Elicit request cannot I 	acceded to. 

Shri DehashiSl) Chakraborty and Shri Subhash Ch, Paul; AAO's may please 
be released imnledjatc]\' under intimation to this office. 

I oetrsfi-sd/ifi,f/j  

Sd/- 
2 3 DCC 	sabJishi,ie,1t Officei Memo No. FsttA/Jthdit/1231100566,31r3181 	 Dated - /12/2005 Copy forwanjecj for inforiiz;irjon  to 

Shri Debasish Chakraborty, AAO. O/o. the Pr. Accountant General (Audit), Assarn. Guwahati with reference to his application dated 09-12-2005. 
Shri Subbasli Cli. Paul. AAO. Ofo. rhè Pr. Accountant General (Audit, Assai, 
Guwaliatj with reference to his application dated 09-12-2005. 

- 
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No.530-AC--iI/340-2005 Vol.! 
IflT 717 	 'yr 

10, tTtIIG 31!Z TnA  '4ftt# 110002 / 
C - j 	OFFICEOFTHE 

i -  ki 	COMPTROLLER &AUDITOR GENERAL 
OF INDIA 

10, BAI-IADUR SHAH ZAFAR MARC, 
'New Delhi-110002 

ftTi /DATE  

'Tt3Y/LA  

To 

The Accountant General (A&E) 
 

Assam, 	 - - 
G uwahat 1-781 O9 

Subject: 	Report on the state of Accounts and Entitlement Functions in the 
• 	North East. 

Dear,  Sir, 	 - 

The report on the above subject compiled by the undersigned relating 

io your office is enclosed. 

The Comptroller and Auditor General has dpsired that an action plan

should be drawn up and implemented for ctligg right the defldcnc uj-  -- 

/ 	-- 

- I 

H 	-. 

	

- 	End: As above 

1. 
r*' •- 	. ç! 

I 

Yours rLithfully, 

- / 

(K.G. Mahalinghi) 
Director General (AEC) 

	

To / Phone : 23231440. 23231761 	ffR / Iciegram ARGE!. NEW DELHI 

	

03145EI81. 031-55a47 	fFax :91-11-23235446, 9-11-23234G14 

I' 
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Arising l-vn i the ollice wise unJyis as above certain broad Cone fusions Ca') 

be drawn. 
Barring Iriptira, receipt oF initial accounts lioni the treasuries and 
Divisiors is mordmately delaybi. While A( is m(: regularly taking LII) the 
matter with the slate governments, this proliletti is likely to persist One 

direct eotlseqilcllee ol Ins delay is lulL tin :tecntititiig work takes place ia 

A( k ciliie iii tito:;c ii nitlis when trc;i::iti y icentuits ai e nut received. 

Not only the coiiisil;ttiiiii work pci :c hiil ;Iko I lie :itleiitl;tiit items ui 

woik such :is pt)5liiil' oh bioatislieets. loan iectiuiiits. inword ;Ilici niitw;uicl 

aCCOII1I1I., I )( It VuliChiti 1,tistins, I volicliels si$siwgs etc. vet 

&IeU.rreti. 	ViIi,.ui the ;iiieaiSace,)LIIitsai_ ieeeivecl in bulk, priority is 

gi\'cii to rompikilioll of IIIOIIIIIIy civil ;iitnuinIs and ;iinilhiry ileills oh 

work :;IIL:II a:; fst':;111t; Ilk Iti'oathsln:et:; (I. VoiiCtR.1M4 hi$5tiIi}5, lEiIi'Iil 	of 

cheeks either l;u heltiit&l or ale not taken tip at all. 	AGs have liecit 

ie(htiestt_tl 	Its 	lake 	note si 	thus 	l;iilin.', and 	t issue 	thi;it 	all ;tuicill:iiy 

;ieeoiliil Iii' ileni:; of 	ii k 	tie siiitiihi:iiieoii.Iy I i stiyIil tip tO slate 	iii in;' 

\'/it Ii CL)I I i1tihil 11)11 ol , Ills 'iii lily anti antittal iet0tiOi5. 

As hitottghit 	itil iii (IlL sIate-'ise ;iti;itysis iiu:uit 	iriicin:tl cotiliol cheeks 

piescr i1.:ci ii the M.S.( ). are tint being esereiseth iii the entitleiiteiit wings 
of the ulliecs. l).(i. (Inspection) reports of these ohliecs highlight these 
hiihiires. Restoring these cheeks will go a long way iii checking Iratitis 

and nitsapptoprutlioit. I ).( i.(hiispeetioll) ;itlthit sit A&h ollices ecuLild he 

IflUde UiiOLIZI I wherever t hey are SI) at present 

Central And it of ent it lenient work is cit her not done or if done it has no 

results to show. A system of issuing monthly audit certificates, along 

with audit notes (including utl audit notes) to the ciititlemcutt sections 

could he introduced to supplement the internal controls oh A&k olitee. 4j North I astern oiliees have a combined cad1t of Sr.AOs, AOs, AAOs and 
SOs since 1971 when these offices came into existence. Deficit offices 
ike Nzigaland and M;iitipur pelt. nitia fly  depend on t lie offices of Assani, 

Tripura and Mehiahay;t for their requirements of stalL Sjnec the tenure 

of,  these ollieers is eighteen niuittlis, tile tiiriuiver of sialt4 is very lust. 

Also, as a matter of policy, only junior most o flieers on promotion are 

posted to these offices. This causes serious instability in the litnetioning 

of these two south offices. Separation of cadres wInch is long over due 
needs to he seriously considered ii inprovpitienls by way of stability are 

to be brought about. 
The position is also sotnewli;it sinilar in the ease of IA&AS officers also 

whose teilLile of 2 years is frequently cut short by too inaimy traillilig and 
other assignntenis. ( 'ontinutous leadership is essential. 

7 

3. 

5. 
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Azcs/s)s who have never beet posted 
and served icohiflia/Dtphal etc. 

IAA SENIORS 

S1.No. S1.14o. of 	NaMS of Officeif(s) 
Gradation 
List- 

 
 
 
 

 
S. 

 
 
 

1.0. 
1•1. 
12. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

28, 
29. 
30r 

 
 
 

Sirs 

17. Kait cttoudhuzy. 
23 Bipin Pijari. 
24 Jadtabara:  thoudhury. 
25 MrigaxllCa DeshITLU4flVa. 
26 Pradip thaicrabartY. 
28 Bhabananda Pathk. 
30 sibhaSt di. Dutta. 
31 Rhupal di. Hhowcnick. 
35 Ardhendu Icalnar Das. 
41 thaben Cli. Kalita. 
44 N&,eMl Deb. 	 - 

iagawahak 46 Slrya}3lfllar 

JUN10 i( s) 	- 

58 JEránta Sanicar pail. 
62 Mhirn Jyoti rntta. 
68 Dipa]. Bhatthariee. 
70 mspraj thaicrabOrtY. 
72 Lalit oogoi. 
75 'Binod Ehujel. 

113 RstulChafldra Sara. 
115 AEIIP Kumar Paul. 
116 Pradip )cnnar Ditta. 
119 Pradip thakrabOrty. 
123 Dipi Sarah. 
132 Hitesh Kakaty. 
134 Lakabmi a.iragohai. 
136 Pradip Kr. ititra. 
140 Partha sarathi Gipta. 
141 Paizir Rèiarflan Choudhury. 
144 ciMsn Nath. 
146 sarat 	i. Das. 
147 QiPa Pam Kalitaa 
156 AnimeSi Pal. 
160 sidipta NaraYafl Esawas. 

pN - Upto serial No. .9 '(cradation List serial No. 35) 
are senior to 9hri sibhas Cli. -pal.) 

SECTION OPflCER'(S). 

sl.No. 

1 
2. 

24 
25 

Ritul di aflwlIai. 
Bikash Rut Das. 

icanak Cli. S Das. 
Mrinal IQamar 
HelTtbSh adlr narjee. 

Promoted in 200t. 



F -4 
Annerne— . ff 

• staff transferred £ row Gtwahati/ti11ong/Tripura etc. to Ihixna 
office and transferred back to original station. 

SI.. Name of officei(s) Office from 	gftErp afisigple Of f ice date of Were posted Months of 
NO. S/ri. erred 	order tthn e posting back. retention. 

psted. back. 
 *Lpahman 	S.O. Giwahati. 23.6.2000 Kohitna. 9.5.02. nawahati. 22+ 
 saradindu pail. S•O* U 01 N  4.3.02 do 20 

30 sarniran thakraborty,SD N 4.1.02 N 13.8.03. do 20 
 NanaslJ thalana, 304 pgartala. 5.11.01. 8.1.04. Agartala. 
 sidipta Des Qapta, 5.0.  Qiwahati. do 26. 5.03. Glwahati. 18j- 
 swapan Bose 	5.0. do 9.5.02 " 8. 01. 04. do 20+ 
 Kana1a)4ya Des. Siillong. 26. 6.02. il1ong. 18+ 
 sebabrata ?4aZUfl1der,. atwahati 22.1.03 U  28.9904. Qlwdiatj. 21 
 JiStu Bhattacharjee 	. do 26.5.03 1' 20.1.05 do 20 

 Sabhash lOirnar. SD& do 13.8.03 29.11.05 do 28 
 sreekant LaX, do 29. 21. 05 do 20 
 N.G.Pal, S.O. do H ii  do 28 
 Phanidhar HaloS. " do 8.1.04. u 1 do 23 
 Nirmat Deori, s.O. do 8.1.04 do do 23 
 Dilip mar, so. do do do do do 23 

16! Jitesh Das, " do do do do do 23 
 Pranjit saikia. " do do do do do 23 
 sibrata gatradhar. " do do do do do 23 
 Padma Kr. Das, 	a do do do do do 23 

I 

4/ 
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CENTR 	

TR13U11MJ. OU\ffiK)TI BEHCU. 

originaL A221it •n No. 86 of 1996. 

aL of Orde 	Thi. the 21St Day of 	
1996 

D C 	r 	

. 

oblC rri c,.i.s q1Yi 	
1Ritli0tr8U 	HeIth 

fltl 	

Ct 

sri 'i'rjib RinjLtfl pey. 
.11 

ron O 11M 
trini Moran Dey. 

Khi1tP 

wahati - 	 . . . 

	 licant 

By t4VOC(t0 s/ri 
a.L.sarkat & 

M.Chafl 8 t 

- Verr?Ut .  

. 
uni°' O f jnOia 

troller & AuditOf General& 

thrOUg1' tuit 
c0inp 

- flew Uciiti 

Accoii ntant 	 flCLAl (&E) 
siiilonc' 

CUfl-''' 01uC tat (n.E 

magala.11d. 110hiiflU . 

- 
The t)epntY JJ:Coufltfuit 

~ It
l

-  - gespondCflt 
OL1C 	thC h.G.( ' 

wahztj, 

flast.i. 	wahat 5 	. . . . f 
 

• 	 4, By 	vcc - 

 shri .SarrnA. Md1.00 	 - 

WE 

G 	
ki flflST TlVL 

c-th c-C the 7 Statc& Of the North 
Fastern RegiOfl 

has 	i 'ru hCOlT%tMt 	noraL EnCh  of th individuat 

Ucntflthl is a cadre c-ontrotlth9 euthotitY in 

respeCt E rtnU tipto the ievl of 
	per1i30t3 

sect0fl 

OEf1CO1 	tl1 as hzGiStt cCOUfl 	0ffSCett have 

cofl' 
rcsiCti 	

cn3rC6 Or 

° 	

all 1 StateS and the 

(ntfl 	(N4E) 	
1 iloflU 15 the  cadre 

• 	qçctc hT 
5uthorttY of these 

t C) cadEC 

contr0f  

C: • .a. 2... 
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V.' 
0  

S 4 
I 
¼ 

- 	- 

r 

2- 	

was Initially 	
th appo 	

a 

The  

stetiocm0Ph 	in tAte 
 Oifice  0f the 	COUflta 	Genet 	(ME) 

-, 

	

KC1Ii 	He 	
prOm0d to cti0fl 	

on 

	

Nagaland,

23.5.90 and he 
	

06ted in the sa 	
0ffices ne'Y 

kohima. It. i 

	

the course of 	
rih1q 

that the post of 5ec 	
0fficet 

-"I  

Lv a 
0_gu7.ct# pO 	

'L1C app1t was 	
sferred to 

p .,r 

of the 	
OenCE&it' 

On 	
.i.ottz.L'. 

ground 0!' 3.1.92 
as  secti0fl officer. 

III 	U 

that ofi 	
fl iweat1ht was 

.4 	
4 

- 
prflot 	O ca' qaZCtt 	

post of ;ristant0O 	
OfLi°

General 
(ANO for 

i:hC , ' ) ott 4 .2.9 	
c0nt3. 	in t 	

post •tifl 

I . 

he w5 trti' 	
to th offi 	

ofl the 	
COUflt8 

(ME) a9fl1.1It.tS Koh 	
vid, the jrnp't 	

ordet dated 

31. go. BY ttttle 
of the interim order j 

thiS o.h. 

yet 	
-en flieVCCk 	

I 

licant 

I, 

t 	
5j 

he 	
Ce e 

foE TnOCC 
than tout yeatS 

waha 

he was 	
back 

to his a5eL0t0t j 

where & 
v8CtC't was 

avai1t 	
1tter accotdjrtO them, 

the aPP' 

was due for such transtOt 
asht.Yi5 

seniot° 	
jnOt\9 

the 5tj°fl oUiCett and MOB ansfett0d 

	

I 	

•1 

the 

to W8U 
Lrcm Uag&1a 0ffic 

eCOfl9 
with refer0t 

'1''•  

to their dateB 
O j0jning at wahfl 
	

to 

applicant the 	
0nclatU 	

0ttiC used by,  the reSP°

atgtement 

dents j the 
	

is 
jsicadifl9 an8 

been intended onlY 
O fSttt 

the  Lair poliCY of transfe 
 

and pOS 	
conte 	

that th poSt O 	o caj an 

SB evt 
E8ster1 ftQjOfl tranottt liAbilttY 

all Hor'  

c0nt'. 



N 1 	 '¼ 
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	-c______ __--..--- 	 - 

	

-3.. 	 - 

pare 3 of his P ')v' f'i?!nnflt 1 'ttr datvcl 4.7.94 and, t)r 	)SdI' 

	

• 	 I the question 	ii q hi;" brick to hanc.' office an claimed. - U 
441 	by the zC8pc.1jdcii!. 	nc' arise • Furthj?r, he claims that 

•a 1  this concept ot. lflr Off.tu:ci as far 88 it relates to the 	- 
AAO was rained only in onhrr to diGcrirnJr,ste against him. 

find that t)w 	t" ut: lout of the reubncicnts rgang 

'base office' i" ' .ccl en t1, letter No-108-w.2/127_68 
doted 20 ..9O I.yotn the CoIIuI)trolxer and Auditor rJeneral of 

India to the lCCO%lIltrtt kIlQral(A.&E), Mown. This letter 
readt as 'elcsc 	 - 

MSubJ2cts Posting of Section Officers/Msistt 
Account5 Officer to the office of 
the ?ccountent ¼neral(ME) Tripz 	-Li - Agartala. 	 . 
Si - 

	

1., 	

- 	 V 

I 	 to refer Shri 
S.%0Ie., I Chakrabort, Mcountant 

	

Tripura d.o..letter No.Estt/Restott/1 ... 	' .t•  1-1/1 983/vol.I1/2555 dated 26.22.1989 
• /-• 	 addressed to you on the subjectn 	.. 

	

tioned above and to request that as 	. far as possible the - Section Officer 3 ,. 
ade txanatjon passed iteff of 

Mcountsand ntitlemon Officeejin 

	

• 	 Northi.zajtern region oi FJt?tr promo- t4:- . 
tio a. Section Officers 'may be'. posted jc 
in the otfices from which they passed 9fl the above examinatjo.a 

 
At the time of issue of €he irnsned transfer order the 	k. 
applicant is an AA0 

Contained In the letterqoted "Ove cannot apply to him. 

	

Apparently. initially reference Was made with regard tothe 	' 
• 	posting of Sectin Officers and AAOs to the office of the 

Accoutant 	nert. (ME), Tripure Agartajaa But the effective  
decision of the Ccrnptrollcr and Auditor 02neral of India is . 

only in respect of Section Officers of North Eastern Region 

and these instruct.j(fl2 relate Particularly to the posting 

cr. 
'1 



41 	/ 

- 	dt.. 

heir first protti0 to the post of Secti0fl 
of the Btfl o t 
0ffjcer. The contentl0fl of base oUie rained by the 

	

resPofltS in 	
o pottt 	and tr 	

of .O is 

- 	

p 	•I 	J 	* 

O 
0thet transfer poliCY 	

been 

the 

.. - 

	- 	--- -- 

shO by the 
5 	

es 

fldCnt apart from the aboVCo nirthcr 

- 	 - -. - 

	UAA 

	

appoint ti 	
0ft applicant also do not ohow 

that. 

the MO are comp' sorflY liable to be tranet ned to 

--------------,------- ---- 

	-. 	
.. 	,$ft 	.aS C 

fl 
the other hand, 

they have all 

-- ..---. - 	-- . 	 . 
Eastern 	q iOn transf 	1iabilitY 	. 	. 	

., ...4 c 

 Pol  

	

...........- 
	

- 

The applicant is of the vieW that fair 
4. 

of trans 	
and 03tth of MOS flad not been 

adopted by 

	

I . 	

. 

the tt5p° 

ntfl' When the eAO5 hàV all North £astCtfl • •--- 

• 	Region trans 	
fnirn 	oemand 

fer tiabilitY 	
that the jngeSt 

stayec off3rC 	
6itould be traflsk EC to hard station5 likc 

V. 	 but- in actual factS. at 
he choiCP of the deati9 

- 	J.oticn C0ncetfl1 BCveLü1 oftSCC 	have the priVil5 	
O 

/ 	
ma±9 at the 

	GlawRhat 

th 	

vtati°8 such as thillOng and -' 

ey have ncvCt been poa 
and th

teOU 	
He has cited exaffiPlt8 t '  

a fter 

 

0fficers both 
jufli9t and zefliO4° hi who 

 tt 

	

-' - 	stati° 	
and have never been 	- - 

	

-. promoti0' 	
in tue ca.-, - 

	

tran5t0tr 	or postCCI tO haj5tati0 	
such aè Kohima 

The rCSPOI?OCTtt zefUt 	
by 9

aUng that there wereva 

	

in th reupectuhi* hafl0 0ificen of thO 
	0fficern w acq° 

	

nnd 
t1tCr(OrC the 5sti° of trwi&f5ti 

	them 

them  

0thcr 	
doC not ariaC They als0 	

jjfl 

of 0fjict ni ,,UC 	
to the written ntatement*F. 

rifl9 the rout n o h(tari9t 
	appJJ.flt oint 	

out 

to tt•. rcmr 	
po ted Jo hi! .bas° oL Qice' mad by the 

-

1. 

resPK11dt0 in eol'1 7 of 
the 

jist gasnst.ti8t U9.2 

S ... 

a 
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ri Dibakar C)ioudhury and No.3. SirS icali S.adhak nhattt-

chance and su)xnitted that wrong statemen% has been made 

by the reopOn-ICfltz3 at these officers have not yet been 

posted out of Guwahati though thçy have stayed longer than 

him in Wwahati office 

could not furnish supporting transfer orders of the two 

)OiOo. The applicant claims that this is a clear case of 

diecrintination against him. Itis also his contention that 

XAOS in the cadte should be potted by rotation on the 

longest stayec bbsil3. I am notconvinced by the contention 4 

of the applicant that he has been discriminated against . • 
- 	 4-i 

while he was transterred to Kohirna by the impugned order, 

The respondflts had isàued a Circular No.bXO(A)/1-3/9 4r9/376 

:.ted 2.9.94 calling for options \'):be. exercised by varSOUS rhicL5 A 	 r .  

:. eegories of officers • The applicant exercised his option 
-• 	 - .---.__________ 

I .std *Led 17.9.1994 In rcspect.t%ereto and his choice is 
- 

UGiThl.L(Ara2) Af;t3aTflaI3 Inst PUVLUIJe an countant

- Accountant cner) (l4hE)4lagalafld. KOIUInA as ,econd prefe- 

rencc. in othe' 4:,cis .1 t it a clear indicatIon thathe 

wants to remain in ckswahotl failing which he has no object10 	L. 

to be transferred to Kohinta. ije has therefore no case to 
..... 

resist his  trajiuthr to Koh.tmadc next question is when .7 . 
. 	 . .4 

Qiwahati is his Ltrnt cho.tcewhy the applicant could not 

'erotined in cktw.mats.) 01y the contentions of the 

reapond':nts iii this o.?- it appears that this was not due 

to disc ;iin.tnatien but it is a result of misconception of 
— .. 	 .. 4.---- ...... 
the afo: csaid "hacte office".tranafer polcy which in not 

applicable to the transfers and p st43gf_XAOs. 
C 

contd. 6... 

1 

S) 

) 
-' 

T 

7. 'I 
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S. 	Another contention of the respondents is that 

the application is liable to be dismissed an the aplidat 

had approached this Tribunal without eubuitting any 

representation to the competent authority against the 

impugnel order and therefore he had not exhausted the 

oflicial remeclins. Tb': contention of the applicant is'thèt 
• •1 

he had no tim' 	for filing rapresentation or opportunity1 N1i7J 

- to approach thc competent authority as he had  recei;reP 	4-1  • 

~ the impugned order on 6.6.96 directing his release with 

effect from the nfternoon of 7.6 .96 • Thus it in 3een that 

it is true th;t the applicant had not given any oppoiltVié' 

- to the respondents to re-consider the case of his 

other content!ors of thó erplicant relate to his 
I 	 - 

personal prcl.ir:w such as conatq'cti.'n of his house and 
- 	k 

jUneau 

 

of )i.t;' -nc'thor, These art best 	left to be considered. 4 

by the 	respoI)'.kLnit. 

- I- 

Th' 	rnupondeitt's have 	utnitt.ec1 that the optiotta 

In 	rn-,r.nnn 	I-e' the fl1rminr riaFed 	2Q.Q4hve not 
LCLCJ-YC' 	-" 	 • - 	••• • 	 - 

yet been acteO upon 	i have held ns above that tht 	'base 

off- ic'' tranaf-er policy 1snbtapplicabe to the AAOs but 
t - 	 . .• - -- -_ -•- • t 

it prtaino La the posting of the newly promoted Section. 

Officers • In thri  light of the above I consider that it will C) I ------•---.  ------ ----------- 

be fair and rcaonab1e for--the respondents to re-coneider 
• 	 - 	-.---- 	----------------- ------ - - .-t• 

on merit the cace of transfe-of the applicant and thej H 
I

- are accordingly direct-ed herby. rot this purpose theT ,• 

---•- 	 -' 	 • 	 - 	?i' 	k 
applicant may submita t-epreentation to the competer A 

- 	I 	•; 	,-;-' 	- 	 ,., 	1-4j'! 
authority of the respondns1within-2tven days fromoday.e"r 1  

- 	
--1' 	 - 

Further the reapondente -are directed to dispose of the. 
,- - 

- 
contd.•-' 
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• 	

. 	•, of thc app) :ant if any tijthjn thjoe 
- 

P 	
kook0 fr 	the date of its 	cejpt.Th

(I  opératjo OLthe' 
oruer ic stayed 

till disposal of the •repreaenta_ 
tion nd ku) S

tand lLutom.t1cally.vflctd after the 
dispoei of Lhc rePr.n;enttj,, 

k'flrtjcr it is made Clear 
1.

that if tlw 3 'lleant •f&jm 
to autynjt the representation 

w4th111 the eLJl8tu time menti0fli above, the 
respondents are at lih - t to enforce the OPeration of the impugned order. 

r 
•c. . 

r-, t 

e . 

) 

1 .  

- 

D 

I The applic a 	 Is disposed of wIth the direction6 

	

Thefltjoflcd abot'r. • tJo Order as to Costs • 	
. 3 

	

• 	

• 
Sc — 

 rcrBER (Aonti) 
• 1 
4 ! 

I 

I 	•.._ 

Cmliii AdrinIsir.flv. IrJbu!,. 	
- •.•• 	:. 	

. 	1 •nflsIi S.ast1 Quw 	 I.jd 	 . 
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To 
	

- 

A!" 

IS 

The Principal Accountant General (Audit), 
Meghalaya, Mizoram and Arunachal Pradesh, 
Shillong-793 001. 

(Throng/i the Principal Accountant General (AudiO, Assain, Guwahati) 

Ref Letter No. E5tt_11AWliu12_3120050613182 dated 23 December 2005. 

Sub: CC'A 's 0.0. No. Estt-I/AiiditIlJS dated 29 No,'cnzher 2005_—clarijicatiafl 
regarding proinotion/truhiSJCr of Section Officers/Assistant A in/it Officers. 

Sir, 

Most respectfully, I would submit the following few facts for your kind and sympathetic 

consideration: 

Sir, the transfer From one station to another is made as per policy and practice and for 

this, I had submitted my representation on 9 December 2005 seeking clarification for (i) 

basis/policy guiding my transfer and (ii) the tenure of posting. 

Sir, In the case of my transfer, the 18 months policy and practice of transfer observing 

seniority position have not been followed, consequentl', I have been made a victim of 

pick and choose poiicy, resulting to immense financial hardship and tremendous mental 

agony upon me and my family, which may even cause serious damage to my family. 

Moreover, I fail to understand the reasons for such transfer neglecting established norms 

of transfer followed till recent past. In addition to the above, I would like to add that Sir, 

I have already served in Kohima for 15 years in various capacity since my joining in the 

department in the year 1976. 

Sir, in t 
-1 

hea letter dated 23 December 2005 summarily rejecting my representation without 

indicating any ground/reasons. It pained me beyond reasonable limits to find that while 

my juniors/seniors in the grade of Section Officers/Assistant Audit Officers, who are yet 

to serve thcir tenure in hard station and staying much longer period at Guwahati have 

been retained but my case have not accorded reasonable and due consideration.. 



In addition, I being your subordinate staff, most h'umbly place before you that my ailing 

widowed mother aged 78 years is staying with me with no male member in station to 

take care of her for time to time treatment and welfare needs. 

In view of the facts stated above, I hymbly request you kindly to rcco'nsider my case and 

issue necessary orders for my retention at Guwahati ofIiee for which act of kindness, I 

shall remain grateful to you. 

Yours faithfully, 

(DEBASIJISIL CHAKRABORTY), 
Assistant Audit Officer, 

OIo the Principal Accountant General (Au 
Assam, Beltola, Guwahati-781 029 

Copy to The Principal Accountant General (Audit), Assam, Guwahati for information 

with an earnest request to take tip the matter with his considered favourable and 

sympathetic recommendation please. Copy addressed to the CCA, Shillong is enclosed 

for ready referencç. 11 

ctAnt4- c.,.t Yours faithfully, 

(DEBASISH CIIAKRARORTY), 
Assistant Audit Officer, 

Olo thc Principal Accountant General ( 
Assam, llcltola, Guwahati-781 029L 
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a 	LcJAk4 Appellant 
Petitioner 

Versus 
6,S  Respondent 

I 	 Opposite party 

Know all men by these Presents that the above named 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
Ouwahati BENCH 

C- - 

VAKALATNAMA 

-- -----------------------------------do hereby  

nominate, constiffite and appoint Shri 
-- 2L_Advocate  and such of the undermentioned Advocates 

as shall accept this Vakalatnama to be my/our true and lawful Advocates to appear and act 
for me/us in the matter noted above and in connection there withand for the purpose to do 
ll acts what soever in that connection including.depositiing or drawing money, filing in or 

taking out papers, deeds of composition etc. For me/us and on my/our behalf and/we agree 
To ratify and confirm all acts so done by the said Advocates as mine/ours to all intents and 
purposes. In case of non payment of the stipulateçl fee in flill no Advocate will be bound 
to appear or act on my/our behalf.  

In witness where of I/we here unto set my/our hand this 

-dayof --- — ------------ - ------------------ 199 

&&vocates 
N.M.Lahiri 	 - 	ø-J.L.Sarkar 
Prasanta Kumar Barua 	 . Ashis Dasgupta 
Bijoy Kumar Das 	 B.M.Buzar Baruah 
B.C.Das 	 Nisitendu Choudhury 
B. Baneijee 	 . 	Manik Chanda 

AsitSarkar 
Stuti Deka - 
S.Sarmah 
N. D. Goswami 

• 	 Received from the executant and accepted 
And Accepted 

Aavocat' 
	' 	

Advocate 
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TRATIVE TRIBUNAL, 

UWAIJ: 	 LL 	: 
O.A.NO.14OFZ 

Sri DEBASISH CHAKRABORTY 

..Applicant 

-vs- 
Union of India & Ors 	 ..Respondents 

The written statement on behalf of the Respondents above named - 

WRITTEN STATEMENT FILED BY THE RESPONDENTS 

That the respondents have received a copy of the OA and have gone 

through the same and have understood the contentions made thereof. Save 

and except the statements, which are specifically admitted herein below 

rests may be treated as total denial. ihe statements, which are not borne 

on records are also denied and the applicant is put to the strictest proof 

thereof. 

That before going through various statements of the OA, the respondents 

would like to give the brief history of the case. 

Shri Debasish Chakraborty, AAO Nagaland based official joined as 

Auditor in the Office of the Accountant General, Nagaland, Kohima on 

21.10.1976. He was promoted as Section Officer 15.06.1992 and transferred to 

the Office of the Accountant General Meghalaya Shillong. He was promoted as 

Asstt. Audit Officer with effect from 05.06.1995. With the creation of the Office 

of the Accountant General (Audit), Assam, Guwahati Shri Chakraborty was 

transferred to the Office of theAccountant General (Audit), Assam, Guwahati on 

the basis of his application 08.08.1997. 

To facilitate repatriation of Shri Subrata Sutradhar Section Officer (Audit), 

a Guwahati based Officer who was serving in Nagaland, Shri Debasish 

Chakraborty, Asstt. Audit Officer was transferred to the Office of the Accountant 

General (Audit), Nagaland, Kohima. On receipt of aforesaid order Slid 

Chakraborty, submitted a representation addressed to the Pr. A.G. (Audit), Assam, 

Guwahati and the same was duly considered and rejected. 

Aggrieved by the aforesaid orders, Shri Debasish Chakraborty, A.A.O. 

moved the Hon'ble Central Administrative Tribunal Guwahati Bench and 

obtained a stay order. 
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PRELIMINARY SUBMISSION 

That the respondents beg to submit that the Hon'ble Tribunal may not be 

pleased to interfere with the matter of transfer as it is aWsete 

proposition of law that transfer of a Government Servant who is in a 

transferable post is an incident of service and the employer is the best 

judge of utilizing_his services. Transfer is not a punishment as it is not 

included as one of the penalties in the C.C.S. (C.C.A) Rules, 1965. The 
scope of interference is limited in as mush as the courts should not 

interfere in the judgment exercised by the administrative authorities unless 

the impugned transfer order has been passed in violation of the Statutory 

rules/instruction or having been passed by an authority which was not 

competent to pass such an order or it has been passed on extraneous or 

maladies on the p art of the 

authonty who has passed or approved the order. It is the well settled law 

Mat nsferofapublicservantmadeonadministrativegroundsorin 

public interest should not be interfered with unless there are strong and 

pressing grounds rendering the transfer order illegal on the ground of 

statutory rules or on grounds of malafides 

That with regard to the statement made in paragraph 1,2 and 3 of the 04, 

the respondents beg to offer no comment. 	 - 

That with regard to the statement made in paragraph 4.1 of the OA, the 

respondents beg to offer no comment. 

That with regard to the statement made in paragraph 4.2 & 4.3 of the OA, 

the respondents beg to state that there is no such service as Accounts and 

Audit Service. The applicant joined in the AG., Nagaland, Kohima as 

Auditor in the year 1976. Consequent on his passing S.O.G. Exam in the 

year 1992, the applicant along with other 11 (eleven) officials were 

promoted and posted to various As.G. offices of North Eastern Region. 

From the promotion order itself it would be evident that none of them was 

posted to Nagaland office either due to non-availability of vacancies or 

none was due for repatriation. 

That with regard to the statement made in paragraph 4.4 of the OA, the 

respondents beg to state that with the creation of the A.G.(Audit) Assam, 

Guwahati w.e.f. 02.07.1997 and on the basis of his preference, the 

applicant was transferred to the 0/0 the A.G. (Audit), Assam, Guwahati. 
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A1 	
A copy of his representation for transfer to the 0/0 the A.G. (Audit), 

Assam, Guwahati is annexed herewith and marked as Annexue-RI. 

That with regard to the statement made in paragraph 4.5 of the OA, the 

respondents beg to state that the applicant's statement that he had already 

served in hard station like Kohima and Shillong is not based on facts. The 

applicant is a Nagaland based officer but was brought out of Nagaland on 

promotion due to non-availability of vacancies in Nagaland. 

Subsequently, on the basis of his application, he was transferred to the 

0/0 the A.G. (Audit), Assam, Guwahati. Now the applicant is to go back 

to his office to facilitate repatriation of Guwahati based Officer. 

That with regard to the statement made in paragraph 4.6 of the OA, the 

respondents beg to state that the policy stated to have been fonnulated by 

the respondents relates to the 0/0 the A.G. (A&E), Assam, Guwahati and 

other offices of North Eastern Region of Accounts stream: This has 

nothing to do with the Audit Stream which is a different entity altogether. 

That with regard to the statement made in paragraph 4.7 & 4.8 of the OA, 

the respondents beg to state that the intention of the department is to 

rotate the Nagaland based officers out of Nagaland for brief period of 

time. Such officers then to be repatriated back to Nagaland to facilitate' 

the similar transfer of other Nagaland based officers/or to facilitate the 

repatriation of officers of other offices. 

That with regard to the statement made in paragraph 4.8A & 4.9 of the 

OA, the respondent beg to submit that The representation submitted by the 

applicant was duly cirnnsidered by the Pr.A.G.(Audit), Meghalaya, 

Arunachal Pradesh and Mizoram. The same was rejected after application 

of mind and communicated to the Pr. A.G. (Audit), Assam, Guwahati. 

Thus it is denied that the 'applicant's representation was rejected by a 

cryptic and non-speaking order. 

That with regard to the statement made in paragraph 4.10 of the OA, the 

respondents beg to state that it would be evident from Annexure annexed 

with the application that the saftie is a report on the state of Accounts and 

Entitlement function in the North East. The applicant being as 

Asstt. Audit Officer of the Audit Office, which is a distinctly separate 

entity from Accounts and Entitlement function, has nothing to do with the 
applicant's transfer order. 



13) 	That with regard to the statement made in paragraph 4.11 of the O.A, the 

respondents beg to state that respondents are not bound to transfer back 

Nagaland based officials from Kohima after a period of about 18/24 

months. A list of the names of Assistant Audit Officers who were never 

transferred from Nagaland is annexed herewith. Thus the contention of 

the applicant is stoutly denied. 

A copy of the said list is annexed herewith and marked as 

Annexure-R2. 

That with regard to the statement made in paragraph 4.12 of the OA, the 

respondents beg to submit that the decision of the Hon'ble CAT, 

Guwahati in the case of Shri Tridip Rn Dey in OA No. 86 of 1996 who is 

a member of the Accounts Stream has no bearing in this case. Instead, 

I 
 attention of this Hon 'ble CAT is drawn to the decision of CAT, Calcutta 

which has opined that transfer is an incident of service and since the 

applicants are admittedly holding transferable jobs, dismissed the prayers 

for quashing the order of transfer. 

That with regard to the statement made in paragraph 4.13 of the OA, the 

respondents beg to submit that there was no breach of system or Rules in 

transferring the applicant to Nagaland office. His application-dated 

05.01.2006 was also considered and rejected by the Pr. A.G. (Audit), 

Meghalaya etc., Shillong. The same was intimated to the Pr. A.G.(Audit), 

Assam, Guwahati. 

That with regard to the statement made in paragraph 4.14 of the OA, the 

humble respondents beg to state that to facilitate smooth repatriation of the 

officers who are working outside their base offices, the cadre controlling 

Authority transfers officers from various stations from time to time. Due 

to grant of stay by this Hon'ble Tribunal the repatriation of Shri Sutradhar 

has been unduly delayed. However, to mitigate the hardship of Shri 

Sutradhar, the officer was transferred back to his base office. But the 

office of the Accountant General (Audit), Nagaland had to run with 

shortage of man power. The applicant was transferred on bonafide 

grounds and in public interest to the office of the Accountant General 

(Audit), Nagaland, Kohima. 

17) 	That with regard to the statement made in paragraph 4.15 of the OA, the 

respondents beg to state that to facilitate smooth repatriation of the 
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officers who are working outside their base offices, the cadre controlling 

Authority transfers officers from various stations from time to time. Due 

to grant of stay by this Hon'ble Tribunal the repatriation of Shri Subrata 

Sutradhar has been delayed. However, to mitigate the hardship of Shri 

Sutradhar, the officer was transferred back to his base office. But the 

office of the Accountant General (Audit), Nagaland had to run with 

shortage of man power. The applicant was transferred on bonafide 

grounds and in public interest to the office of the Accountant General 

(Audit), Nagaland, Kohima. In reply to the orders of the Hontble Tribunal 

dated 17.01.2006 the respondents beg to submit that the Asstt. Audit 

Officers of Nagaland Office who were serving out of thefr,  base office for 

the longest period of time were transferred back to Nagaland to facilitate 

the repatriation of three Guwahati based officers. Of the three Nagaland 

based officers who were transferred, one Shri N.C. Roy has already 

reported for duty in Nagaland. 

18) 	That with regard to the statement made in paragraph 4.16 of the OA, the 

respondents beg to state that considering the facts and circumstances of 

the case narrated above the present transfer order has not violated 

provisions of AR. 14, 16(1), 21 and 309 of the Constitution of India. 

In this coimection the respondents beg to further submit that the Hon'ble 

Apex Court at para 4 of the judgment in the case of Mrs. Shilpi Bose Vs. State of 

Bihar (AIR 1991 SC 532) have been pleased to observe as follows: 

In our opinion the courts should not, interfere with a transfer order which 

are made in public interest and for administrative reasons unless the transfer 

orders are made in violation of any mandatory statutory rules or on the grounds 

of malafide. A Government servant holding a transferable post has no vested 

right to remain posted at one place or the other, he is liable to be transferred from 

one place to the other. The transfer orders issued by the Competent Authority do 

not violate any of his legal rights. Even if a transfer order is passed in violation 

of executive instructions or orders, the courts ordinarily should not interfere with 

the order, instead the affected party should approach the higher authorities in the 

Department. If the courts continue to interfere with day to day transfer orders 

issued by the Governnent and its subordinate authorities, there will be complete 

chaos in the Administration, which would not be conducive to public interests". 

The attention of the Hon'ble Tribunal is also drawn to the case of Gujrat 

Electricity Board vs. Atmaram Sangomal Poshani (1989) 2 SCC 602: 1989 SCC 
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4 	(L&S) 393, the Honble Supreme Court observed as under: "Transfer of a 

	

I 	Govermnent Servant appointed to a particular cadre of transferable posts from 

one place to other would generally be a condition of service and the employee 

has no choice in the matter. Transfer from one place to another is necessary in 

public interest and efficiency of public administration. Wherever a public servant 

is transferred, he niust comply with the order, but if there is any genuine 

difficulty in proceeding on transfer, it is open to him to make representation to 

the competent authority for stay, modification or cancellation of the transfer 

order if the order of transfer is not stayed, modified or cancelled, the concerned 

public servant must carry out the order of transfer. In the absence of any stay of 

the transfer order, a public servant has no justification to avoid or evade the 

transfer order, a public servant has no justification to avoid or evade the transfer 

order merely on the ground of having made a representation or on the ground of 

his difficulty in moving from one place to the other. If he fails to proceed on 

transfer in compliance with the transfer order, he would expose himself to 

disciplinary action under the relevant rules" as has happened in the instant case. 

The respondent lost his service as he refused to comply with the order of his 

transfer from one place to the other. 

The above decision was followed by the Hon'ble CAT, Jodhpur Bench in 

the case of Shri Mahendra Kishore Sharma Vs. Union of India and other (1992) 

20 ATC 66 dated ofjudgment 05.12.1991. 

That with regard to the statement made in paragraph 4.17 of the OA, the 

respondents beg to state that the personal problem of the applicant may 

be genuine, but the illness of his thother is obviously a continuing 

problem and he has to make other arrangements for looking after these 

problems and on these grounds he cannot be allowed to block the 

repatriation of another Guwahati based officer who is to join in Guwahati 

after completion of his tenure in Nagaland. 

That with regard to the statement made in paragraph 4.18 of the OA, the 

respondents beg to state that there was no breach of administrative justice 

and fairness in the transfer order. 

That with regard to the statement made in paragraph 4.19 of the OA, the 

respondents beg to state that the applicant has failed to make out a case 
justifying and interference by the Hon'ble Court and as such the stay 

order granted to the applicant may be revoked. 
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VERIFICATION 

I, Shri F. Syiemlieh aged about 36 years at present working as 

Deputy Accountant General (Admn), O/o the Pr. Accountant General 

(Audit), Meghalaya etc., Shillong who is taking steps in this case, being 

duly authorized and competent to sign this verification, do hereby solemnly 

affirm and state that the statement made in paragraph 

,t. ow'ck 	 are true to my 

knowledge and belief. Those made in paragraph 	t 20 

being matter of records, are true to my information derived therefrom and 

the rest are my humble submission before this Humble Tribunal. I have 

not suppressed any material fact. 

And I sign this verification this 	thç day of 

2006 atk2\\r.t - 

S AD5n tat 
oJ,sP$sdpal ccourp4nt Gencril (4 

NeSbdgya, *runaSal Fradesh aM 
MIwaa Shtiloui.). 
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• 	( 	To 
The Pr. Accountant General (Auuit), 
Meghalaya, Arunachal Pradesh and 
Mizoram, 
Shillong. 

Sub Willingness for transfer to Guwahati office. 

Madam, 
In inviting a reference to the Administration Circular 

No. Estt.1/Audit/4-8/97-98/2196 dtd. 30.07.97, I am to offer 

my willingness for transfer to Guwahati office. Necessary 
information as desired by the Administration Section are given 

below for your necessary action please. 

I. Name 	: DEBASISH CHAKR,\BQ-iTY 

2. Designation 	Asstt. Audit Officer 

3. Date of Birth 	01.00.51 

4. Date of entry in 	22. 10.76 I.A. 	aA.D 

Cadre at the time of 	Auditor 
• entry 

5. Date of promotion/joining : Promoted to Asstt. Audit Officer 
in the present cadre 	on 5.6.95 

6. Section in which working 	: Inspection Group (Civil), attached 
• (as 	on date of applica- 	with U.P. Cell (Civil) 

tion) 

7. 0hether any applica- 	: Applied on April 	793  and April 
tion/representation for 	1 97 for transfer to Guahati 
transfer to Guv;ahati office on family groundu 
was submitted earlier 7 
If so, when and on what 	- 
ground. 

':ohcther the 	spouse of 	: 	No 
the Govt. 	servant 	is 	vor- 
king in AG(AaE) Assam and 
Pr. AG(Au) , 	Shillong and 
is under order of transfer 
to the 0/0 the AG(A(xE) 
Assam a AG(Au) , Assam, 
Guwahati. If so a copy of 
the trnnsfer ordeL 	to be 	/ 
enclosed. 

hether the 	spouse of: 	No. 
the Govt.servant was wor- 
king in AG (AaE) 	Assam and 
Pr. AG(Au) ,Shillong and 
already transferred to the 

SY.epr, o/o 	the AG(AaE) 	frAU(Au), 	A96santualGencal 	m 
Assam. 	if 	so, 	copy 	of 	 " - .'n'ii. (kac 

transfer 	order. 	 M 	t& 	• 	acigj Pra,csb -a* 
Jhethcr the 	spouse of 	No 	

Mu. 

the Govt servant is working, 
if so, whore 7 

Contd. P/2. 
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Therefore, you are requested to consider my case 

sympatheticallY and obliged me thereby. 

Yours faithfully, 

Dated : 	
(DEBASSK CHAKRABOITY)# 

Signature of the Govt. Servant 
(Name in Block letters) 

Designation 

. A4,witss Gea.nl (Adsc), 
¼ .w,:4a! GciecaI (AdIQ, 

Megative, Aaigabal ?radesd to4 
Mizorum, SbiIlon-S. 
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t 	 Annexure—K2 

Name of the Assistant Audit Officers who have never served outside Nagaland office:- 

Shri Diptendu Chalcaborty, AAO 

Shri Parakesh Seal, AAO 

Shri Awl Ch. Dutta, AAO 
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IN THE CENTRAL 
GUWAHA BENCH, GUW&IIIATI 

OAIi 1 *9MBChCh 

Shri DEBASISH CIIAKRABORTY 
-ys- 

Union Of India & Ors 

A Reply to the written statements of the respondents - 

is NAL, 

• .Applicant 
-Q 

.Respondents 	-a 
S 

1K 
1° 

I 

That the applicant has gone through the written submission and 
understood the contents thereof - 

That in reply to statement in para - 2, it is stated that the respondent, Pr, 
Accountant General (Audit), ?vleghalaya, Arunachal Pradesh, Ivlizoram, 
Shillong called for willingness from the staff of his office with a view for 
placement of staff at newly created office at Guwahati vide Circular No. Esst-
1/Audit/4-8/97-98/2 196 dt. 30.07.97. In pursuance of the said circular, I had 
offered my willingness for posting at Guwahati and was transferred to 
A.G(Audit) Assam, Guwaliati afteir accepting my willingness by the 
respondent alongwith 16 (Sixteen)  no. of officers (SOs/AAOs/Sr. AOs) in a 
single list under O/D No. Esst-l/Audit/392 dt. 24.02.98. After placement, none 
of the 14 SOs/AAOs is transferred back to their so called base office in the 
same post except Shri J.Nandi, AAO, (Si. No. 16) transfer to Shiliong at his 
own request. However, a few of them were transferred to other stations on 
pro.motion to higher posts of Audit Officer. 

Further, the term "Guwahati Base Officer" used by the respondent in the 
of Shri Subrata Sutradhar, SO(Audit) is not correct. Rather, as per his 
otion order to the post of S.O. he belongs to Common Cadre Officer and 
Guwahati base Officer", since, 1hë6ãdf6lii 1/6 SOs/AAOs/AOs/Sr..AO 

a common 
rolling Authority (i.e. Piincpal Aäöuntant General (Audit) Meghalaya, 

etç). Thus, the respondent's concept of "Guwahati Base Officer" 
not hold good, secondly the pplicant in his representation dated 09.12.05 
d to the Cadre Controlling Authority, requested for clariflEiiono The 

points reproduced below :- 

i) "The basis / Policy which guide my transfer to the 0/0 the A.G. (Audit) 
Nagaland, Kohima leaving my seniors /juniors in common cadre untouched 
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• 	who are yet to serve their tenure at hard postings place viz. Kohima/Imphal 
offices. 

ii) Please specify the tenure of my present posting to A.G. (Audit) Nagaland, 
Kohima, vis-à-vis order dt. 29.11.2005". 

But the respondent remained silent on those points in his letter No. Esst-
1/Auditll2-3/2005-06/3183-84 dt. 23.12.05 and ordered to release the 
applicant immediately. Thus, the representation of the applicant as stated "duly 
considered" is not correct. (Annexure - A). 

That in reply to statement in para — 3, it is stated that the transfer is 
neither according to any principle nor in public interest. The same has been 
issued on incorrect premises as explained above and as such is arbitrary.The 
published norms, directives and letters and circulars prescribes rules of transfer 
on seniority basis from common cadre from juniors. In the written statement in 
OA NO.115/2006 (Shri S.U. Ahmed & Ors —vs-U.0.1 & Ors) the respondents 
have stated the correct position as under-(i) (in para 2). 

1' 
"Once a person is promoted to the post of S.O. and become S) 
pwor&immiin ca reoflröup oicntheA&Eoffices >-
of N.E. region, the office to which he belonged prior to J such promotion is not relevant". 

Applicants has come to know that the applicants in O.A. No. 115/2006 
had referred the case. of this applicant in their O.A. Copy of the written 
statement in O.A. No. 115 is enclosed in Annexure - 13 

knn&nsnus in V4,L .%O1t 'J3. C 	AnoS 	\,u cc\\Qc}t wr..ts 

That in reply to statement in para — 6, it is stated that the service is in 
"Indian Audit and Accounts Department". 

The statement of the respondent is not based on fact. In fact, one Officer 
(Shri J. P. Deb) at SI. No. 7 of CCA's O.D. No. IEsst-1/Audit/80 dt. 01.06.92 
was posted in Kohima office. Thus, the non availability of vacancy in that 
office is not correct. This is a,misstatement on the part of the respondent. 

That in reply to the statement mad5 in para - 7, it is stated that 
preference or willingness was offered by the respondent and the applicant has 
only acted upon on that by submission of his consent for transfer to the newly 
created office at Guwahati in public interest. 

IT. 



-3 - 

That in reply to the statement made in pan - 8, it is stated that the 
applicant had served at hard station at Kohima for 15 years (approx.) as an 
Auditor/Senior Auditor. Subsequently transferred to Shillong office on 
promotion to the post of SO/AAO's of common cadre. The correctness of the 
statement in para - 8 is denied. 

The applicant is a common cadre officer and not "Nagaland Base 
Officer" as explained at para - 2 above. He is not liable to be transferred out of 
Guwahati as per norms in vogue. i.e. either from seniors/juniors officers in 
common cadre. Hence the contention of the respondent is preoccupied, 
fabricated and totally misleading and malafide. 

That in reply to statement in para - 9, it is stated that the contention of 
the respondent is not correct. The bifurcation of combined Audit and Accounts 
office took place in March 184TPrior to that the posting of common cadre 

cers ( SOs/AAO5/AOs/Sr.AOs) was regul 
1iädationsafffimflntmffaFãi 
,veen the Association an4.jje Cadr' 
ircation, of Accounts and Audit no tram   
lit or Accou

-
nts Officer till February 2000 

een one as ner the said agreemeni 

on 	 to 
er agreemUTifldUon 10.4.74 
Controlling Authorjy. After 
r policy was formed eithfffii 

The process of transfer / p6iiig 
dated 10.4.74 in both stream. 

has adopted a policy for transfer/ p 
in the same spirit of t he 	 4. but 

in Authority of audit offices in N.E. 	continued to 
norms of the said agreement (1 04L24)JxiJLdateLnd.sill  continuingon 18 
mon s tenure basis [and the transfer/postin ..jiie_b.eing_donton 18 months 
tenure asis. Thus, there found no substantial difference between the poliZ5' 
àd5ted by Accounts othces and that of the Audit offices. 

8. 	That in reply to statement in para - 10, it is stated that there were 13 
common cadre officers (SOs/AAOs) stationed at Kohima office who had 
rendered their services ranging I to 13 years ( upto 1999). Despite their 
repeated representation to transfer out them from Kohima, the CCA did not 
pay mitigate to their grievances. However, this issue was placed before the 
Hon'ble C&AG of India during his visit to Kohima in November, 1999. The 
matter was heard by the Hon'ble C&AG and expressed his views that the 
CCA at Shillong should maintain a roster of those officers serving in the hard 
station Kohima ( Nagaland) and transfer the willing SOs/AAOs at least two 



-4- 

• 	of them to their office of choice every year. The CCA had acted upon in right 
perspective and transferred 1.6 no. of AAOs!AOs!Sr. AOs from Nagaland 
offices and substituted by common cadre officers from other offices viz. 
Guwahati, Shillong and Agartala etc (Annexure fl & .' ). till October 2005. 
These substitute officers were also transferred back by placing next Junior 
officers of the common cadre. Now in November, 2005 the applicant was 
sudden"ly picked and choosen for transfer back to Kohima office leaving his 
seniors! juniors AAO's in common cadre list untouched on the plea of 
"Nagaland based Officer". This transfer has not been following norms and has 
been made to accommodate others. (Annexure - C). 

That in reply to statement in para - 11, it is stated that the applicant begs 
to state that his representation dt. 9.12.2005 had sought clarification from the 
respondent No. 2 in regard to the basis of transfer of the applicant leaving his 
seniors / Juniors untouched in the common cadre list who have never served in 
any hard station like Kohima or Imphal and also the tenure of posting in 
Kohima. The respondent remained silent on the same points rather ordered for 
his release immediately. As such, it is stated that applicant's request was 
summarily rejected by the CCA without application of his mind and by non 
speaking order. 

That in reply to statement in para - 12, it is stated that as explained 
above there is no difference between Accounts and Audit for the present issue. 

That in reply to statement in para - 13, it is stated that as per set norms 
adopted by the CCA, all constituents of common cadre officers ( 
SOs!AAOs!AOs! Sr. AOs) are to serve the hard posting place of Kohima or 
Imphal once for a tenure of 18 months and be repartriated after completion of 
the tenure. The applicant submitted a list of officers posted to Kohima office 
on 18 months tenure to depict the norms followed by the CCA and then 
another list to show the officers of common cadre who has never served the 
hard posting places. The respondent's contention that the respondents are not 
bound to transfer "Nagaland based officers" from Nagaland after two pefiods 
of 18/24 months is not correct. A list of so called "Nagaland based officer" 
who were posted to Kohima / Imphal office and transferred back to Guwahati 
/ Shillong office after completion of fixed tenure of 18 months is annexed. It is 
evident from the list that the tenure of 18 months applicable to all officers of 

not reflect true 
- 	.. D) 

I,  
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12. That in reply to statement in para - 14, it is stated that the respondent 
contended that the decision of the Hon'ble C.A.T. Guwahati in the case of 
Shri Tridip Ranjan Dey, in OA No. 86 of 1996, who is a member of the 
Accounts Stream has no bearing in this case. In this context, the applicant 
humbly submit that "Accounts" and "Audit" are the two streams under the 
administrative control of TA & AD headed by the Hon'ble C & AG of India. 
Moreover, the norms of promotion /transfer/ posting of common cadre officers 
of both "Accounts" and "Audit" stream in NE Region is same. 

Further more, the applicant also like to cite the decisioin of the Hon'ble 
CAT Guwahti at para 3 of the aforesaid OA which read as below:- 

"The contention of base office rased by the respondent in respect of 
posting and transfer of AAOs is unfounded. No other transfer policy has been 
shown by the respondent apart from the above. Further, the appointment letter 
of the applicant also does not show that AAOs are compulsorily liable to be 
transferred to their base office, on the other hand, they have all North Eastern 
Region transfer liability." 

"It is a result of misconception of the aforesaid "Base office" transfer 
policy which is not applicable to the transfer and posting of AAOs" (Para 4 of 
OA 86 of 1996). 

Since the case of Shri Tridip Ranjan Dey, AAO of Accounts stream and 
applicants is in of Audit stream with similar policy, above decision of the 
Hon'ble CAT, Guwahati has very much relevance to the case of the applicant 
and thus has statutory binding on the respondents of the audit stream also. 

Further, the applicant begs to cite an example of class- I officers (IA & 
AS cadre) serving in IA & AD. In respect of the Class - 1 HO the Class-i 
officers, their initial appointment as Asstt. Accountant General to any offices 
are done by the C &AG of India who bears the All India transfer Liabillfies 
an_seres1udit or Accounts offices on a tenure basis. e 's office 
ñiàintains a Common radation list for the purpose of proitiiNhigher 
post / rade. Full administrative Control over transfer posting! de utati n! 
ACRs etc. in respect of class -i offices lies with the C & 's office at Del i. 
EvideniilieCtAG'?öffice New Delhi is re iRiUas their base of e 
because ofe ull administrative control lies with C & AG of India and 

De]Fi—/M—u—m—bai—/—S—hill—on—g7—K-oTima  
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IN 
• ,s field offices. Similarly in N.E.Region, Shillong is fictionally the base offices 

for 	 etc.  

13. That in reply to statement in para - 15, it is stated that the applicant 
humbly states that the respondents had no set transfer policy in respect of 
transfer posting of common cadre officers since 1971 while independent 
combined Audit and Accounts office created in N.E. Region and also after the 
bifurcation of Audit and Accounts (A & £ ) office in March 1984 except an 
agreement dt. 10.07.74 made between staff Association and CCA at Shillong. 
The respondents should be put to strict proof by submitly any set of transfer 
posting policy approved by the appropriate higher authority of the Department. 

1.4. That in reply to statement in para - 16, it is stated that the concept of 
'Base office (s)' is unfounded. Shri Sutradhar on completion of 18 months 
tenure was transferred back to Guwahati office to Kohima by the respondent 
No. I at the request of the Seceratary, Group B officers association (Audit), 
Guwahati office (letter No. C.AAIGr.B/32 dt. 10.03.2006). (Annexure -SF). 

15. That in reply to statement in para - 1.7, it is stated that the statement of 
the respondent has no relevancy to the contention of the applicant expressed at 
para - 4.15 of OA. The applicant begs to submit that the word used by the 
respondent "Nagaland Based Officers", "Guwahati Based Officers" etc. has no 
footing and therefore misleading. No where in the appointment order or 
promotion order of AAOs/Aos/Sr. Aos and also in common gradation list 
(maintained by the CCA) such words are founded. Each and every promotion 

of SOsL 	r. AOs rather it 
officers are liable to be transferred to an 

is 
Guwahati (OA No. 86 of 1986). 

ntioned that common cadre 
Mñeslociedi37cregin. 

- flbwever, the applicant felt himself victimized by the administrations 
impugned transfer order which was issued by "Pick and choose policy", 
leaving so many AAOs above and below theppjjçant in common gradation 
fisuintouchçd who had never serie±thehardgoKohimaJImphaI offiéT 
This is a case of total discremination and malafication. 

16. That in reply to statement in para - 18, it is stated that the arbitariness is 
the foundation of the transfer order that has been passed violating all norms 
laid down. 
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That in reply to statement in para - 19, it is stated that the contentation of 
the respondent has hurt the sentiment of the applicant. To the respondent, staff 
welfare or welfare of their families does not bear any cognizance. The 
applicant had no mind to block the repartiation of Shri S.Sutradhar, SO, 
(Audit) to join Guwahati office on completion of his tenure in Nagaland. The 
respondent could have rightfully sent any other officers Juniors/Senior to the 
applicant (as per followed norms in gradation list who has never served 
Nagaland in a view to bring back that officer to Guwahati. Instead, the 
respondent took wrong stand to turn down the applicants rightful request and 
ordered for his release from Guwahati office to join Guwahati office passing 
non speaking rejection order: Thus the respondent had acted unreasonably and 
with motivation. The observation referring to my mother is most unbecomming 
of the respondents in view of the welfare end of Indian Constitution and Indian 
family and society. it is considered a solemn duty of the son to look to the 
mother more so in this old age. It is most unfortunate that the applicant has 
received such response from the respondents. This speaks of strong basis of the 
respondent against the applicant. 

That in reply to statement in para - 20, it is stated that the applicant with 
due submission like to point out that the cadre controlling the Authority at 
Shillong issued a circular vide no. Esst-1/Audit/1-51/2005-06/22 dt. 
20.04.2006 asking from 'Group - B' officers of common cadre (Sr. 
AOs/AOs/Aao\Os/Sr. Os) in connection with seperation with common cadre in 
N.E. region offices, which will take effect from 01.06.2006. Accordingly the 
applicant has exercised his option for Guwahati office and the same was 
accepted by the Cadre Controlling Authority at Shillong. Copy of circular and 
option paper enclosed as (Annexure - 

That in reply to statement in para - 21, it is stated that in view of 
fact/statement stated in the foregoing paras, the applicant felt that fairness of 
the Administrative Justice was not observed and respondents own set of rules 
ignored. 

That in reply to statement in para - 22, it is stated that under the facts 
and circumstances mentioned above, the applicant most humbly and fervently 
prays that your Lordship may be pleased to look into the matter 
sympathetically and be also pleased to set aside and quash the impugned 
transfer order and for this act of your kindness, thus humble applicant shall 
remain grateful and be highly obliged. 



sHe 

Verification 

I Debasish Chakraborty Sf0 Late Dinabandhu 
Chakraborty aged about 54 years verify that the statements in 
para - 1 to 22 are true to my knowledge. 

Date:-  
Place:- 

 

 Qu ?OJI1. 

K L L &th4 
Signature 
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THE Pf.ltCIPi.i. 	GENEFAL(AUUT) 
- 	tCHLLAY1 Eic., SHIL4OC - 01. 

Office' Order No.Estt.t/Autht/392. 	Lrsted_24.02.98. 

- 

 

Cc nscquer;t on tranfr of Certr;a1 lioceipt Audit 
furótjón to the nifice of th Acctuntant Cenerul(.ur.:t, Assam, 

jCeuwatatj, the fo\13w1n9 officials have been sè'1oce for transfe 

•o,thàaffice of the Acccuntant Uenexal(A:c 1 i.t,/. -t.m, uwahati 
*bn$h:ba•sts of.-their application seeking transfer t ;uwahatj 

C. 

Sr. kudit Off icer, 
H 2 1 '5)4j •t 	mesh Chanja Sarma, 	. 

3, Shh Bijon Kanti. Sikidar, 	Audit Off 5cer. 

A4 * 
r ----- 

Asstt. Audit Off icer/Sectien • 	

- — 

• Off icer. 

Shri Pranab Kumar Dey, 	Asstt. Aucht Officer. 
-, 

Y 2.c 0 	iSamaresh ianjan Das, - a. — 

3 f1I' 
 

r"P 	Kalyan Kumar Das,  — 

4. ' 	Sankar i4arayan Bhattacharjoc, 	- — do — 

- 5• Sukarna Choudhury, — di — 

6 0  Bipul Chandra Nath, — do - 
4agadindu 	4andy, — di — 

''tóbeish Chakrahorty,  - a '•_ _. 	 - 

- -ç 9.' 	- 	• Shyamal Kanti Kar, Section Otfjcer(Audjt) 
Pradip Kumar Duta,  

Debabrata Saha, — 	•o 	— 

12. ~ " 	:Naushad All Ahrne I, 	• -. 	- 
13.'" Pradip Ui swami - 
14'!N Subhash r.eb. -- 

•'i-fl-i 
. 	 .- Itj 

•. Senor Aucitor + 

I Shri"(iepika Ranjan Ceojtar,: 
-. 	- 

Shri Barun Dey,  

Shri An'ku1 Chandra Dha 
- 

• 	Clerk 
tt 

1. $hri Jahidur fahnan, Clerk. 
Duf try - 

1. ShriDinesh Chandra Dihingia, Dultry. 

ly  

It  

i'fl t4:. 

t 	 L4 I 	Z4L t 	 * 

5 

2_  

Cnntd. . .P/2.... 
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-:2:- 

	

2. 	The formaI tsansf.r will be issued in due c.urse. 

Authority :- Pr. A.L4.(Audit)'s nrders dated 13.02.98 at 

rf File i4n.Estt.t/kudit/2..2/)7_C9. 

1 	4... 
4' 	•F 	. 	1 	. 
' Y 	 Estahljshrnn Officer. 

	

• 	' 	,I. 	 . 

• 	V 	.• 
• 4 

IHM1I$dEStt t/Audit/2 2/97 91/7136  7143 	Dated-24.02.98. 
*4 

Copy'for4iardcd for informatio to 

- 	A13.(A & E),Meghalaya etc.,. Shillong. 
I1( 2.thA.G .(Audit), Assam, Beltola, Cuwahati-28. 

	

'13- I Nhe 	D.A.G(t.C), Shillong. 
jL1 4:the.sr. D.R.G(G &.R),Shillong. 

Branch Officers. 
6;A11 Sections. 

1 	fl:.troffii1() concerned. 

'Or der Boek. 	- 
.' 	

i 	 I.  

* 	 % 	•I 

.4 

V 

r 

Estab)t1,mer*-.0f41eer, 	

- 

.1 

.4 

'p  .4 

14 

' '1* •• 	I 
fl -.-- - 

•!1iA.f% 
•4 

' II 

: 

g 
1 I 	2 

-. 
I . ) 	. 

.%1? • 

cii V.  
.i• 	• 

- 1 r .T 

1 
1 

4 	* 
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IN THE CENTRAL A •i)MIN!STRAi'IvE TR!BUNAL, 
:GAUI1/vI'i IJENCII,GUWAIIA'Ii 

II 	 C)./\.N40j15012(J06 	. j 	 •- 	t.. 

h. . 3j SirazUddin Ahmcd & others 
\ 	 . 	 . 	

•.1 	 .. ..Applieaiits 
H  

Vs 

. The Union of india & otIicr 
.............................................Respondents -. 

vrit(n sta(enic ip on be! ialf of the C 	

- , above, mu! Itesponden N 

II 	 III_ttI 	
I 	

I I 	 I 	
Cl 	

I 	 I 'FILE W1trrrEN STATEM i  E.N' 11'S ON IJELIM4 F OF TIlE Al3OVENAMIJ) 

(Ew'EcTFvL1y 

lint svi(il rellirds U) the Stilleflienk ii;ide in pfliriigrmi,Jiq - I in 5 hi lIme llshiiimt 
lIppliellIltIfi (lie :Iliswering renjnn)tfeiii have 

IIO CtIiJIIi)c,i( lii c,lRjr.  
That 	vilhi Ittlilils it, (lie slateumemic 	iiuiick Im) l?iuIIgrIipIi -6.1 ,o..LIic hisiajit 
apphieitjon (lie aiiswerhig ltcspoIlcJcflL beg to slate that on Uppointlne:it-k, th

c .::r 

Cndre of Gil' /Aimdiwr tip Iti Pililliohiun oUSt, Aecotumni IIica c,iiicj;ils 
lull tinder (ironj, 'C' Cadj -e wlfichi have been separak&I' OH (Iilftrefl (lutes ill 

tlilThrent Accountauit General offices of the North East Region amid finally 

separation hums taken place between O/o [lie A.U.(A&j3) Assani & O/o the 

A.G. (A&l) Meglialaya, A runaclial 1'iidsii, M izonmm w.e, 1 1.12.2005 on the 
basis of Sciiioi'i(y - enni- option. I Icilec 1 1 PIO cadre of Sr. Aceounta1i5 (lie 
respondent has lit) ColnhlielIts 	. 	. . 	. 	. 	 . 	. 

h?ion; Ilie post of Sectiuii ()flicem' 
Cu tile 

()liicci's, Acetmtiiit5 (.)luieeis, •SCIIkIr Acci,u.; 

cl)nit)iuetl liii all Accnisiij;u,15 ( 'mclicrml (Juices it 
I\eeounitmnt (Jc)rl (i\&I_) / , ssmni -i, Chisymil1 j1  
lIliIIitjjj ly. 

'11 ic Sec I iou OJijeer's U macic Jxu lii Hal ion missed olik ii Is of' di I'tren( 
A&E offices in N, 13, Region lire eou isiderecl for Prolnot ion to 

(Ito post of 

ii 'C Lif Assjsi:imii Auciji 

(II 'CUtS 	c;: I v cd 

lie N.N. Rep it' 	r which 
Is the Cadie eohlu'ulhing 

t.. 



Section Officer, which is entry point o f Group '13' combined endue. The 

promotion to the post Of SO Is made with a condition that the person 

concerned is lirltA to be U wistu I Ld to an y  o [the A&F ufficesol'N.1 1 . Itcgit)n 

i t pb 	conditioti Is laid down in ti le  promotiolt order itself. if the above 

condition is not acceptable to any person lie may not take the promotion. Once 

I h'iiersohis promoted to. the post of SO and become part of common cadre dl 

Group"B" officers in the A&E offices .ILRegion , the office to whtclt lie 

a 

2 

not relevant All the Group '13' officers 

belonging to common, cadre have been given equal opportunity to opt for 

permanent nllocMion to any of (lie NE ornecs in N ,E. Region fur the purpose 

of separation of common cadre su . tlmt.hcsc o flics I tave (hiw I C) Wit 5Cil rate 

cadres of Group '13' officers. As the jwrmanent allocation to these officers is 

tobc..ptde.as.per seniority of the Group13' officers belonging to common 

	

i:: 	j•:I 

cadre and option exercised by them ,forhis purpose, the nppiicnnth have no 
claim for their nUocauon to Ouwaltati office in prcfercnce to thur seniors who 

I. 	
belonged té other offices of HAL Regioii prior to their proinoUon as S.O. 

. 	. 	
.• 

N....... :... in the inst in it case nil the six up p  I lent ts accepted the proi 110 t ion to ii te p05t 

of Assistant Accounts 01 11ccr9 

• 	• 	!. 	
., 

 

The copies of the proitiotwil orders of nil the 

• 	• six officers are annexed herewith and 

......... 	 marked as ANNEXtJJU-A & B. 

.....- 	. . .- 	. 
.1; 

3.. 	That witit regards to the statements made in paragraph -6.2 oJ . instant 

application, the answering Respondents beg to state that since the Gui)' 

cadres is a combined cadre, the condition in the promotion order, regarding 

liability to be trankrred to any of (lie A.G. offices of N . E. Region was laid 

down and all thb applicants have accepted the promotion with (Ins conditions. 

/ 	 I ICI1CC, it is not an unknown piwitciiiienun. 

/1 

/ 

The bifurcation of the Gr.'C' Cadre was done on different dates In 

different offices on the basis of seniority and options and flnahhy it. was done 

between Gb the A,G.(A&li) Assani & 0/u the A.G,(A&L) Meghalnya, 

Mi zorn In, Art nacha I I' r d esi i etc. 

I- 
 - 

.4.I 

-. 	 •--n.-----• 
	

• 	 : 

i: 

I .  



a. 
I, 

U 
-13-- 
3 

00  

5. 

I' 

- 	
. 	•,-' 	 t;J ... t_ i the  

In tlic pi esci it pi occss also ii soi ne one is nut a! bc itcd tot lie oi9ce of lii s 
Jnclt ILIILU IlL I i ( LI IlL Ii UII9ILI ILl.! to (lic tici ILII 01 IICLH 119 PU 
etc on tempos iii y 4) isis with cli.pututiou al Iovanccs ¶ill Je is tIccommodatcdtot 	S 
(IlL till ILL til its LIit)lLç Ill )Ll jinhiLy 

	

• 	 .1, 	I 	 -. 
his piesent hihtsreaUun process is also 

it long jending demand pf theOrli 
association. It is suited by (lie applicant that the option is inundatory but the 

flict is tliut,tlie option is liotinainlatory. ilie hdministuItioi has called for the) shi 	 't.J! ,. 	
•:Jfl,4,,,u1, 	

I. 	. 	-. opliusi Iv 
post (lie Concerned ullicers to (lie flcqs of theft preference as fir us ... I  

JuaIble and tidiiilnls 	
Ivei) coiivcn cut. In CUSC.SO!IWbOdy clues not excrcisc( 

his option, lie is likely to be POStC( innnyofl!ie deflel(ufpce, 	
. 

'flint with reuurdu to the stu(eilienq inside in plirEILaJ;li -6.3.1 of (lie instant 
8PI?icUhuIi, (lie fluisweriiig Respondess beg to state that (lie truiiskr of. (he 

(ii.!) shifT from one AU office to unothier Is done by the 
authority 	 ___ 

_on   (lie_basis   of   the   requirement   in   (lie   respective   ufLjce   Lot such 
— 

transf& no deputatiosi allowance is admissible sit ple:;ent l'cc;iuse [Ins transkr ii I.
,  .......... ... ...................- 

liability is an estublisliecI conditium1 laid (Iowa iii tile prolnotioij order winch is 

duly nccepkd by (lie oflicers.yJ10 have been promoted as SO's 
 onwards, 

'• 	ft 	f 	:' 	Ui. - ,n',- i 	• I 	. 	 • £ 	 •. 	 • 

•r,iLs 	-'i• 	.: 	y ?. i 	,.. 	.t . . 

Ifisit vihi 
l:1!1t y, the Statcinemits niade in Piragrupli -6.3,2f the .ifls(nn( 

'PPhiCnhiui, (lie answering l(esjicmiilepi : ; beg lo 511W tInt tIe ' ( allIs ilised by the Ptiti0ncrs (IC) 'lot 
 have any merit . The posting and transki- of (ir.hJ C.

((lLLI% in (IlL IhmIltitlil ()hImLcq of N I l(t OIl I'. (bnic of IILL(JId SILL with (J 
policy applicable at present, flie Gradation List . of .cogn,, 'cadres of 

SO'/AAO/Ao/sr. AO is imlilibuned by the A.G. (A&i) Asssain, Guwahiati 

being the cadre conh-olhing fitItliosity. I Jowever, Separate Scniority fin' each 

eadit as niclltioned ilbon is given iii (lie drudation List. The date of 
Coiltinuocis 

pIIs ) intipicnt ol' prwno(k;,i to tie lespecuve above Ilielitioneci 
cadres is imidicate c

i in (lie relevant colunimis agailist the concerned oflicers,. 
I hence, (lie cadre of Sr. Aceouiitnnq etc. has 

110 in (lie (hatlatjoj1 
List idler COiiiiig to (lie Conmiton Cadre 

So hr musk:5 of iotip ii Officers lirC Cl) lice iuiect, 

A Copy of the grncIa(j 	list 	is (Ilillexed 
lese.,yjJj (III limaiked as ANNjx lilt I 

fl Wfl - 	•--' .. - 	,-. -, , 	 .• - 

I 
'HT 
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That with regards to the statements made in paragraph -6.33 of the instant 

application, the iIii',WLI ilig ltL'1p011dci7t9 hcg to IlltL (hut LIIL t1tic'tioui ol 

pwblems as mentioned by the petitioners does not arise as tile entry into the 

cadre after takiu6promotio'n to the post of Section Officer is done as per their 

own will and alter aeceptance of the condkt'ions of the transfer liabilities to any 

of the offices of the N.E. Region. As rcgrds seniority to the G,dre the 

respondeni beg to state that it is done us per the existing rules and regulation 
of the cadre.: 

That with regards to the statements made in paragraph -6.3.4 of the iustunt 

application, (lie answering Respondents beg to state that the appoi iitmGiit / 

promotion to the post of Accountant telutes to Gr.0 Undue and noL to (lie 

present separation of common Group 'B' conibived  cadre 	hence, the 
• respondents have no comment to offer. 

B. 	That with regards to the statements made in paragraph -6.3,5 of the inst&ht 

application, the answering Respondents beg to state that the transfers of (lie 

Gr.fl uthejals are done on the basis of tile eoiiWtiouj laid down UI (lie 
plolnotioll order its stated above iii pant 6,3.3 

9, 	,1i'at With regards to the stutenicuits made in paragraph -6.3.6 of the instant 
. 	..

•: 

application, the answering Respondents beg to stüe that the action was taken 

as per flon'b'e CA is ouder I hence, respondents ha' L no comments to offer,  

10. 

	

	That with 'rards to the statcinemits made in paragraph -6.3.7 of the instant 

apphcni inn. the answering Respondents beg to statetliat since the facts are not 

related to the present policy of separation of Group '13' Cadre, the respondent 
have no coi nuneuts, 

1 1, 	'I'lmt with regards to the statements uiiade in paragraph -6.3.8 of the instant 

application, the answering Respondents beg to state that Since it is not related 
to the policy & pFinciple of the 010 the conipirol her & Auditor (Jenerai of 
luitijui uuiipbicalie iii lite A.U. ollices iii the North hast, time i'esj)oJmuIeuuts have 
no continents to offer. 

/ 

12. 	That with regards to tile statements made in paragraph -6.4 of tile instant 

uipphieuitioii, (lie lfISWeIing ltesjittmideiits beg to state (taut time Uouuiniemmts have 

airead) ueeii stated in the foregoing paragraphs. 

ii 

I,', 
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13. 

5 

That with regards to the statements made in paragraph -6.5 of the instant 

application, the answering Respondents beg to state that the point raised by 

the petitioners with regard to the comparative strength is not correct. 

However, a correct comparative statement strength of the (A&E) offices of 

1 
N.E. Region for the pwpose of separation of common Gr'B' cadre. 

A copy of the statement of separation of 

common Gr 'B' Cadre is annexed herewith 

and marked as ANNEXURE-D. 

That with regards to the statements made in paragraph -6.6 of the instant 

application, the answering Respondents beg to state that the comments have 

already been stated against the foregoing paragraphs. 

That with regards to the statements made in paragraph -6.7 of the instant 

a p1  i cation, the answeri ii g Respondents beg to state that the points raised by 

the petitioners have no merit. However, the views of the Director (Legal) have 

been misinterpreted by the petitioner. The contention of the Director is that 

after coming to the common cadre consequent upon promotion as Section 

Officer, Base office concept is not applicable. l-Jence, common cadre of Cr13 

officers of all the offices in the North East ofliees is applicable. As such, 

everything is to be decided with reference to the seniority of the respective 
cad i -c i riespeci i ye of (lie base office. I lence seii ion ty-cuin-pie cre.nec and base 

office concept cannot work together. The actuat wording used by the Director 

(Legal) is as under:- 

"flic cadres of Group B officers in all the Civil Audit Offices in N.E. 

Region being common, the allocation of officers to the 'Base Officc' i.e. 

the Office from which such officer passed the SOGE, ignoring the option 

already exercised may not be legally sustainable, as the concept of 

'Common cadre' and 'Base Office' do not go together. Officers can he 
a hlocatctl only as per I heir 011(1011. In case it is not possible to aftocate as 
per his option, allocation can be made as per other agreed criterion," 

That with regards to the statements made in paragraph -6.8 of the iflstant 

application, the answering Respondents beg to state that the six 4AOs sought 

for reversion to lower post which is under process. 	- - 	- 
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17. 	
'Flint with regards to the stateiiientS 111116e iii paragraphs -7.1 to 7.7, 7.9 and 

H 	7.10 of' the iiistntit npplkntloii, the 1iwediii& ttn11uitdeffli lieu to ninte that in 

view of 'the position cxplaiflQd jprecediiig paragraphs, the gr()(iIlds 

nteiitiwcht these nras have no :niciit and may pleased to dismissed wi Ui 

--'A-- 	•' 	F 	 - 

	

18. 	'I'hat with regards to (lie statettietits inuthe iii- jiai:ipfiiphi -7.8 of the instant. 
CO 

H-- 
	

- 
 

- 

tijil icatton, the ntis WLt tug Respondcnts bcg to btatc that no Ii icrits 1 lowcvcr, 

since it b a eoinbiied cadre front SO onwards a separate combined gradation 

list is maintained by the cadre contitlling authority, hi respect it' (iroup 'IS' 

olftcu t A'&I olhccc of N I Uc1'ion I lie (uiuiiiid , 7.1 to 1 1 0 *t loith in 

the  instant tipplietition aic not teii ible iii law 	vcII its all lack and thoc ale 
• 	- 	............kL.l'I 	, 	- 	- 

not good grounds at all and same are liable to be iejcctcd 

19. 	,That with regards to thc statements made in paragraph rS of the instant 
------ •-'.  npphCtIOii, the answering Itespandetits beg to state that it hits Elirelidy been 

• 	I 	 - 	
• I 	,, 	 - 	 . 	-, 

• made' cleiti to the, respective Associations vide letter dated. 3-0.3 .2006 and 

Pura:5 of hieadqtiarter letter dated 13.04.06 that the cadre separation has to be 

	

- 	- - clone on the basis 'of the seniorityctIniPretCtctl 	irrespective of the base 

- '- •, - 	olliec since - tiller coining to the conhlnon cadre of (h fl of beers i.e. 

- 	- - 	- SO//\AO/AO/Sr.AO, there is iio concept of the base of lice and the officers are 

- liable to be posted in any office iii the Nbrt-hr Last. 'UI-i-is is always mentioned 

- - 	- - 	their proinoIitIi orders. No sep;iiiite ire:ttitten.t cali he given to (he petitiunel s 

I 	which will be against the spirit of' the policy of the Cadre separation. - 

- - 	. 	- 	- 	 A copy of the said l'o I icy is ant texed 

herewith and marked as ANN.EXt-JItEh. 

- 	20. - That Willi regards to the statements made in puragraplt-9 in the inst-nt- 

-, 	 app U cat-ion the an swe ri ii g res p0 nde n ts have no co iii inents to oiler. 

- 	21. 	'[hat with regards to the statemnetits made in paragraphs -It) and I I of the 

2 	
- 	instant apph ication, the answcri rig Respondents beg to state that it heea nc 

- 	
necessary to separate the existing coimnoit cadre of Gr.'l3' officers of A&l3 

- 	- 	offices in the North East Region l\itietioiihig under the C&AU for the 

piirptiscs nt c ,IlchttctiIiI2, A&I flmnctions ul each of the states of N.I. Region is 

tr:iii'ihflhlent itmiti taken iii to etinsideititictit the hirger COhtilliflhl interest 

- 	- 	, 	
- OtthiC cninhnied cadre 'h'rttnsl'er & pustilig 1.4 affected with (lie am ofercatitig 

- 	 •,,;,,Z 

-- - 	/ 
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I, 

• 	 .1 	VERIFiCATION 	 .. 

,LkJtovt '...... .............. being autlioiised 
to 1iereby., verify,  . and declare that the' statement .made iii this written • 	•,'I.hi;u: 	•I!•t .I (:, 	 I 	

.4 	 . 	 . 	 -. 

statements jfl:pafQ 'A , c-t'w!,, . dire true to ny knowledge, these maciT 11.c in pir'.. 	
?/ I" '1'' 	I . 

 ,.. 	. 

• Para 	I .  2.Lbeing matter of 1:ecords arc true to ny information and 

	

- 	•i qVi> U1?sit.: 	 I 

bclieve and 14  have notsuppièsscd any matenal fact: ..... •'-t",_____.._..___• 1 4 .: 	".1 	
' 	 • 	 •I 	 •I 

	

': 	 4'cInV?j&n the verification on this ...............,, 	. . 	day
k. 

?-' r... ••'• 	 • 

	

:'2 	.......:.?096: 	
4 	 I 	 • 

PONENT 

.....j;.' 	 •• 	
4 	

I.4• 	 4 	 • 	.4 	
4.. 	• I 	 .:.'.t.:.. 	...............

•1 	 • 

• 	•• . 	I 	

:! • (;p .. 	...... 
	':':;." 	 ,, 	 .4. 	

• 	 4 	• 

	

.1.,,'. 	

•.' I•, 	
• 	• 	

4 	 4 

- 	

I 	
• 	

' 	

': 	

.4/ 	

'Ii 

.., 
• 

'.: 

•••. 

I . 	 . •, 	

.4 

/ 

/ 

'I 

I..  

I 

tIiti%k.. 
Iv 
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ci 9. SumR Kr. Paul. A,\( 

I 0. b4rjJuI Kanti I lore. AM) 

OJ -  

Ako. 

$9 

I 

- 

V Corn r'io, CJdt e ot tice, s pos(((I.  
S/Shrj 

1• 

Rzinjit Paul. AA( ) 

2. Kiran Szishi Das. A/\A) 

Dhiren ('Ii. Paul. AAO 

f 	
4. Alok Acharjee AM) 

- 	$ 	5. Swapan De AAO 

13 joy 13 Ii Lisan I )e. AA () 

Dipientlu CliaFrahori AAO 

And C'h. Dutia. AM) 

ON 



So called "Na2alaud I3ased" oftic 

SI Sun 

I. Iapuii Roy. AM) 

2.. IipItih I )Imr. .'\A( ) 

 I3iI.:isIi Ro\ . AM) 

 I4inmI Kr. I3h(iujck. AM) 

 Iapzin I IaIdh:ir. Ai\() 

 Sutiztdc 	(liosli. 	\,\( ) 

 Kutubdin I301'bht1iva1. AM) 

S. I ) 	ijesh Ranj;in Saha. AA() 

'). lipul (h. Nath. AA( ) 

10. ( Of)L'l1 Sarkur. i\A() 

II. Stihhash ('Ii. Chakrahor v. A..\{) 

I 2.,\inaleiidu (haLrahtirt. ,\A( ) 

13. Stibraui 1kv. AA() 

4. I)haianidhar Kakoti. AA() 

2 

t . 	 '...- . 

•rA.-L; 	 '-4.- . 



ANNFXORE-E 
- I 

AAOs/SOs/AOs/Sr AOs transferred out from Nagaland 
, 	J 

• 	 'H SISiI 

 Sadhan Sarkar Sr. AOs 

 B.Doley 

 B. Basumatary 

 RC.Das 

 dubhash Ch. Chakraboty AO 	• 

 GOPen Ch. Sarkar Sr. AO 

 DIViitra 	•F 

AO 

H 	 8. 1.ksaha 	
• 

a T.K. Ha1ds i• SrJ\O 	- 

10. f$nhIt Kr. !aut 	( 

.1 

 

K.S. Das APP 
12: .D. .C.Paiil 	F  

AAO 

!13J  Acharjeel AAO 	
( 

14 SJ( Dey 	H MC) 

15. aB.Deb1 	I MO 

16.&4.K.Hore MC) 

H 
- 



1 AREXVRE- F :m .I%/!i!lAIInrr Aecnrm 
'' 	 flJflLJt.IA I t%.3aJ\J`4— 't 	A/Ij'S / SOS ((,:flLL) IL 4. f (R,ee'eniei/g,.,  

)FICEOI IIIEA(CO(\I \( t.t \' R\ (U 1)11) kS'\j 
I - ThI 02 1 ) gk iflI 	ti t 	 ):;. I()103;2:mo 

 1iTo. 
I 	The Principal Accountant Gen:-:i k \udii) \itha!,y etc 

Shillong, 

(Throtnzh Principal Aee'iicit:tiii (knc - il (Audit) 
 Subject: 	Delay in repatriation of Settitin I )fliecr. interred to 

OIo The A.G,(Atitlii), Nagal.iid 
Sir, 

I 	am 	to 	state 	that 	scetitin 	 eis 
3.P.}-Jaloi 

i,.l 	Sliii 	SSutiadhir 2 pl)as R and respectivel' from the ()/n 	ftc Pr .\.G Audit t:\s :.mi ratisierred ;iiitl posted to the 0o 
The A.G ( Audit) Nagatatid presenilv tintit r the orders of I ep:ili iatioii to their base oflice (Titiwahati. vidc (TCA O.O.No.Fsfl-l/Ai,dt. I I 	di 	2o 	I -flS 

The process of lepan anon ''I he 	't' e iicitioncd i'iñeers however, has 
been hatted as the Acountan, (letieral (Aidit) \i;i!:i:hi has hot been clea'cd them till (late front their present assignment. 

ftc "fleets we:. I:.nI ;e,: tud 'oslH ' lie out station 	a ixed teneje of IS months but already cnñpIetel 1: -c ih:ia '- riiontii 	anie li:ni (i iiit'iithis tom 	ac nl;tnt.'ato,y p:rmd ni I 

Apart 	roin the I:i j . tiiei.ml biite: 	:o:tmiit:tiiunt 	\\o establishments, these 
.transfcr involvcd, dbloeation of families, t.ilitre to 1ok dier ailing arid inflrm p;irents, fitilure in 

'thçparental rcsponsjhility of looking aute, ilnitily anti :ip liringiit 	of elnitiren etc. The iordinat (  of repatriation is added to suftriny. o 	
it 

'lie truas;:rt'es 

.: 	
In view or the atbce I would itqtiet you kindly to look into ?Iie matter 

sympathetically and cause necessary action so as to ensure that coneernL'd officers are released 
from their present assignment without any further delay,  

H 
• 	• 	

: 	. 

• -1 	A1 
H 	I-H 

t 	 , 
iH Memo N?. CAAJGr.9/33..14 

Copy forwarded for information to: 

1.0/c The Principal Aecounta,at Gcneral.(Aidit) Assam 
/ Guwahati 

4O/o The A.G.(Audit) Nagaland, Kohii:u 

F.. 	 • 
•• 

a 

L 	th' 
. 	' .ziif4 Vt' 	•itr 	:j 

• Yours faithfully. 

General Secretary 

Date. 10/03/2006 

71 
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fl9knck: i 	sultelvielli sIui ing the coniiin,i cadre ollicers it:ui'.Ict ;a: pv -.IIni ii Iizrrtl I 1 IHCC\ and ion. 	
•. SI.Nu. Name oftlw (Juicers 	Vice 	N;inc oh the ()Iiicer 	( )rder No 	I \iic 

	

- 	 (Ianshirred 	 - 	- 	repairriated 

Ri IX 	 I 'StI-I/ALiffl - 	SO/i\.u/,\ssaiu 	 I 	i\'\)/-\ii/Ji'Itntl 	dared 2.; :2u1) 
 17 

	

2 	Saradindi: Paul 	I 	Rmit Kil'atiI Do .SO/Au/j\ssain 	 AAV/AI1/NIUaLUiII 

	

, 	3 	Jayanta (Thosh 	 Ranaaatlhk- Singha 	Essit- l/Atidit/.Zo .SO/Au/Assam 

	

4rlMS NIL t 	;H 4 	T.Gopal Singh 	 - 	Kir:insliasi I)as 	 I)o SO/Au/MeuhaIava_J ,)/\7N Id . 	 — 

	

jH S 	Jayanta I3aran Roy 	 Matndi-u (hiak taborty - Essic- I /Audii/ I 

	

i i ' 	 . - 
	d ed 5/I I /20()1 

	

6 	Saradüidu Paul 	 Riniiv Kr I)as 	ksti- I/ALidit/206 AAO/Aujthinj 	
- 	?A 1 i'\sa n 

- 	
d.2002 

	

1 	- 	7 	A.Bijoy Sinh 	 SInanjI KuKar 	f 

	

,- 	
PEIManipiir 	 t\A )Ai't\sain 	dated 2o,'iit - 	8 	Kanialakln- ; t I )as 	 - 	I A Iok Achal ice 

	

- 	
AA( )A''/i;iLaIan(j 

	

9 	°inl'iakashi tIpadhay 	 IhihtiIhI)1 	 lu- 	-\t'iIJo .SO/Ati/vIanjptir 	 j 	- S;\--\s.1111 	 dared 2652ujii . 	- 	
I 	-- 	 - 

- 	 Pri 	10 	Sudipia Das (Jilpia 	
ikhiii Ulmii;iehlarree 	I 	do 

	

k.
- tj 	 SO/AIi/Nau:ikiiid 	 S( ) AuAsaii 	I 

	

II 	SfflnI1akrJ r C 	 ----------- 

	

-r 	y 	- 	SO/Atiagalairtu 	 SO'-\-A. 	 d:u&-tl I  

	

i& 	 AAO/A/f. hnd 
 

	

.13 	I3.KChaixja 	 I Nwij (iopal I'auI 	 Do 

	

- . 	

(hakra

AAO/Au/Nag&uij 
rswadec 	 _PL'&!!!i___ ---------------- - I 3 1, 	horr- 	- .Ia i u (UiosIi 	IsR- I/Airdir/I ,2 

	

r 	
-Dfl 	SO/Au/Asçp 	

I ( )'Ati/N;iiiI-uitl 	dated 	. 	2Irrr' 	C Vuac4 

	

- 	.---.-------.---.-.----- 	-TT, - 	- 	- 

	

' 	I±EIJ 
Billov 

	

li 1 k 	 19 - 	Nirnial Deori 	 I 	Manasij (haknia 	 I)o 

	

;;:: 	SO/Au/Assain 	 j 	SO/)\ti/NaoiI.i)d 

	

20 - 	Dihip Kr. Dliar 	 Swapa Kr. Bose 	 I)' 4 -, t 	SO/Au/Assatn 	
l ;u/N*i 	

-- 	 - - 

	

21 	T.Rozi Kr. Singh 	
I 	Rtipeii Kr. Kakori 	 - ' 	So/Au/Manp 1 	 I)..

H )'Au'Miii1,1 	- 

	

¼. 	LC 



- 	 I I . 

•: 	.t'31. 

p1 

I, 

.et..2, 

'J-NIIcIC 	IV 

22 Prnuit Saika 	 r Kafl1tIz,k\.0 Das - 

uo 
23 I SIresh Babu 	 I 

- 	 SO/Au/NwId 

I SOJAU/NagaIand 	 I_____ Nail Gopa! Paul lssfl-l/Atid 
24 - 	 I .  I H. Ajcto Vasta 	 1 I 

-- 	- 

Stibliash K mar 
dated 2'). 11.201 

-- - - 

SOIAaIa0j 	I Do 
25 ftAcir SO/A\t/NiHI-3a 

9/AuThaaIand 1___. Do 
26 K. Aigaini 	

...... 
- 

SO/A ufNazl:nid Praiji Saihja 
27  SC )t.-\ ti/Na 	I: 

\( )1Ai'.\1 	 I T 	J Itt-I/A&lii;s 
UrliIt;in 

 il-i.. 	i.n,.., '''''".1-I 

I 	-V L\1 ';\''iII 28 	f Dhiiiai Mira 	
/ StihIal (lkr:htii 	 Do _J AOA/ 	•-. 	- 	

- 	I 	\''Nalaij 
 

• 	-- 	C- 

•, 

" 

k, 

010 

- 

7 j1 

.1. 

rr 	 - 	 - 

1- 

r 



L) AAExbRtLL (s4 

tTT9 1T1]fq{ (uikii), 	lWi, MtU, 	t10 1iT-29 OFFICE OF' TUE PRINCiPAL ACCO(JN11•tN1 ( ;ENF:RAL (AUDI!), ASSAi, 
MAt l)AMCAON, 11E1:F() LA, C UWA IAJ'!-29. 

	

lrcular No. EstLI/Audit/1_s1/2lJos_uG,R,. 	 l);itcd:.Qo 1,06 

Separatio,s of Conunon Cadre (f Group 'Ii' officers 	i' n i/ic Cjj/ ,1 ui//i Offices in fVoriI: East Region. 

In partial moditicattoit of this Office Cii LU'JI No Lsu /Audit, 1-51/2005. ft 06/394 dined 31-03-2006 nud in view of ilcadquartei•'s cluri1icahoi and Revised "Option 
; Form" foarded by the Principal Accountaiit (Jeiien,[ (Audit) McgImIay, etc., Shillong Ii kF under letter No.flsu1/Audjul 2-3 l/2OO5oo/5o4 dLJ 9-04-2006, the lagi daLe fbi ,t 

exercising Options on the subject cited above iii lie revised "Option Forh" is cx tended c:: 	'yj• Upto 28-04-2006. 
, 	 - t ,,:7L. 	 All (lie Group 13

. 
 Olficers (hum 	Si.tO to SQ. exu:jy 

OIlIIiici,'hl 

1 	
Olflccrs) are hereby requested in it:rnkji 'lie icTh 	:in: ii 	lie me. kd "01' lIt FORM" to Estt-1 Sectjoi1 on or beibre 	

ij;r onwa 	 SLII)iIliv,jt,11 to • - Shullong Office within the Stipulated date i.e. 23..0,i.ou(, 	 ci  
:1 

 
The previo 	option cxcrcis,i 	

cOJpiiw. : dik oI'lice Cic,lar No. Estt-1/AudjUl -5 l/2OO5-O5/3fl1 duicd 31.03 -700h 
iifly Ut; tlea!v'l as Clnc.y!lej . 	- 	 In this Conncctioi, the 1oIjj,1, tlOCllml\cmus 

Oil the Njy(; for inIorrnai0fl and flecessary actiofl, 

kiter No. J9J-A'QE4 PJ'/J 7-2004 dated ]3.04.2006 J?cvfse "FORM OF OPT/ON 
,t..... I 

I Iw; 	with 
the nppioval of l'fiflcipaIAceouit t cciieffl 

	

I. 	

.  
DCpuly Acco

ç Li 
ujita It -cner (A& W) 

o. EsltJ/Audit/iszi200ç061 	
Dater qk Copy fonYarded for infon,iai011 and IlCCCSsltry lictiur to 

arc It I he D A 0 (A&w) 	 (Nested to bring the c intents of the I 
cIrcuJorto the Notice of all Group 'B Oih 
cpIoyed in field duty wiih the Iilsftuc(jo,i to collect I hc D A 0 a/c 

& C Aj the 'Option I oriu)" pet rorldh!\, and stibniri thic c,m,n1 
witiun the S(mpuJ.lkd dale to Lsitj Scctic,n -, The Secretary lo the PrAceou11t,1 General (Audit) Assani 'c AU Bnweii Officers 

	

Al! Group '13' Officers (SOs to Sr. A.fl-:y 	
'fli All Section 

Notice Board 
•_; 	 (. 

Audit 'L 	
-. 	 .-• ......... 



/1 

Y 1. 
i. 

To I 

,4.t t ., 	'••• 
I 	' 	 tihjort: 

• L..,... 	sir:  

\ 

AS Sill, 

G.jwnhat 	781 029. 

s10 1  occ;,•oc1, tl' ca(,- 	iztAMj 'flice of £4.11 

a 
	

S 	. 
) tt,J. 	

\- 	1:. .... 	.•..c.. 

TI: .. 

Iam ,  to refer to your 0.0. letter No. 4Q/Scpf.Ou 'DZ0o5/Q2 Uattd 44 	
. d;' 07 	 cflOp above nd  to rwnisL boks S 	 lotthctcina 

aetha) flmconc4 81rob of Group '0' ofCtcc ( the newly created 
ofc of Morknl aDd Ajureettal Vii.ikh 4S being woatcd by5 ww 
ofs oce Deptt1y No eddAbojifti post is being cr'd for tbc p.eoI zk  

a 	 tTI) 	Sr A 	 an4 S 0 	Il be cated foux 5epnt@t"Irm and nh0 of c 5020 in Sr A OJAO and 	0i5 'nil hn mulnt4lr4d wb 4':'u' 	. .. thc.c clidles. 13 t 	). 	
.. 	. . (iii) 	A cupy otrvvkcd OJO1I fontt is 

•An officer who has given p1cfelLipce for moce than 
uz\ub.cc fQr prsTlIaner4f will be conjdr ; 4 ml Pcrnmncnt aiiocahozi A per bin 8uluouI) 

7 	 r 	and q oo excrc,r 	b) hn, TI Le m)not tic acrtmjnod,ir,1 to tfi oIflc • 	...... 	•. tflCnUOLlOd ut .5). No. 	of tIie optieu fout, he 	jI he COfl.5jdereft fig • pcnot 	
o thc t'.Iiic IlicilIioiitd ill SI 14O. 2 mid so ,• 

	if buwvy-r he cannot b: 
accololluidcttr,J 14, tuly of thu sUn ye ofhcçj tL •oi hjq 

	

• 	. 	. 	6cority be wit C be posted on de1y. ;tj 051  to the dtflcjr ol (h:r(t) III I be 
- 	. 	,. 	... . 	

.•1 	ly flhlOetcd 	ny of th offi,:r1c It.iltscflu4 Iii the oI'L ii 
	10 1 ,  • . 	•. - 	. (v) 	ii itn alceady been nwic ek 	II ti,: j'i.ilis.y fur scj.u;zNuji of cncUi:s tIIQI final U Iocatiq of c'wup ' ;) '  orflcc, laejooEIii 	10 coineci1 audi-c uhnjj Ut CIII Ihc UisJ ptthtit '( (IRU)t rntn 

niitid, 	u in ted by thrin hir4pcdvc tf tbcjr1tscJj 	. , 	.-....-------- ------.,_- - - . - 

Votos fnitiifuliy 

ii 	. 	I 
tk 

-r 
. 	(ft. AuI1n/Iszzu) 

- 	 ARstt. • 	. 	
' 

(ontpuiIIo, & 

:•.i;:-• 	;::4?ic.ItQEcA.pp.)/l72o04 
AttdittirO111j (N) 

•1 
I 	. 

• 	 : 
.• 	•. 	. 	'- 	tate.! 	J-04-70116 

.. Copy do 	p 	py Ofibe AG(A)M411 Guwiihj,tI D.o:ictta• 	atC(J 	H 4-2000 is (orwájdcd to(bo P)\Q(Adit) McabahalyA S)4ilong for in1681nttoij. 

c. T: 	'H 	-j. :; 
. .- 	

. 

.••.;. 	
i.:-.. 

•,' L $*vniQ. 
. 	r CorojVuo jja- & 

Ai• 	i . .., 
i j  -- 	 . 

. 	
. 	9 

. 
- 

,•- 
'/t•. c• 	- 	.,.. 	-. 

- I i.< 
v_rI 'Ic 

,•_A. 	
,_ 	. 

'•• I. 

__ 
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• OFFICE OF THE PR1NCIrAL ACcoUNTANT t. Ni' tlI. (AUt)UI'), ASSA\l, 

- MAU)AN1.CAON,_BELTOLA.  

Circular No. EstLlIAudit1151I200SOG'394 Dated: 31.03.2065 

it CTRcJ!LLL'a 
t4 	PU 

Subject: SepO!l of Common Cadre of Gray 1 . B' :fJicers in the Cb'il Audit 

I Offices in North Fast Region. 

LI 

1 

•f 

consequent upon Headquarter's Office decisi n to separate the common 
Odre of Group '' officers in the Civil Audit offices in ;mt East Regjon, the Principal 

Acc&intant General (Audit)1  Meghataya etc., Shillong kcing the Cadre Controlling 
Authority has invited fresh option in the prescribed "FaiTh of Option" from all the Group 

'B' Officers of this office (except Commercial Officers). 

In view of above, all the incumbents in th" 0
'13' pois (from Section 

Officer tb Sr. Audit Officer except Cot 	j Officers) o f hs offic orn on common 

cadre are hcrvby requested to cxcrch.; 1. 	'.i' r and submit to Es4-1 Section on cii 

before 17.04:2006 posithdy for onv. ' .. 	to Cadre Controlling Authority. 

• 	 In this connectiot.. the 	•ng d:cumcnts en the suject are enctosed 
for informttun and necessary gt&inc of ..i cc iccrn oflccm: - 
Enclo: 

Letter No. ffstt.I/Audit112-3I1200J &05-0? daie! 2:. 03.2006 of Pr. Accountant 
General (AudiO, Meg halo a, etc., Shiliong. 
C&AG 's letter.No. 144J'/GE(APP)IJ 7.2004 datcd . .. 33.2006. 
FORM OF OPTIOW 

>'Folicyfcr Separation of Common Cadre of Group 11' officers in the A&E and 
Civ11Audit Officers in NJ?. Region. 
Copy of Sanction Strength of Cr. 'B' Officers oj d(j1&rcnt Audit Offices in ME. 

Region. 

I 

AsuIioritvi 	Pt. Accountant Ge,. cal's ordeA dattd 31-03-2006. 

SdI 
Dy. Accountant General (A&W) 

. 	Da11: 31.03.2006 

py foSarcied for Information and necessary action tc : - 	/ 
They are requested to bring t14 contvnts of the 

The D.A.G. (A&\V) 	circti' 	to the Notice of all G4up 'B' Officers 
>.dcçyed n üdcl duty with tle instruction S collect 

D:A.ci. (I/C & C.A1 IF" "Op n '. f' persc.2tafly and submit the same 
J witW. tlit. s'huiatcd date to Estt.I Section. 

The Secretaiy to the Pr. Aceou..tan •Jcneral (Audit). Assam 
'AU ranch Officers 

All Group '13' Officers (S.Os to Sr. j..' .'-. 
xecpt Corn. Oliiccr) 

4 ..'. All Section 
All Notice Board 

\ 

'q • 
%4..ij 	1: 

Sr. Audit oriicèr (Adiun.) 



a - - — -- - -- 	 - 

1Y2e 4j_ 
j 

OFFiCE OF TilE PR AC CthiNflj c;ENEiL (Al IDLY) i\1kCu, t MIJNMj1j 
	S'id OrG±74 

42 
To 

•i:' : 	f 	• 	•ihe Pr.Accotjzijaiit Cenc'a 	(AILdu), ii 	,Assarn, Maidaingao,j I 	
Cuwaha7j_29. 

Accountnt Ceu('ral (Au(iit) 
Trlpur-a, Agarja  -. 

3 	The Accowjtm,t  Nngr.ia11, ICt,;; 
1t 

 The Acccuni3111  • .Manipur, lmphd 
-a,-- - 3' 	S;ibject: 	

SeParndnn OfCoi;;'-.. j , 

itt si  
• 	- 	.1 

It'e 	 I t a Copy of Hc;1dqua1 letler 
n24 Mah 2006 FCC;thfl8 

CpaLIfjQj1 of C 0 uuu011 cadre of GroupOfliew in on,
51f t1S4$s*: 

th 
i enclosures ic fonvid1j for your 

IJifb1iIafj0j1 and 	:ct!(,I 

- 	_f.'• 	Ii, • v 
•v. 

)

M 
dicted by JIeadqu1IQ1 office fresh oplions in (lie 

eigeh,;.0 for fiui all Ije 
ciUJ) 'fl' OJ& J  of your office 'nay p!casc be oNaj:cj ;nd Ibjvaj dcJ to his Q1; on 
or befthe 20th ApnI 2006 lot Thr1j(er flece a(ju 

1-1 	

• 	 4 

' 
14 - 	

louis fa;thiufly 

: 'End0 As above 

4 • 

.•' i: 
s-fl ,  

qiu4i 

, 
0. 

4•1' 
1! 

• 	• 
IL 

4' 

i 

s it- 

S1.-DC1Ui13. 	ttO!j;It1f 



- 	 .... 	 - .- 	 .--
... ..-.-.. 

r 	(*1' K I' (11' U)!' ( tiME'  

JU BATIAD1JRSI]AI I •tAt'M . •-' 	 . 	c oui.. 	 0,- 

No: i4i1_NCItGpp)/J7.20t?4 	 . .':: 

- 	 hit' Pi.Auc,uii;;ti? 	..r Itl 
!lt'111aa3a, etc., 

• 	' t. 	 iilIou. 

L-ItU 	Iflk¼I2. \t&IIt::, 	;I 	•.1) 

k: 	41 
;i 

& 	- 	3all I 	io  of L.' 	I I flr 

l 	1 

G10u1) 	13' officers in the A&E atul CiviI Atii 	vIIc,; in j1);iI h; 	1 Rct,u :tklif'A'iffi 	a 

lonmit of option forni. 	It in iequciIcd Ih:.Iizc.i 	it wy 	t'e 	,;Ifl:titicil i;u:n 	a!i 

CX1SLUg Group 	13' 	OI1IC'U 	UCI 	'It%j 	to 	(t!t VUU cH ci ;wI 

peiiiiaric.iit 	tr;tnsfir 	to 	ilie 	(..tvil 	At'd: 	jflic:. 	.c:i: 	..::.t 

cadre sLccn!t1i of each oJf;ce and the y  nu': tic ;Wct.,dc.i I, t: 	coI-::i:n  
- 	basis of thcir sciuonIy-cum-opc;On.s cxcrciccd 	hy Ehciti 	a:; PCI 	inJ; 173M1 '7mIaiicd 	iii .................... 

I pant 3 of the policy. 

2.. 	 The junior olliecra iii each cadre \VL0 ae juji WeIy ft 	;;ecninunWiI I 
—tIll tht• concerned offices as per options cxcr 	ccI by U:ctu ;n;:y tic pon 	'! 	on tl;p' 

to tho dufloit otfiecs as per ilistn;cIioi, 	ii Itil hut (tilt flit I 	I 	iii 	liii 	jlUIR y 

-: 	;-; • 	. 	11w icUon Lakcn rcpert Should ho 	ku ms °Y 15-05 200K.. \-\ ' L 	iuiitd 	lu 

littvetltc •sepaca(cd c:adtes in placo as nit 01-06-2006. 

C'ztveat lit the ?hJ 11?iOp!flI1e c.uinls c.fju'I:;tIni: 3. he Jit':..! iii c;;:;t.t 'ii ii 

I 

	: with Your Ianding COUhIq I 

dy, 

14s above. 
U - 

4 
$ 	4. 

.. Pt - 
1'- 

"ft'• V. 
If 

YL.; 
.... il  

( 	•Ij 
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1 
l'uticy for separaflun of (.;mn.....1 L.tttc o Croi -p '8' (3IZict'I S 

	

!!12.'s "L'Jf E\ 'i1 }f 	" '1± 
One lime 0PU0n for alloczthoti to a parheihir o.hcc ii:,; 	e'' 1 r 1n:i the 
existing Group 'B' officers hclot13n I) conunon - adce iy lite 	Ci: r:z;c 

	

- 	.. 	 controlling authorities i.e. I'AG (Audit) Mct)ahi, a ci';., Sii:)!ot:. 	tI AO 

	

2 	. 	. 	(A&E) Assam, Guval:.ati; 	1he opiee .qh:,l( be rcqi;'eI(. it? • iii,c;Ue. {liee 

	

-- 	 . 	preference. 

II 	VaCW1LS in conibicd cadL i b'\ L piun)i tioiwJ ii t but 	nit ii il Ii' 

	

4. 	. 	concerned offices mid the cxi tt' sLiui may be a1ocac;d to VaNi;s oiiz:e 4 	agamt die rcquwd sli cngth i c 	nt to;icd ti cngth nuiws 	incas 
propoitonately disuibilwd in e,ich cadi. 

m 	Pcancnt posung of Group '13' officeis of comnioTh came agamst the icquncd 
sngth of vaous CMI AudiUA&E offices shall be 	de by the respective A.4 jt 	

'' 	cadre controthng authontics shied on the basis of the s 
exerc Elicit option £br .iflocitto to ctich 'IliCes, irrc'pccfivcof 

y. W 	If the nunibcr of optces for a particular office is inoi e lii, the itquirect c;lrtnth 
of that office, the excess pci:nis iii catli cadre (SAO/, ! /AA( iO w to c.ui 

	

- 	
not be accoinmodakd th the office of ii 161 1refticiie :tai,;d 	i -cquicd - 	. I 	strength of that cibee as per their scltior(y, stall be posted on dcpuialio;i basis 

t.• 	 to the office iz. deficit offices. Ii sufficient voluniccis are not available f hr 

	

. ; 	 such posthg on deputation ba;is, the Junior Ia(K,( pt ;OiLs hi excess tU icquired s&engtli M each endre EhaI be sent to deEcii officc UI deputation i;.i.is. No ;h 1hngncsa shalt be ncc.csuy 101 ln 3 1tcqu but (k)itaL;a :lj•fly.t:;e sib'! be 
payable. However, they i;y he asked to cive iheir prc1t. cc La; 1L h pning 
menoning the iines of dcict oflices nd as thr as po:;4iAe they nu t'e 

	

H 	- 	posted to such deficit offices ui the b:ii C. 	
y 

 IlI.2ir sel:iolity acd pa 1C\ ice VCII - 	- . 	by them for this piupose. litre peiNtil; hail he pusied to (lie 011cc of their - '. 	, 	thoicc on the b:isis of dicfr senhniy on availability of subscunent vacancies 

	

- 	••! 	 agnst the required .sftength in ;ueht offices. The swpus opices skill abi fonu 
F ç ; 	 paii of die catho Of tlL 011ice Jot wInch opuoii 	IS C\ 	ictl by lii iii 

3 	 if the number of epecs for a pitcuIar oflice is less thmt da sanchi '.icu si c gilt 

	

k ' 	
of that othee 1 the optees qhj be iLtoca(d to that 0111cc The lenin n's 

 shaH be lilled tip by dc HlLllioll of swples apiecE; as 

	

:-- 	
- 	....lald down at 	abtive. The. vaewlcics 	a due' It) repaahtjon °f (lie :1 .ç 

. - deputatioriis to the office of theft choice vil1 be tilled uj by the coneerncd 
¶ 	 offic as per PlosloxLs coltncd in the Reci leum it Rules let t 1 i curn Csiicd 

qr,
4.f, J,k 	POStS. 

The pmmouong to Group '13' posts aller the sCpaauon oadi 'll be made 

	

a 	• , by the concemtd olbees fiutn amongst Ihc cligil Ic of 	rs of Elicit oIfic 
in swplus offices no ibrthcr promotion vill e rnad tilt alt 11w 

curpli optees posted to kk • 	I) isis S ICC('nI 	d • these Offices. 
'tr 

C . 	Dfrcct itcrtdtnicnt will be done ii ILC (Lticit offices oily :''a:;isi the  

	

j: 	 • 	already placed/to be phiced to Staff  

-- 	F 
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FSOTh 	.M.t.rA\)JS 

'To 	se\cs \J.t 

Md' C.cSC. 

lk 
OA %'o t/&€ 
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aM. toercs cj3i 

Mit. U. h& 
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